Friday,
7th September, 1956

LOK SABHA DEBATES

VOLUME VI, 1956

(13th August to 8th September, 1956)

THIRTEENTH SESSION, 1956

LOK SABHA SECRETARIAT
NEW DELHI



CONTENTS
(Part I—Vol. VI—=Nos. 21 to 40—13th August to 8:h September, 1936)
COLUMNS

No. 21—Monday, 13th August, 1956.
ORAL ANSWERS To QUESTIONS—

Starred Questions Nos. 994 to 1004, 1006 to 1008, 1010 to :om 1015, 1016,
To18, 1o1g, 1021, 1021, 1025 and roz6 . . . 113160

WRITTEN ANSWERS TO QUESTIONS—
Starred Questions Nos. 1005, 1009, 101 3, rou, m:y, lozo. 1023, 1024, 1027 to

1029, 1031 to 1049 . . . B . II
Unstarred Questions Nos. 604 to 611, 613 to 652 . i i 3 . 1173=—90
DAILY D!GBST . . . . - . . . - ""91-9‘

No. 22—Tuesday, 14th August, 1956.

ORAL ANSWERS TO QUESTIONS—
Starred Questions Nos. 1050, 1081, 1053, 1054, 1056 to 1058, :oéo, 1061, 1064, 3
065, 1067, 1068, 1071 t0 107§, 1077 1O 1079, 1081 . . 1195—123
WRITTEN ANSWERS TO QUESTIONS—
Starred Questions Nos. 1052, 1085, 1059, 1063. 1063, 1066. 10-59. 1079, 1076,

1080, 1082 to 1113, 777 1223—43
Unstarred Questions Nos. 653 to 679 " " i " . B . 1343—%2
CORRECTIONS OF ANSWERS TO QUESTIONS . . . . + 1353354
DAILY DIGEST . . . ., . . . +« « . . 128558

No. 23.—Thursday, 16th August, 1956.

ORAL ANSWERS TO QUESTIONS—
Starred Questions Nos. 1114, xus to uzo, 1122 to lus, 1133 to 1133 mlO.
1142 to 1144, 1147 . 135989
WRITTEN ANSWERS TO QUEST!ONS-—-
Starrsd Questions Nos. 1115, 1121, 1127, 1129 to II31, 1139, II4I, 1145,

1146, 1148 to 1161 . . . . . . . . - 1289~1300
Unstarred Questions Nos. 680 to 730 . ' . " . + 1399—1330
DAILY DIGEST . : . . . ' § . . . I331—=34

No. 24 —Friday, 17th August, 1956.
ORAL ANSWERS TO QUESTIONS—
Starred Questions Nos. 1163 to 1169, 1171, 1172, T174 to 1184
Short Notice Questions Nos. 9 and 10 . ) . e
WRITTEN ANSWERS TO QUESTIONS—
Starrsd Questions Nos. 1162, 1170, 1173, 1185 to 1191, 1193 to 1203 . 1365—73
Unstarred Questions Nos. 731 to 739, 741 to 769 . . . : . 137386

DAILY DIGEST . . 138788

NoTe—The Signt marked against @ name indicates that the Question was actually asked
on the floor of the House by that Member.
@

133562
1362—64




(i)

No. 25—Monday, 20th August, 1956,
ORAL ANSWERS TO QUESTIONS—
Starred Quiestions Nos. 1208, 1211, 1214, 1216, 13:7, 1::9, 1224, 1225, 1228 to
. . 1389 =1416

" 1234, 1237 to 1240 and 1244

' WRITTEN ANSWERS TO QUESTIONS—
Starred Questions Nos. 1204 to 1207, 1209, 1210, 1212, 1213, 1215, 1218,
1220 t0 1223, 1226, 1242, 1243, 1245 t0 1253 : . 1416—26

Unstarred Questions Nos. 770 to 8os, 8o7 . . . . . 1426—42
DAILY DIGEST . + +« « = & o & o« 1443=46
No. 26—Wednesday, 22nd August, 1956.
ORAL ANSWERS TO QUESTIONS—
Starred Questions Nos. 1254 to 1256, 1258 to 1260, 1162. 1263, 1:65, 1267,
1269 to 1272, 1274, 1275, 1278 to 1280 . 1447—76
Short Notice Question No. 11 . . . . . . . . . 1476=79
WRITTEN ANSWERS TO QUESTIONS—
Starred Questions Nos. 1257, 1261, 1264, 1266, :zsa, 1373, :376, 1277,
1281 to 1291, 1293 to 1300, 1192 . 1479—89
Unstarred Questions Nos. 808 to 820, 82: to 855 . . . . 1489—1508
DAILY DIGEST . . . . . , . . . . + 1509==12
No. 27—Thursday, 23rd August, 1956.
ORAL ANSWERS TO QUESTIONS— _
Starred Questions Nos. 1301 to 1305, 1307, :311 z;rz, 1316, :3;3, 13:9, 1322
to 1325, 1327, 1340, 1329 t0 1332 . . ISI3==39
Short Notice Question No. 12 . . . . .. . . 1853942

WRITTEN ANSWERS TO QUESTIONS—
Starred Questions Nos, 1306, 1309, 1310, 1314, 1315, 1317, 13:8, 1320, 1321,

1326, 1328, 1333 to 1338, 1341 and 1342 ‘ ) . 1542—49
Unstarred Questions Nos. 856 to 884 . . : . . . . 1549—64
DAILY DIGEST . . . . i . . . ) . 1863-66

No. 28—PFriday, 24th August, 1956,

ORAL ANSWERS TO QUESTIONS—
Starred Questions Nos. 1343 to 1348, 1350 to 1352, 1353. 1357, 1360, 1361,

1364, 1365, 1368 to 1372, 1374 to 1377 . . 1567—97
OBSERVATIONS OF THE SPEAKER re. CERTAIN OBIECTI'ONABLE
EXPREBSSIONS . . - 1597—09g

WRITTEN ANSWERS TO QUESTIONS—
Starred Questions Nos. 1349, 1353, 1354. 1356» 1358, :359. 1362, 1363, 1366,
1367, 1373, 1378 to 1397 . . . . 1600—I1
Unstarred Questions Nos. 885 to 839, 89: to 933 - , ; . 1611—32
DAILY DIGEST . e ., e e e 163336



(1)

No, 29—Saturday, 25th August, 1956.

ORAL ANSWERS TO QUESTIONS—
Starred Questions Nos. 1398, 1400, 1401, 1438, uo; to 1405, 1407, l4°9 to
1412, 1415, 1418 and 1419. . . 1637-=62

WRITTEN ANSWERS TO QUESTIONS—

Starred Questions Nos. :399, 1406, 1408, 14:3, 14:4, 14:6 14:7, :4zo to 1427,
1429 1O 1449 . 1663—77
Unstarred Questions Non. 934 to 1012 . ] . . . ., 1677—1T714
DAILY DIGEST . ’ " . . . . . . : . 171818

No. 30—Monday, 27th August, 1956,
ORAL ANSWERS TO QUESTIONS —
Starred Questions Nos. 1452, 1454 to 1459, 146! to 1465, !410, 1471. 1473,
1475 to 1477, 1479, 1480 . . 1719—4%
Short Notice Questioris Nos. 13 -.nd 14 - . . ) ; ¥ . 174551
WRITTEN ANSWERS TO QUESTIONS—
Starred Qu-:stions Nos. 1450, 145:, 1453, :460, 1466 to 1469. 1473, :474, 1478, —_

1481 to 1489 .
Unstarred Questions Nos. 1013 to 1033, 1035 to xosr . . . « 1759—78
DAILY DIGEST . . . . . . . . . . . 177982

No. 31—Tuesday, 28th August, 1956. .

Starred Questions Nos. 1490, 1492, 1491 1493, 1494, 1496 tor 500. 1502, 1507
to 1509, 1512 and 1§13 . . f .1783—1809
Short Notice Question No. 15 . i . IB09—II
RE-STATEMENT LAID ON THE TABLB IN REPLY 'I‘O SHORT

NOTICE QUESTION 1811
WRITTEN ANSWERS TO QUESTIONS—
Starred Questions Nos. :495, :501, :503 to 1506, rsm, 1811, 1514 to 1520,
1522 to 1532 . . . . I8IT=—22
Unstarred Questions Nos. mﬁz, 1063, 1055 to 1069, I07I tO 1073, 1075 to
1085 . . . . . . . . . . . . . 1822—30
DAILY DIGEST . ' N " . . . - . " . 183134
No. 32—Thursday, 30th August, 1956,
ORAL ANSWERS TO QUESTIONS—
Starred Questions Nos. 1534, 1536, 1537, 1539 to 1545- 1552, 1533, 1553 to
1561, 1563, 1564, 1566 to 1568 . . 183564
WRITTEN ANSWERS TO QUESTIONS—
Starred Questions Nos. 1533, 1535, 1533, 1546 to 1551, 1554 to 1557, lsds,
1569 to 1581, 1583 to 158§ 1864—76
Unstarred Questions Nos. 1086 to 1174 . N . . .1876—!918

:,DAILY DIGEST . . . . . . . . . . « 191924



(iv)
No. 33—Friday, 318t August, 1956, . _—

ORAL ANSWERS TO QUESTIONS—

Starred Questions Nos. 1586 to 1592 :594 to 1601, 1603, 1604, 1606,
1608, 1609, 1612 ’ ’ . ’ : ’ . 1925—5%4

SHORT NOTICE QUESTION No 16 . . . . . 195456
WRITTEN ANSWERS TO QUESTIONS—
Starred Questions Nos. 1593, 1602, 1605, 1607, 1610, 1611,

1613 to 1629, . . . . . " . 195765
Unstarred Questions Nos, 1175 to 1211, . . : . 1965—82
DAILY DIGEST . B . . . " . 1983—86

No. 34.— Saturday, ‘1st September, 1956—

ORAL ANSWERS TO QUESTIONS——
Starred Qucstions Nos. 1630 to 1639, I 36 1644, 1646 to 1648,

1650, 1653, 1654, 1656, 1657, 16600 1 1987—2014
WRITTEN ANSWERS TO QUESTIONS— -
S QIR S 1O 1645 165, 1, X6 K g
Short Notice Question No. 17 . . . . . . 2027
Unstarred Questions Nos. 1212 to 1250. . . . . . 2027—43
DAILY DIGEST , . . . . . . 2043==46
No. 35—Monday, 3rd September, 1956—
ORAL ANSWERS TO QUESTION—
Starred Questions Nos. 1682 to 1687, 1689 to 1694, 1696
1698 to 1701, 1703 to 1707. . . . . . . 2047758
Short Notice Questions Nos. 18 and 19 . . . . . 2076—79
WRITTEN ANSWERS TO QUESTIONS—
Starred Questions Nos. 1688, 1695, 1697, 1702, 1708 to 1721. . 2079—86
Unstarred Questions Nos. 1251 to 1287 . . . . . 2086—2104

DMLY DIGEST . . . . . . . . 3105—08
No. 36—Tuesday, 4th September, 1956—

ORAL ANSWERS TO QUESTIONS—

Starred Questions Nos. 1722to 1730, 1752, 1733 to 1735, 1737 t01740,
1742, to 1744. . . . . . . . 2109—37

WRITTEN ANSWERS TO QUESTIONS—

Starred Questions Nos. 1732, 1736 1741, :745 to 1747, 1749 to 175!, 1753
to 1761, 1763 to 1768 213848

Unstarred Questions No 1288 to 1329
DAILY DIGEST 2165—68



(v)

N, 37—=Wednesday, sth Septamber, 1956. . f.““
' ’. i
St COLUMNS

ORAL ANSWERS TO QUESTIONS—
Starred Questions Nos. 1769 to 1778, 1780 to 1783,
1791 . , n . -

WRITTEN ANSWERS TO QUESTIONS—
Starred Questions Nos. 1779, 1784, 1787 1792 to 1797, 1799 to 1814 2196~-2207

1785, 1786, 1788 to
. 2169—96

Unstarred Questians Nos. 1330 to 1367. 220726
DAILY DIGEST . o o . . . . 222730
No. 38—Thursday, 6th September, 1956.

ORAL ANSWERS TO QUESTIONS—
Starred Questions Nos. 1815 to 1821, 1825, 1826, 1829, 1830, 1832 to 1836. 2231—59
. . . . 2259==61

. L

Short Notice Question No. 20 . . .
WRITTEN ANSWERS TO QUESTIONS—
Starred Questions Noa. :Bzz to 18:4. 1837. 1828, 1831, 1837 to 1863, 1865 to
1869 . . . . ' . . 2261=—78
Unstarred QucmonsNoa. 1368 to 14 19. : ’ . : N . . 22782306
DAILY DIGEST " i . i . : . . 2307—I10

No. 39—Friday, 7th September, 1956,
ORAL ANSWERS TO QUESTIONS—

Starred Questions Nos. 1870, 1872 to 1879, 1882 to 1886, 1888 o 1393 2311—38
WRI’I‘TBN ANSWERS TO QUESTIONS—

Starred Questions Nos, 1871, 1880, 1887, 1894 to 1903, . . ' + 233843

Unstarred Questions Nos. 1420 to 1449 : . ] | . . . 2343—56

" . . . . . . . ] . 2357—60

DAILY DIGEST
No. 40—=8th September, 1956.

ORAL ANSWERS TO QUESTIONS—
Starred Questions Nos, 1904, 1909 to 1912. 1914. :9:6. 1918 1919, :92:. :914
to 1927, 1930 t0 1934 . 2361—86
WRITTEN ANSWERS TO QUESTIONS—
Starred Questions Nos. 1905 to 1908, 1913, 1915, 1920, :9:3, :933. 1928, :935 to
. 2386—94

‘94 L 1943- lm L] . . .
Unstarred Questions Nos. 1450 to 1479, 1481 1o 1488 . . . . 2394—2412
DAI_LY DIGEST - 321133—416
I—I191

INDEX



LOK SABHA DEBATES .,
(Part I—Questions and

g. - ,{.an?,gq:f

2311

LOK SABHA
Friday, 7th September, 1956

The Lok Sabha met at Eleven of the
Clock.
[MR. SPEAKER i the Chair) -

‘ORAL ANSWERS TO QUESTIONS
Pensions of Retired Personnel

*y870. Shri D. C. Sharma: Will
the Minister of Home Affairs be pleased
10 state:

(a) whether it is a fact that some
pension cases of Central Government
employees who retired in 1947 are still
pending decision;

(b) if so, the reasons therefor; and

L

The Minister in the Ministry of
Home Affairs-(Shri Datar): (a) to (c).
The information is being collected and
+will be placed on the Table of the House in
due course.

1 may further add that the number is
‘not likely to be very large. I am aware of
one batch of fifteen displaced Central
‘Government cases, About two are being
immediately settled, and in respect of the
others we have taken the fnatter up with
the Pakistan Government for verification,

Shri D. C. Sharma: May [ know
-‘what is the trouble about these pensions ?
Are ;ou revising them and modifying

Shri Datar: It is not a question of
trouble, but Government have to verify
their previous service, and for that purpose
we have to take the matter up with the
Pakistan Government. We have not been
Teceiving answers in respect of some, and
answers in respect of others are being
expected early.

462 L.SD. 1

(c) when they are likely to be finalis- .
d?

2312

Russian-Hindi Dictionary

*1872. Shri Krishnacharya Joshi:
Will t Minister of Educatiom be
pleased to state:

(a) whether  Sahitya Akadami has
undertaken to publish a Russian-Hindi

_ Dictionary; and

(b) if so, .the estimated cost of the
publication ?

The Deputy Minister of Education
(Dr. M. anbn)l (a) Yes, Sir,

(b) About Rs. 29,500/-.

Shri Krishnacharya Joshi: May I
konow who is compiling this dictionary and
to whom this copyright will belong

Dr. M. M. Das: One Mr. W.R. Rishi,
an Asgistant of the Ministry of External
Affairs, who was posted in our Embassy
at Moscow for sometime and learnt Russian,
has compiled this dictionary, and the
copyright will belong to him, naturally,

Shri Krishnacharya Joshi : How
many copies of it will be published ?

Dr. M. M. Das: About two thousand
copies will be published. '

Shri B. S. Murthy:t May [ know
whether this dictionary will also be
placed before the Russian scholars before
it is finklly printed? .

Dr. M. M. Dast The head of the
Russian Department of the Delhi Uni-
versity, one Mr. V. Shibayev, has scrutinis-
ed this dictionary along with others.

oft o o - o femrdy &
N wr I A et AT &
weRi w1 felt & weare g ar g
AT ¥ R FT S F oA g ?

Dr. M. M. Das: [ think it is Russian
Hindi, that is from Russian to Hindi,
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Military Farms

*1873. Shrl Jhulan Sinha : Will
the A:K-?istet of Defence be pleased 10
state:

(r) the causes for the heavy loss of
about a lakh of rupees in the Military
Farms of the Eastern Command while
the two other Commands showed profit

during 1951-%2; and

(b) the present position of  thesc
farms ?

The Minister of Defence Organisa-
tion (Shri Tyagl): (a) The causes for
the loss are as follows:—

(f) decrease in sale of dairy products

(i7) fall in production of fodder due
to failure of monsoon;

(#i) payments made during the year
but really atrributable to earlier
years,

(b) Satisfactory.

Shri Jhulan Sinhar Arising out of the
answer to part (b) of the question, may
I enquire as to what is meant by the
word ‘satisfactory’, whether the farms
are making a profit or are able to mike u
thelossitselfand, if so, by what amount

Shri Tyagi: This pertains to one
particular year, Generally, all the farms
told together, are making profits every

year. In fact, the House would be pleased

to know that profit to the tune of Rs, 35
lakhs was made last year.

Shri Bhagwat Jha Azad: May I
know what were the reasons for the fall
in the sales? Was it due to deterioration
in the quality of the product or due to
some other reasons?

Shri Tyagit I have given the reasons
for the loss. One of the reasons was
there was decrease in the sale.

Shri Bhagwat Jha Azad: I want to
know the reasons for the fall in the sale of
the products, whether it was due to
deterioration in the quality.

Shri Tyagit Generally, these milk
products and all these products of a mili-
tary dairy farm are supplied to the military
personnel. But sometimes, when the
military personnel leave a station. all
those products have to be sold out else-
where. and therefore there s fall in the
sale.

Shri Matthen: The hon, Minister
said that the main caure is the decrease ir
the sale of the produce. Now he has said

7 SEPTEMBER 1956
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that it is generally sold to military

personnel but when it is sold outside

it cannot fetch a market. Am I to under-

;lt:sgl.d?that there is no demand for it in
1a

Shri Tyagl: )} There are demands
but the regular custom is the army itself,
but  when there are movements of the-
army the demand goes down.

Shri Matthen: Is therc no other
demand ?

Mr. Speaker: Suddenly how can
'he' create a market? There are certain
things which hon. Members must see:
for themselves. If thereis a market in a
particular placeand it disappears overnight
can he have a market?

Shri Ramachandra Reddi: May I
know whether any of these farms have-
been clubbed :ﬁelher after 1951-52 or
any of them clo and also what was the
loss that accrued in 1955-562

Shri Tyagi: As I have said, in the:
Eastern Command in 1955-56 therc was.
noloss. There was aprofit of Rs. 12,64,661.
All  told, in the three Commands,
the profit came to the tune of Rs. 35 lakhs.
I might here inform the House that the cost
accounting is done on the basis of all the-
actual costs incurred. Therefore, the:
price is the same generally, and there are
profits, which means that the cost or the-
price of the milk product supplied to the
army is much higher generally than in
the market; because it carries with it alf
the overload, all investment, interest,
etc., everything and also the overhead
from the headquarters down to the dairy

farm.

Shri Jaipal Singh: I thought the:
question related to 1951-§2 when there-
was no evacuation but the hon. Minister
was trying to exglain that there was the:
movement of the army personnel. In
other words, the consumers being the-
military personnel, they had shifted
elsewhere, and therefore there was not an
equvalent markct to compensate for the
Rersons who evacuated. One of the causes

e also gave was this lack of fodder. May
I point out that in Arah, which is the
biggest military farm in the Eastern Com-
mand, there is enough fodder and stily
enough to last for years and years to come ?

Shri Tyagi: I would like to give the
details, Now the House seems 10 be very
anxious to know all the details. The loss.
was not due to the movement of troops
alone. As I said, one of the causes was
the decrease in the sale of dairy products..
Another was less production of fodder
from land on certain farms duc to the
failure of monsoon and consequent pur-
chase of the fodder from the civilian market..
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The third was that an extra payment for
past years was made in this year—payment

. of about Rs. 18,870 from the Agra military
farm to contractors on account of expendi-
ture incurred in connection with stores
and certain constructions, and payment of
about Rs, 7,000 on account of rent of old
trenching ground for the previous two
years, ete. This expenditure added to
;)thcr circumstances had caused the
0ss.

Shri Velayudhan: May I know
whether the causes that led to the loss
which the hon. Minister has explained
in detail, did not apply to the other two
Commands which have run the farms on
some profit as stated?

Shri Tyagi: If the total average is
taken, the farms are run at a profit. It
was only once that in the Eastern Com-
mand, when the total was taken, there was
loss in one year. In the rest of the years,
it is always run on a profit.

Delhi University

*1874. Shri Bhockha Bhai: Will the
Minister of Edueation be pleased to
state:

(a) whether it is a fact that Scheduled
Caste and Scheduled Tribes students
are not exempted from the various
kinds of fees including rution fee in
the constituent colleges of the Delhi
University ; and

() if so, wherher it is a fact that
the Scholarship money given by the
Scholarship Board to Scheduled Caste
and Scheduled Tribe candidates is lower
than the necessary expenditure incurred in
these colleges by the students?

-
ty Minister of Education
(Dr. M. M. D’Blu): (a)and (b). A statement

is laid on the Table of the House [See
Appendix XII, annexure No. 1.)

Shri Bhoeekha Bhai: May I know
what is the total expenditure per month
in the Delhi colleges?

L]

Dr. M. M. Das : That does not arise
out of this question.

Shri Bheekha Bhai: ] want to know
the average monthly expenditure on
host:lers in the Colleges under the Delhi
University.

Mr. Speaker: Fer Schedaled Castes
and Scheduled Tribes students?

'  Shri Bheekha Bhai: I have tabled
the question in res of Scheduled Caste
#nd eduled Tri I want to know
the expenditure in scholarship moneys
given to them.

7 SEPTEMBER 1956
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Dr. M. M. Das: [ have not got the
information,

Shri Thimmaiah: May [ know
whether , the  Government has issued
instruations to the various Universities
where the Scheduled Caste students #fre
not exempted from tuition fees that they
should be exempted from tuition fees? -

Dr. M. M. Das: Government cannot
issue such instructions to the Universitics.
Moreover, the exemption should come
from the State Government if the Univer-
sities arc not going to give exemption.
So far as the Delhi University is con-
cerned, the Delhi Government has given
exemption from tuition fecs, but not
other fees, game fees, common room fees,
etc. That amount is given by the Central
Government by our scholarships.

Shri T. S. A. Chettiar: Scholarships
are sanctioned later, while the fees have
to be paid earlier. There is hardship.
I understand that almost all the students
from the Scheduled Castes do get scholar-
ships. Cannot the Ministry issuc certain
orders so that this difficulty of their having
to pay first may be avoided?

Dr. M. M. Das: To mect this difficusty,
arrangements  have alrcady been made.
I may inform the hon, Member that con-
sidering the fact that the students belongi 3
to the Scheduled Castes and Schedule
Trites are generally poor. unable to main-
tain themselves even for a few months
till the scholarship money reaches them,
a sum of Rs. 23 lakhs was distributed in
April and May, 1956, to about 1400 insti-
tutions where 1955-56 scholars were
studying, for the payment of ad hoc amounts
for a period of four months from the
month in which they joined the institu-
tions.

wt T AR wqr A AT gwar

g e g oY tow aoerl ey

o & art ¢, wed wfrad e
feefaai sy agwar & ?

Dr. M. M. Das: That information is

not with me. That information depends

on how many students of Scheduled castes

and Scheduled Tribes are studying in the
Delhi University.

%m%«muﬁmtﬂﬁﬁtﬁ
® feaifeay € sawr wmq off frer
¢’ '

4
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Dr. M. M. Das: I could not follow
properly. The existing arrangement is
this, The Delhi State Government has
given exemption of tuition fees to the
students reading in the Delhi University.
The other fees, maintenance fee, common
room fees, game fees, etc. are being paid
by the Central Government through their
scholarships.

Shri Balakrishnan: Scholarships
differ from Rs. 150 to Rs. 600. Some
students are given Rs, 300, some Rs. 400
and some Rs. 600. May I know the
reasons for this difference in the scholarhips
which are given to them?

Dr. M. M. Das: The first difference
is, there are different rates for day scholars,
that is, those who go to the college
and stayin their homes, and those who are
in the hostels. Secondly, the amount of
maintenance allowance differs with regard
to the class in which the student reads.
For example, for 1.Sc., B.A,, and B.Sc,
it is Rs. 40 for maintenance in the hostels
and Rs. 27 for day scholars. For M.A.,
and M.Sc., they are g\rcn Rs, so. For
D.Sc., D. Litt, Ph.D. etc. they get
Rs. 60 and Rs. 45. Similarly for degree
courses in Engineering,  Technology,
Architecture, Rs. ‘rf‘ is the maintenance
allowance for the hostelers and Rs. 60
for day scholars, that is, those who stay in
their homes. )

Titanium

*1875. Shri Sadhan Gupta: Will
the Minister of Natural Resources
and Scientifc Research be pleased to
state:

(a) the total reserves of titanium in
our country; and

(b) the steps taken to exploit them?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) The most
important minerals for obtaining titanium
are ilmenite and rutile, and India’s reserves
of those ores arc of the order of 300-350
million tons.

(b) Deposits of ilmenite sandsare
found mainly in Travancore-Cochin and
Bombay. In  Travancore-Cochin  six
factories have been set up to exploit the
sand deposits in that State. In Bombay
the State Government has granted §
mining leases and 4 prospecting licences
for the development and working of the
sand deposits.

Shri Sndhm Gupta: Since titanium
is a very promising metal and has very
eminent qualities which make it useful
for many industrial purposes and since
its extraction at present involves tremendous
cost, has any arrangement been made to
undertake research in cheaper metheds of
extraction ?
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Shri K. D. Malaviya: Arrangements
for research into the qualities of titanium
and for exploiting it for various purposes
which are talked of, are in .the hands of
the Atomic Energy Commission. Ac-
cording to our scheme of work, they are
examining the whole question and are in
contact with some of the known firms of the
world who know more about it.

Shri Velayudhan: With regard to
the Travancore-Cochin Titanium factory,
may I know whether that factory has now
re-started functioning and whether it has
been taken away from foreign ownership ?
There was a al in Travancore-
Cochin to take it up by the State itself
as it wag run on a huge loss pre\riousl¥.
What is the position now because that is
the biggest factory in India working on
titanium ?

Shri K. D. Malaviya: I would suggest
to the hon. Member to put this question
to the Atomic Energy department, They
will give more information to the House
about it as this matter is being handled by
the Atomic Energy section,

Shri Jaipal Singh: Is the hon. Minis-
ter in a position to tell the House whether
the Copper Mines Corporation in khar
sawan are exploiting titanium and if the
answer is in the affirmative is the Govern-
ment satisfied with the progress of
work there?

Shri K.D. Malaviya: The exploita-
tion of titanium from copper mines is
still not a very promising one. May be
that the Indian C r Mines Corporation
may be incidentally getting a very small
quantity of titanium from their mfmf ore
production. T do not know what they are
doing with it. Itis not worth while, as I
understand, to examine that question
because it must be very little.

Shri Bhagwat Jha Azad: From the
factory that you have put upin Travancore-
Cochin and other places, what would be
the aporoximate amount that you will get
from the extraction of this material ?

Shri K. D. Malaviya: I am afraid
T cannot answer this question.

Shri Matthen: Titanium is called
a miracle metal. The chief deposits of
this raw material are in India, in Travan-
core-Cochin, The UK. and U.S.A.
manufacture from the ilmenite that they
import from this State. There was a
roposal when Dr. Bhatnagar was alive to
ave a pilot plant in Travancore-Cochin.
What has become of the proposal? Or,
has any new proposal come up now?

Shri K. D. Malaviya: As 1 suggested
to the hon. Member opposite this question
had better be put to the Atomic Energy
department.
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Shri Sadhan Gupta: May 1 know
the amount of titanium that is beifg ex-
tracted cvery year now?

Shri K. D. Malaviya: 1 require notice
to answer that question.

Shri Velayudhan: On a point of
information. Most of the questions he
is cvading saying one thing or the other,
Is the subject dealt with by him or some-
body else? And the question was with
the Minister for some months, some weeks
at least.

Mr., Speaker: The hon. Member
will kindly go through the list of Minis-
tries to which particular departments
have been entrusted. The production of
ore is one thing, and the extracting is in
the hands of the Atomic Energy Com-
mission, The hon. Minister has said so.
It is very easy to use any word in the
dictionary. I sce that the hon, Minister
after having heard the questions can give
only that information, he has not T}l it.
There is no question of evading. In the
circumstances, the hon. Member is res-
ponsible. Merely because he is a Minis-
ter why should we go on cross-examinin,
and saying all sorts of things against him

Shri Velayudhan: No.

Mr. Speaker: What else is it? All
hon. Members are satisfied. This hon.
Member alone is_not satisfied. No, no.
It is not right. Even Ministers who are
bongfide interested in giving the House a
lot of imformation sometimes are also
human beings. I am very sorry. The
word “sometimes” is misplaced. They
arc all human beings. Sometimes they
';]_ha:’ willdh-ve hto protest, ;hm :‘J’lll,

are always u:mnbelnﬂ

appeal to hon. Members. Hon. Members
are putting up this House in a wonderful
light to the whole world. There are a
number of ¢ coming to us. There-
fore, there is no harm in trying to use
words after careful consideration. I am
not able to see any evasion here.

Courses in Advertisement

*1876. Shri Shree Nn-gn Das:
Will the Minister of Educatien be pleased
to state:

a) whether there is any ision
in the curriculum of any of the Universi-
ties for ing Advertising as a
course ;

. .T) if so, the names of the Univer-

sities} .

_(c) if not, whether any efforts lfu
e to make provision for

such a course ; and

(d) if so, the nature of cfforts and ihe

agency through which such efforts are

being made ?
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The Deputy Minister of Education
(Dr. K. L. Shrimali): (a) to (d): A state-
ment is laid on the Table of the Lok Sabha,
[See Appendix XII, annexure No. 2].

Shri Shree Narayan Das: From
the statement it appears that a8t present
there is no provision for teaching advertis-
ing as a caurse in any one of the universi-
ties, although it is taught as a subject for
some of the courses. I would like to know
whether any Indian advertising agencies
have suggested something in this connec-
tion and whether they have also said
that they are ready to offer some financial
or other ways of co-operation for the study
of this subject?

Dr. K. L. Shrimali: 1 am not aware
of that,

Shri Shree Narayan Das: May 1
know whether the Government has en-
quired whether this subject, that is teach-
ing of advertising, has been included in
the courses of many of the foreign univer-
sities ?

Dr. K. L. Shrimall: I could not say
off-hand with accuracy, but the American

univergities give a lot of prominence to
such kinds of courses.

Shri Mi K. Moitra: Will the Govern-
ment be pleased to state if course of ad-
vertising forms part of the syllabi for
journalism in the Calcutta and Nagpur
universities ?

Dr, K. L. Shrimali: All the infor-
mation we have on the subject is given
in the statement.

Shop Assistants Act

*1877. Shri R Kelshing: Will
the Mmster of Home Affairs be pleased
to state: :

(a) whether it is a fact that the Shop
Assisiants Act has not been introduced
in the State 6f Manipur; and

(b) if so, the remson therefor?

The Minister in the of
Home Affairs (Shri Datar): (a) ®).
The Weekly Holidays Act, 1942, is in
in Manipur. It is therefere not comsi-
dered necessary to extend the Assam
Shops and Estblishments Act, 1948, 10
the State,

Shri Rishang Kelshing:
know since when the Weekly Hol
gn,lg.p. has been enforced in Manipur
tate.

Shri Datar: This Act bas been
brought into force after a municipali
was constituted for Imphal in April
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Shri T. B. Vittal Rao: Why is the
Shops and Establishments Act not enforced
therc?  What are the reasons for it?

Shri Datar: It was not considered
necessary,

Shri Rishang Keishing: The shop
assistants have sent representations more
than a dozen times to the Government of
Manipur and the Governmenr of India
gince 1953. I wish to know why Govern-
ment had not been able to take action during
those three years,

Shri Datar: It was considered advis-
able to take action after a municipality
was constituted.

Shri T. B. Vittal Rao : The Weekly
Holidays Act is only concerned with one day
off in a week, but the Shops and Establish-
ments Act relites tothe number of hours a
;hy and in a week that a person has to put

n.

Shrl Datar: At l_l)r\:ucm it is consi-
dered that the Weekly Holidays Act would
serve the purpose, but if it is found there
are any other advantages under the Assam
Act, then the quescion would be considered.

- Shri Rishang Kelshing: At present
the shop assistants have to work from 12
to 14 hours every day. With the intro-
duction of the Weekly Holidays Act, 1942
I wish to know whether there is any reduc-
tion in th}: hours of wosk.

Shri Datar: I should like to have
Lotice aboutr this specific question.

Earthquake in Kutch

Shri Gidwani
‘1878 {Shrl Raghunath Siagh ?

Will the .wmimster of Natural Re-
sources § J Scientific Research be
pleased tc  state:

(4) whemer  the Government of
India Geological Survey * Team  have
undertaken  survey around the areas
nsdmted by the earthquake in Anjar Town;
a

(b) if so, the result of 1. - survey
and what were the geological factors
that were responsible  for the  earth-
quake ? '

The Minister of Natural Resources
(Shri K. D. Malaviya): [(a) and (b).
A' team otf Geoloi gical Survey of India is
at presen nvestigating the arcas whi
have been Iﬂ'ﬂ‘:(cés b;s th-.-l}:reccnt’ eahrtf:
quake. The investigation is in progross
and a report will be laid on the Table of
the House, when received.
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Shri Kamath: Within the last 100
years how many earthquakes have occurred
in thar particular region? Were any
surveys underiaken on those occasions and
what was the result of those surveys?

Shri K.'D. Malaviya: Kutch has
long been known as an earthquake arca.
These tectonic disturbances took place
in 1819, 1844, 1B45 and 1864. Duc to
those abrupr disturbances certain  depres-
sions occurred, perhaps 200 square miles
of depression took place and the sea came
into it. It is assumed the recent carth-
quakes are also due to ths sam: tectonic
disturbances. As I said, investigations
are going on and as soon as we know more
about the causes and the results of the
;Iphcwll. we will let the House know about
t.

Shri D. C. Sharma: May I know if
the geological department has any instru-
ment or any other apparatus by means of
which the people of a place where the earth-
quake is about to occur can be forewarned ?

Shri K. D. Malaviya: No, Sir.
Unfortunately, science has not progressed to
the extent that thsse earthquakes can be
predicted.

Shri Kamath: If I heard the Minister
aright, there have been no quakes or tre-
moxérs in that region bstween 1865 and
1956.

Shri K. D. Malaviya : That is what
1 said. '

Shri Kamath: Rather bad for 1956.
Youth Problem Survey

*1879. Shri Madiah Gowda: Wil
the Minister of Education be pleased to
state;

(a) the name of the Agency which
has been charged with the implemen-
tation of Youth Problem Surveys , as
recommended by. the  Youth Welfare
Seminar held at Simla in 1951;

(b) how far the wourk has  progress-
ed and when it will be compleied; and

(c) whether a copy of the report of
the Surveys will b: placed on the
Table ?

The Deputy Minister of Education
(Dr. K. L. Shrimali): (a) The Ministry
of Education, Government of India has
recently undertaken a project for the Sur~
vey of the Living Condilions o : Youth
in a few University Centres.

(b) The questionnaire for a pilot Survey
is under print.

{c) Yes, when the report is available.
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Shri Madiah Gowda: When is it
Iik'cly that this report will be available?

Dr. K. L. Shrimali: it is very difficult
to say, but as soon as the report is ready,
as T said, we will place it.

., Shri Madiah Gowda: What are the
kinds of problems that arc intended to
be tackled' by this survey?

Dr. K. L. Shrimali: The major Koimr
on which information is being sought arc
the weekly routine, time and opportunities
for study, social and family life, cconomic
<onditions, -cultural interest and similar
subjects.

Shri D. C. Sharma: May I know
why it has taken th: Government five
years to act upon a resolution which was

ssed by the Youth Welfare Seminar

eld in 19517 '

. Dr. K. L. Shrimali: There arc two
kinds of surveys which are bzing under-
tal;ez;- This is a recent project which the
Ministry had undertaken. Previously
another survey was undertaken. A preli-
munary survey of the youth organisations
working in different States was conducted
to find out their status, programmes and
Tesources.,

The results of this survey too have
not yet been published, because we have
Dot been able to collect the full informa-
tion. The information has to be collected
from a large number of organisations which
arc working in the field. Somctimes,
they do not send information in proper
timz. That is why it takes tims..

Shri Bhagwat Jha Axad: May I
know in which universities this pilot
project has been undertaken, and by whom ?

Dr. K. L. Shrimali: Only prelimi-
nary work has bzen done. The question-
nairc has been prepared, and it is under
print.  After this has been done, a few
universities and colleges will be selecied
for investigation).

‘Shrl Nand Lal Sharma ¢  Msy .
kndw how many organisations - have beerll
approved till now by the Seminar in this
respect ?

Dr. K. L. Sheimali 3 [ do not have
the number just now.

Shri Punnoose: The Minister stated
that_on¢ survey was underiaken, .and
a_unot'hc; is being undertaken. May I know
in which States the survey was under-
taken, and in which it is at present being
undertaken ? '

Dr. K L. Shrimali: As I aaid, the
scope of both these surveys is different.
The Seminar which was h:ld in 1951 had
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recommended that we should undertake
to prepare in consultation with the proper
bodies, a survey of the organisations en-
gaged in, youth welfare activities, in 1erms
of their constitution, programme, person-
nel resources, methods of treining etc.
This is with regard 10 the youth
organisations, A lot of work has been
done in this. But since the full information
has not yet been collec'ed about all the
organisations, the results have not been
published so far.

Another survey which we are going to
underiake . . . . . .

‘Mr. Speaker: What the hon. Member
wants to know is not the details of the
survey. He wants to know in which
States the survey has been finished, and in
which States the survey is going on at
present,

Dr. K. L. Shrimalit 1 shall need
notice to answer that question..

Shrl Velayudhan: May I know
whether these surveys are confined only
to the university students, whether these
youth organisations are undertaking some
surveys under the instructions of the
Education Ministry or the Youth Section,
and whether many of these youth organisa-
tions are only paper organisations, in order
to get some grants from Government?

Dr. K. L. Shrimalit The later survey
is confined onmly to university students.

Shri B. 8. Murthy: May I know
whether any financial aid will be given to
these universities, and whether any officer
of the Education Ministry will be on the *
spdt to supervise the survey?

Dr. K L. Shrimali: The detailed
%c:zdure has not yet been drawn up.
survey is being undertakén by the
Ministry of Education, and the assistance
of the universities will be taken.

Shri Kamath: What particular prob-
lems have the youth of our country posed
before Government, that a survey has
been deemed necessary?

Dr. K. L. Shrimali: It is obvious
that in order to help the youth, it is neces-
sary to have an idea of the social and
economic conditions under which they
are working. No effective youth Pro-
gramme can be undertaken unless we fully
understand the conditions under which our
young men are working and studying.

Archaeological Finds

*1882. Shri Biren Dutt: Will the
Minister of Educatlon be pleased to
statc: .

(a) whether it is a fact that the Ar-

:‘:}13: ogimlrr tjndin)p irtl,e _On-kuti and
r (Tripura) are being examin

by :ﬁ" Accliaeological Department; ﬁ



2325 Oral Answers

(b) whether any steps have been
taken to protect them from destruc-
tion ; and

(c) if so, the steps slready taken by
Government ?

The Deputy Minister of Education
(Dr. M. M. Das) : (a) to (c). There has
been, neither any recent excavations, nor
any recent findings, of archacological
importance, either at On-Kutdi or at
Udaypur in the Tripura State.

Trainjing Camps

*1883. Shri B. S. Murthy: Will
the Minister of Home Affairs be pleased
to state:

() the number of training camps
conducted for workers fighting the ewls
of untouchability during 1955-56;

(b) the amounts spent; and

(c¢) the organisations that conducted
these camps?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) to (c).
The information is being collected and
will be laid on the Table of the House in
due course.

1 may, however, add, from the informa-
tion we have received, that one training
camp was held in Bombay, two in Madhya
Bharat, and two in Rajasthanjy nd
eight were held under the auspices of the
Harijan Sevak Sangh (central and branches).

Shrl B. 8. Murthy: May I know
whether any State overnment haye
refused to have any such camps, and if o,
for what reasons?

Shri Datart We have called for the
information from the various States, I
have given the information that we have
received. We are awaiting the informa-
don from the other States.

8hri B. 8. Murthy: I wanted to know
whether any §tate Government have
expressed their - inability to hold such
camps, and if so, the reasons therefor.

Shri Datar: There are some States
where training camps were not .
I have no reasons before me why they were
not ised., But the fact remains that
some States did not organise these camps.

Shri Heda + May I know how the
services of the workers who are trained in
these camps are utilised whethertgz work
voluntarily or whether they work under

any governmental agency
Shri Datar: [ have not got that in-
formation heye with me.

Shri Thimmaiah: May I know
whether Government have examined whe-
ther these Harijan Sevak Sanghs which
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have been given grants by Government
have been discharging their work properly
in respect of the eradication of untouch-
ability ?

Shri Datar: From the information
we have, we are satisfied that the Harijan
Sevak Sangh is doing very good work.
So far as the State Sangh workers are
concerned, it is for the State Governments:
to say. But I have not received any
complaints against them.

Shri B. S. Murthy: May I know
the amount allotted for this purpose by
the Gentre, and whether full use of his
amount has been made by the State Govern-
ments as well as by the non-offi-

«ial organisations ?

Shri Datar: The only information
that I have before me at present is that
Rs, 10,847 was spent over the camp held
by the Bombay Government. In other
respects, I have no figures before .me.
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Institute of Cost and Works
Accountants

*1885. Shri S.C. Samanta : Wil
the Minister of Finance be pleased
to state:

() whether it is a fact that an Insti-
tute of Cost and Works Accountants is to
be set up; and

(b) if so, when?

The Minister of Revenue and
Civil Expenditure (Shri M, C. Shah):
g} and (b). There is alrecady an Institute

Cost and Works Accountants with its
Headquarters at Calcutta. Government
have under consideration the question of
developing the existing on into an
institution of a national cter pending
its further development into a Statutory
Body for tion of the profession of
Cost and Works Accountants in India,

Shri 8. C. Samanta: May I know
how many persons will be trained by this
institution per year? .

Shri M+ C. Shah: I have not got
that figures with me. It is a private
institution,

Shri 6. C, Samanta: I know
whether the  teachers in s insdtute
tl_nvc_bceu drawn from India, or sou::
oreign experts are proposed (o
bm:ht?

Shri M. C, Shah: As ] have already
stated, this is 8 private instirution. And
all this information is not with Govern-
ment.

7 SEPTEMBER 1956

Oral Answers 2328

Shri T. S. A. Chettiar: In view of
the great demand for people trained in
cost accounting, may I know whether
Government are considering the question
of providing for these courses in the
various universitics ?

Shri M. C. Shah: As I said, we
are thinking of developing this institution
into an institution of national character.
So, wehave had discussions with the
governing body of the institution, We
ropose to pursue the matter further,

ter on, we have an intention of bringing
forward  legislation, just as we:
had brought forward for the chartered
accountants, '

Shri C. R, Narasimhan: When can:
we expect the legislation?

Shri M. C. Shah: [ think first we:
shall have to develop this institution, we
have had consultations with the governing
body, and we should see the development
of this institution, Thereafter, we will
consider the question of bringing in legisla--
tion.

Shri Bhagwat Jha Azad: May 1 know
whether Government have drawn up any-
scheme for the phased expansion of this.
institution? If so, what is the scheme?:

Shri M. C Shah: Itis yetin a prelimi--
nary stage. I have already stated that our
Compa ny Law Administration Depart-
ment has had consultations with the
governing body of the Institute and we
are just formulating a scheme., The mo-
ment the scheme is formulated, I will be
in a position to give the demils of the
scheme.

Shri 8. C. Samanta: Is it not a fact
that Shri Gorwala, in his report on the
efficient conduct of State enterprises, in-
1951 hinted at the establishment of such
institution, and that the Estimates Com-
mittee also in 19;:-{3 _advised Govern-
ment to set up an institution of this kind of
their own? If s0, what has been done in.
the matter?

Shri M. C. Shah: The information.
that has been given by the hon. Member
is correct. The matter was discussed even
in the year 1953 when the law-
was being into, Various Ministries
were consulted and at that time there wasa
proposal to incorporate some ision in
the company law to this effect, but we
were advised not to incorporate it in the
company law, but first try to develop this

tute -by having some representatives
on the Institute in connection with the
decision about syllabus, te
I said, this is under consideration.
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Distribution of Fopulation

*1886. Shri Achutham: Will the
Minister of Home Affairs be pleased
o State:

(a) whether the Travancore-Cochin
.Government have submitted any scheme
to colonise the Travancore-Cochin State
‘families in other States of India excepting
Bhopal and Andaman; and

(b) if so, action taken thereon?

The Minister in the Minis of
Home Affairs (Shri Datar): (a) Ycs,

(b) The Governments of Assam and
Mysore, in whose States the’ Travancore-
Cochin Government prefer to settle the
landless workers, have been asked to indi-
«cate the areas available for allotment and
the number of labourers they would take,

Shri Achuthan: May I know whether
the Assam and the other Statc Govern-
ment have stated that they can take at
‘least s0 many families for settlement in
-their States? May I also know whether
.other States also have been required to
state whether there will be land available
for scttlement of families from Travancore-

«Cochin ?

Shri Datar: That question is under
consideration. We have called for in-
formation from the Mysore and Assam
«Governments. The Travancore<Cochin
«Government cnvisages the sctdement of
1,000 families from Travancore-Cochin
iin these States at a cost of Rs, 39 lakhs.

Shri A, M. Thomas: Ovcr-popula-
‘tion being one of the major problems to
ibe dealt with there, may I enquire whether
-dfter the President has taken over the
administration in Travancore-Cochin the
‘Home Ministzy has made any fresh propo-
sals concerning colonisation in the neigh-
Jbouring- States ?  If so, what has been the
result ?

Shri Datar: This itself is a fairly
stisfactory pro Itisunder consider-
ation in consultation with the two Govern-
ments.

Shri A, M. Thomas: | wanted to
know whether the Home Ministry had
made any fresh proposal after the Presi-
dent had taken over the administration.

Shri Datar: This proposal was
prepared by the Travancore-Cochin Govern-
ment. It was received in the Ministry
of Food and Agriculture. Further
-steps are being taken, as I have indicated.

Pandit C. N. Malaviya: Is it a fact
that about 200 families have been colonised
in Bhopal State? If so, what has been
the result of the expariment of golonisa-
tion, whether it has been successful or
it is o failu ?
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Shri Datar: Itis truc thata number
of Travancore-Cochin families have been
scttled in Bhopal State. On the whole,
the conditions are . satisfactory. Some
complaints were made on the floor of this
House and the other. Those complaints
have been looked into and necessary steps
have been taken, On the whole , it is a
satisfactory settlement.

_ Shri Achuthan: May I know what
is the total number of families now settled
in Andamans and in Bhopal? Also, is]
there any scheme to enlarge the scope of |
settlement in these areas in the near
future ?

Shri Datar: [ havc alrcady given the
figures so far as Andamans and Nicobar
ate concerned. So far as Bhopal is
concerned. it is something in the neigh-
bourhood of 200 familics, as my hon.
friend pointed out,

Bogus Finance Agencies

*r888. Shri Nand Lal Sharma: Will
ge Minister of Home Affairs be pleased
state:

(a) whether the. attention of Govern-
mnthuheendnwnto:beug:tn lished
in the ‘Hindustan Times' the 4th
August, 1956 about the notorious activi-
ties of certain bogus finance companics
functioning in ‘Delhi ; .

(b) whether it is a fact that the bulk
of victims of such agencies are Govern-
ment servants; and

(¢) the steps, if any, Government
have taken so far or’ propose to take in
the matter? "

The Minister in the Ministry of
Home Affairs (Shri Datar): i_n) Govern-
ment have geen the report referred to.

(b) Government have no informatioa.

(c) GoVernment have issued Press
Notes warning the public against institu-
tions of this nature. Copies of the Press
Notes are placed on the Table of the House.
[See Appendix XII, annexure No. 3).

Shri Gidwani: [s that considered
cnough? Will not Government initiate
legislative measures to prevent such bogus
institutions being started ?

Shri Datar: This is one of the steps
that we have taken. If ultimately govern-
ment servants are at all ived, it is open
to them to approach the Goverfiment and
have necessary steps taken.

Shri Kamatht ‘This bogus business
is becoming a daily affair.
Shri Nand Lal Sharms: Hag:the

attention of Government also been drawn
to the fact tha jthese government servants
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are debarred from opcning their mouth
01 account of certain service rules operating
-against them after incurring such debts?

ShriDatar: Thehon, M=mberistight
to a certain extent. After the govern-
mesnt servants have experiments in dealing
with such bog‘us banks, they lose some
money, We have got the Government
Servants’ Conduct Rules according to
which any such act of a financially embar-
rassing naturg constitutes a dereliction
of duty. Therefore, government servants
might be reluctant to approach Govern-
ment,

Shrl Nand Lal Sharma: Has the
attention of the Government been drawn
0 a report in the Hindustan Times of
25-8-56 to the effect that certain Pathan
associations were also working some 20 years
back and Government had issued confi-
dential circulars to all their departments
to ask their government servants to file
their reports in confidence and also
stating that no action would be taken
against them? Are Government in a posi-
tion to assure the government servants
that they would not punished in any
way if they made information available?

Shri Datar: 1 would point out that
dn the first place government servants
are expected to be vlﬁilnm enough. If,
for example, they act indiscreetly, they do
so at their own cost,

Shri Kamath: There are vigilance
officers,

Mer. Speaker: With regard to three
or foar departmants or Ministries we have
hai qusstions about bogus institutions,
We have had questions about the Educa-
tion department , then the Health depart-
ment and now Finance department. Al-
most everyday we have some bogus
institution coming up.

Tae Minister of Dofeace Organisa-
tion (Shrl Tﬁrngl)s There are many
others in which there is no bogus institu-
tion.

Mr. Speakert | wanted to make 2
suggestion now that the hon. 'Minister in
the Ministry of Home Affairs is answering
this question. Would it not be right
to have some check over these institutions ?
Under impecunious circumstances very
young men and get into trouble,
Are they to blame? Particularly the
Home Minister should try and see how
this can be . When the question
was asked about cducational institutions
I thought that there must be something
like a licensing of the educational institu-
tions. T do not know whether that will
completely solve the problem. But there
may be licensing of these organisations,
Take health organisatiom. en there
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is a practitioner of dental surgery or when
there Jis some dispensary we want to give
licences. Likewise wherever any dawa-
khana is opened or in other institutions
wherever certificates are granted some
such thing must be done on a mass
scale. Otherwise a number of unwary
men will get into trouble and it may be
too late for them to retrace, after having
spent so much money. That was what
was passing in my mind.

Shel Datar:  Government would
consider your suggestion. I may point
out that whenever any banks are started
they have te follow certain orders under
the Banking Act, if I mistake not or the
Companies Act.

Shri Sadhan Gupta: Banking Com-
panies Act. -

Shri Datar: If for example money-
lending is to be carried on there is tze
Moneylenders® Act. All the same I shall
consider your suggestion,

Shri Kamath: On a point of order,
I heard my hon, friend the Minister of
Defence Organisation, Shri, Tyagi, say
that there were some Ministries or other
Ministries in which there was nothing
bogus. Does it mean that there are Minis-
tries where therc is something bogus?!

Shyi Tyagl: I said no bogus institu-
tions were functioning.

Mr. Speaker: All that he said was
that there were some Ministries where
there were no such things,

Shel'Nand Lal Sharma: Has the
attention of Government also been drawn
to the fact that after these government
sarvants gt into the trap It is impossible
for them to get out even after paying
exorbitant sums? Are Government go-
ing to take any steps to amecliorate their
condition ?

Shrl Datar: Government would
cerfainly take proper steps including the
step of prosecution if necessary provided
the persons concerned, the aggrieved
persons come before Government and
give all the information,

ShriNand Lal'Sharma: Are Govern-
ment in a position to assure the aggrieved

peftsons. . ..

Mr. Speaker: What is the meaning
of assuring cvery man who gets into
trouble ?

o ot m:i-m’ﬁé' e
they will not be pu ¢ i
information to thepGovernmcnt? ki

Mr. Speaker: He has already said so.
But there arfe certain persons who cannot
be helped. ‘They getinto all this trouble.
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Death of Naga Doctor

*I889. Shri Kamath: Will the
Minister of Defence be pleased to refer to
the reply given to Starred Question
No. 530 on the 315t July, 1956 and state:

(a) whether the Summary of Evidence
regarding the death of a Naga Doctor
of ‘l’(ohimn, Dr. Haralu has been recorded;
an

(b) the stage at which ¢ he ma:iter
rests ?

The Minister of Defence (Dr.
Katju): (a) Yes, Sir.

(b) The Summary of Evidence is now
under consideration uf the General Officer
Commanding, Assam, for further action.

May I add that I expect orders to be
passed in the course of next week ?

Shri Kamath: Considering that the
aged Dr. Haralu who is reported to have
been killed by some of our troops was
a loyal Naga—even ultra-loyal—whose
sons and a daughter are in governmen
employ today and the fact that our Prime
Minister himself expressed concern
and regret in this House about his death
or rather alleged murder, does the hon.
Minister propose to let the House know

the result of the enc‘uiry before this
session comes to & close ?

Dr. Katju : These proceedings are sub-
judice. Three soldiers have been arrested
and summary of evidence against them has
been recorded at great length. The
Army Act provides that now it is the duty
of the General Officer ing to
consider that evidence and to take
opinion upon it if he chooses to do so from
the Judge Advocate General and either
to convene a general court martial for the
trial of these accused or pass lpﬁggﬂlu
orders. That is the procedure w will
be followed which is of a judicial nature.
I cannot enter into all the t because
three accused are under trial.

Shri Kamath: I heard the hon.
Minister say that the examination of the
summary of evidence will be completed
this week. Today is Friday....
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Shri D. C. Sharma: May I k now
whether any action or precaution is being
taken tc prevent the occurrence of such
accidents in future in this particular area?

Dr. Katju: Every possible step and
precaution is taken to provide that innocent
persons should not be killed or molested.
All hon. Members of the House may be
completely rest assured on that.

Shri Kamath: Is it not too early

to say that it was a merc accident or some--
thing worse ?

Dr. Katju: What worse ?

Shri Kamath: Shri Sharma said it
was an accident. Is it not too early to say
that it is an accident or something worse ?

Dr. Katju: That is a matter of asses-
sing the evidence given against the accused.
people.

Mineral Development

*1890. Shri Hem Raj: Will the
Minister of Natural Resources and
Scientific Research be pleased to refer
to the reply given to Starred Question
No. 1462 on the 27th August, 1956 and.
state:

(a) the number of lists and maps
which have so far been prepared re-

garding the location of important minerals.
in the country;

(b) the minerals for which lists and
maps have been prepared;

(c) which of them will be reserved.
for the public sector;

(d) whether any decision has been:
taken re ng the mineral arcas which
will be given over to the private sector on

LH

(e) if so, which arc those arcas and the
conditions on which they will be leased

The Minister of Natural Resources
(Shrei K. D. Malaviya): (a) The work
on preparation of lists and maps is still
in progress.

(b) and (c). Do not arise.

, Sir. Preliminary data neces—
my(d&:rnr:kinsj:thu decision is being col=
lected.

(e) Do not arise.

smtlmhnﬂ: May 1 know whether
those mines which are uneconomic for
the Government to work or for other.
individuals or companies to work, will be
given over to the village communitics or
co-operative societies ?
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Shri K. D. Malaviyar That is a
-suggestion given by the hon. Member and
it will also be considered during the course
of our deliberations.

Shri Gajendra Prasad Sinha: May
I know how long it will take to complete
‘the survey ?

Shri K. D. Malaviya: There is no
particular survey in question. What I
was trving to answer was that after this
new policy, in the results of our surveys
-which are compiled in maps and charts
would be demarcated those regions which
will be controlled by the public sector and
‘the rest will be dealt with by the private
-sector.
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Ramajin Gold Minecs

¢1891. Shri Lakshmayya: Will the
.Minister of Natural Resources and
Sclentific Research be pleased to refer
to the reply given to the last supple-
mentary raised on  Starred Question
No. 1476 on the 27th August, 1956 and
state:

(a) whether the Geological Survey
of India has made any survey of the
locality of Ramajin Gold Mines in
Anantapur District after their closure
4n 1917; and
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(b) if so, with what results?

The Minister of Natural Resources
(Shri K. D, Malaviya): (a) and (b). A
statement givinqrthe re information
is laid on the Table of the House. [Ses
Appendix XII, annexure No. 4]

Shri Lakshmayya t In the question it
is printed Ramajin Gold Mines but it should
be Ramgiri Gold Mines. In the statement.
I find that the answer _given is for a diffe-
rent o?uestion because it relates to another
set Id mines called the Ramapuram
Gold Mines in the Gooty taluk of the same
district. I am glad thatatleast the
Geo 1 Survey 18 proposing to under-
take this work during 1956-57 ficld season.
My dquestion is altoge different.
It relates to Ramagiri Gold Mines in
Dharmavaram taluk of the same district.
May I know whether the Government is
aware of the existence of the gold mines
at Ramagiri which were managed by a
Buropean Company for a period of 30
years and which suddenly closed work
in the year 19207

Shri K.D. M.‘u'n‘:l'“'hyn’ Sir. I:}
1905 a compan er the name
Amsnu &Id‘iklds Limited was formed
to worbthe ar?n:ear Ramagiri and it
was subsequent roken into two por-
tions. One I{m was transferred to the
Nandidrug Mines of Mysore which are
run by the Kolar Gold Mines people and
the other was transferred to a company
known as the North Ananta Id
Mines Ltd. The North antapur
Gold Mines Ltd, worked till they closed
down in 1922 and the other portion has
been amalgamated with the Nandidrug
Mines of Mysore. That is the history
which is known to Government.

C.0.D. Civilian Employees

*1892.{ Shri §" et

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that civilian
employees of the Central Ordnance Depot
residing in Delhi Cantonment are experien-
cing great difficulties due to lack of or

rovision of insufficient accommodation
Ey the Army authorities; and

(b) if so, steps proposed to be
taken in this regard?

The Minister of Defence Organisa-
tion (Shri Tyagi) : (a) Yes.

(b) In view of the acute scarcity of
residential  uccommodation, Government
has decided tu undertake construction of
accommodation at some selected stations,
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including Delhi, upto 15% of the civilian

establishment in each station, which will

be provided only to such personncl as
are stationed permanently at the stations.

Shri Bhagwat Jha Azad: May I
know what percentage of the employees
are at present given facilities of accommoda-
tion by Government ?

Shri Tyagi: I am afraid, hardly
any are getting government accommoda-
tion. In fact, according to the rules at
present in force, the Government has no
responsibili for providing residential
accommodat for civilian employees.

Shri Bhagwat Jha Azad : May I
know whether the Union have represented
that on account of the fact that the emplo-
yees working in the Depot have to come
trom distances of 10 to 15 miles by
train they come, sometimes, late to the
Depot for muster in ? *

Shri Tyagl: All that is fully realised
and appreciated. The difficulty has been
that after partition, two-thirds of the
accommodation in the whole of India
has fallen to the share of Pakistan and
there has been wanmt of accommodation
since then. In spite of a tight Budget,
we have been able 1o secure Rs. 2 crores’
allotment for the Five Year Plan to provide
accommodation for the civilians only.

Sardar Iqbal Singh : May I know
the number of unmits to be constructed
in the Delhi Cantoment and also the
oumber of units which will be reserved
for Officers and thc number reserved to
Other Ranks? .

Shri Tyagi: For these details ]
would ask for independent notice.

Cultural Relation with Saudi Arabia

*1893. Shri D, C, Sharma : Will
the Minister of Educatlon be pleased 1o
state the steps  Government  took duri
1955-56 to bring about closer cultura

ation with Saudi Arabia?

The Deputy Minister of Education
(Dr. M. M. Das) 1 No ial were
taken by the Gozr:mme;?.ec“ ep

I may add, with your rmission '

that thc prumotion of cultural activities
between India and Arabia is a part of our
normal activities for the promotion of
cultural activities between India and
other foriegn countries.

Shri D. C. Sharma : May I
know what is the nature of the normal
activity of the Ministry of Education
with particular reference to this county
so far as cultural relations go ?

Dr. M. M. Das : Our normal cul-
tural activities of wnsist many things,

7 SEPTEMBER 1956

Written Answers 2338

Sometimes we send delegations of educa
tionists and experts—our experts in Indo-
logy and religion, philosophy and other
things. They go to other countries and
deliver lectures. Sometimes their

ars come to this country to promolc
cordial relations between the two count-
rics.

Shri D. C. Sharma: Moy I know how
many experts have been sent to Arabia
during last vear and how mahy
experts have come to our country from
Arabia? .

Dr. M. M. Das i Recently the King
of Saudi Arabia with some othcr people
visited India, but so far as India is concer-
ned, I want notice to answer the question
as to how many people have gone there.

Shri Shree Narayan Das : May I
know whether it is a fact that the Prime
Minister is going to visit Arabia, and if
so, what is the time and the purpose of
such visit?

Dr, M. M. Das : The Prime Minister
is going to Saudi Arabia, and the tentative
dates of visit are that he will go on the
24th September 1956 and return on the
28th September. He is going there in
responsc to an invitation extended by
His Majesty the King of Saudi Arabia
when he come here last year.

Shri Kamath : Arc you not accom-
panying him ?
Dr. M. M. Das : No.

WRITTEN ANSWERS TO QUESTIONS

Student Participation in Bharat Sewak
amaj

*1871. Shri Bibhuti Mishra : Wiil
the Minister of Bducatiom be pleased
10 state;

(a) the number of students who partici-
pated in reconstruction work in villages
under Bharat Scwak Samaj in various
States in last summer vacation;

(b) nature of work done by them;
and

(c) to what extent they received
Government and Public cooperation?

The Deputy Minister of Education
(Dr, M. M. Das): (a) to (c). A statement
is laid on the Tubie of th: House. [Ses
Appendix XII, annetar N 5]
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Income Tax

*1880. Shri N. B. Chowdhury : Will
the Minister of Finance be pleased to
state:

(a) thc amount of Income-tax realised
from Midnapur District during the years
1952-53 to 1955-56; and

(b) the amounts realised from per-
sons falling under the various income
groups during this period ?

The Minister of Revenue and
Civil Expenditure (Shri M. C. Shah):

(a) The amounts of gross income-tax
realised from Midnapur District during:

1. 1952-53 . . . 8-53 lakhs
2, 1953-54 . SR AP & ST
3. 1954-55 . . S (15 S S
4. 1955-56 . . - 930

Total .. . 3507 o,

(b) Amounts - realised from persons
falling under the various income groups
during this period:

1952- 1953~ 1954- 1955-
S3__ 54 55 _ S6

(in lakhs)
Income above
Rs. 25,000
per year + 3'93 3°04 4°97 412
Income Rs.
10,000 to

[

Rs. 24,999/-. 2:89 2:10 3:11 2'74

Income Rs.

5,000 10 Rs,
9,999/~ . 1'04 1°39 1:20 1°'66

Others . . 67 o060 0-'83 o-78

#:53 7°13 I10°II 9'30

Photographs of National Leaders

Shri Asthana :
Babu Ramnarayan Sinha :

Will the Minister of Home Affairs
be pleased to state whether any instruc-
tions have been issued to the different
Ministries as to the kind and type of
photographs of national leaders that are
to be kept in Government offices ?

{Tluhur Jugal Kishore Singh :
*1887.

The Minister in the Ministry of
Home Affairs (Shri Datar)t Noinstruc-
tions have been issued in the matter:

Sixteenth Report of P.A.C.

_*18¢4. Shri Jhulan Sinha t Will the
'Mmmer of Home Affairs be pleased
0 state:

(a) whether his attention has been
drawn to the remarks in the Public
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Accounts Committee’s Sixteenth Report
Vol. 1 Para 81 recommending speedier
action against delinquent officers; and

(b) if so, the steps being taken to
act up to the recommendations referred
to above?

The Minister in the Ministry of
Home Affairs ( Shri Datar) : (a) Yes.

(b) The steps taken by the Government
are detailed in the Report of the Adminis-
trative vigilance Division for the iod
ending the 318t March, Igsﬁ which was.
presented to Parliament in the last session.

Bgdc Education in Rural Areas

*1895. Shri Bibhuti Mishra : Will
the Minister of Educatiom be pleased
to state:

(a) whether it is a fact that the Central
Government have recommended to State
Governments to propagate basic education
in rural areas; and

(b) if 80, withwhat results ?

, The Deputy Minister of Educationr
(Dr. M. M. Das) 1 (a) Yes, Sir. Basic
education has been recommended bo}h
for rural and urban areas,

(b) The progress in work is indicated'
by the following statement :—

No, of No.

Institu-  Institus
tionin  tionin
1950-51 1955-56

1. Junior basic Schools. 33,379 39,479

2. Senior Basic Schools. "381 1,645
3. Basic Teacher's Trai-
ing Institutions . 124 82

4. Enrolment in Basic
(Junior and Senior)

Schools 29-1 g0
lakhs lakhs
Hot Springs in Anjar

*1896. Shri Gidwani : Will the Minis-
ter of Natural Resources and Scienti-
fic Research be pleased to state whether
it is a fact some Hot Springs and one Co d
Spring have been sighted near Khengarpur
Village near Anjar Taluka of Kutch as a
result of earth tremors ?

The Minister of Natural Resources
(Shri K. D. Malaviya) : No, Sir.

Mysore University

*1897. Shri Madiah Gowda : Will
the Minister of Education be pleased to
state:

(a) the purposes for which grants.
were asked for by the University ob
Mysore in the year 1955-56; and
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(b) th: amouant graited and the pur-
pye for waich it has been granted ?

The Deputy Minister of Education
(Dr. M. M. Das) : (a)and (b). A statement
is laid on the Table of the Lok Sabha.
[Ses Appendix XII, annexure No. 6)-

Oll in Punjab and Rajasthan

»1898. Shri Bheekha Bhal 1 Will the
Minister of Natural Resources and
‘Sclentific Research be pleased to state;

(a) whether it is a fact that preli-
‘minary site investigation in connection
with the oil exploration and research done
by the Russian experts in the Punjab and
Jaisalmer areas of Rajasthan has been
«completed ; and

(b) if so, when the machinery for
.drilling oil will be installed ?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) After exami-
ning the various data_collected by the
Geological Survey of India and wvisiting
promising areas, the Soviet Qil Experts

recommended early drilling in the Punjab,

and also in Jaisalmer (Rajasthan). One
-gite has been selected in the Jawalamukhi
. ‘Aarea,

(b) Arrangements are being made
move an Qil Drillto the drill site at
Jawalamukhi for installation as soon as
‘the monsoon is over and the road s
<completed.

Open Alr Theatre

*1899. Shri Shree Narayan Das @
"Will the Minister of Education be pleased
tostate whether any and if so, what
steps have been taken by the Central
Government to encourage State Govern-
ments and non-official Organisations inter-
ested in constructing open air theatres ?

The Deputy Minister of Education
(Dr. M. M. Das): Under the Labour
-and Social Service Camps Scheme the
Government of India have been giving
financial assistance to State Governments
-and Universities for the construction of
Open-air-theatres in Educational Instruc-
tons upto 8 maximum of Rs. 15,000/-
‘for one theatre.

Survey of Seismal Regions

*1900. Shri B. S. Murthy: Will
the Minister of Natural Resources and
‘Scientific Research be pleased to state:

(a) whether any comprehensive sur-
wvey of seismal regions of India was conduc-
ted;
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(b) if so, when and the results thereof;
and .

(c) the steps taken to broadcast seis-
moscopic information in advance of earth-
quakes ?

The Minister of Natural Resources
(Shri K. D, Malaviya): (a)to(c). The
results of the investigations made by the
Geological Survey of India of areas in which
earthquakes have occurred are published in
the annual General Reports of the Geologi-
cal Survey of India. The reports are avail-
able for sale to the public. The Science
of seismology has not advanced sufficient.y
to predict the exact time of occurrence of
earthquakes even though seismic zones
liable to shocks are known.

Soviet Mining Experts

*19ox. Shri D. C. Sharma: Will
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether the Soviet mining experts
have made any recommendations regarding
the copper mining industry; and

(b) if so, whether they havé been con-
sidered by the Government of India?

The Minister of Natural Resources
(Sth K. D, Malaviya): (a) and (b). Yes,
1r.
Exhibition of Books

*3902, Shri Shree Narayan Das:
Will the Minister of Education be pleased
to state:

(a) the important features of Exhibition
of Indian books which is to be held in
November, 1956;

(b) whether any scheme has been pre,
pared in this regard; and

(c) the estimated expenditure to be
incurred ?

The Deputy Minister of Education
(Dr, M. M. Das): (a) and (b). A state-
ment is laid on the Table of the House,
|See Appendix XII, annexure No. 7).

(c) Rs. 53,500/- approximately.
National Atlas

(a) the steps taken so far to prepare an
up-to-date National Atlas with physical
and regional aspects; and

(b) the estimated cost for the same?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) An organisa-
tion called the National Atlas Unit has been
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sel up and information relevant for the
purpose is being collected with a view to
showing it on maps to be incorporated in
a National Atlas. Maps are also being
prepared for preliminary Hindi Edition
of the National Atlas,

(b) The estimated cost during the Second
Five Year Plan period wiil be Rs. 80 lakhs,

Hindi in Secondary Schools

1420. Shri Ram Krishan: Will the
Minister of Education be pleased to
state:

(a) whether all the non-Hindi speak-
ing States have made Hindi compulsory
ar the Secondary School'stage ;

(b) if not, the names of such non-Hindi
speaking States which have not made Hindi
compulsory ar the Secondary  stage;
and

(c) the reasons for delay?

The uty Minister of Education
(Dr. M. Das): (a) to(c). Theinform-
ation has been called for from the non-
Hindi speaking States and will be furnished
as soon as possible.

Multipurpose Schools in Assam

1421. Shri Dabendra Nath Sarma:
Will the Minister of Education be pleased
to lay on the Table a statement showing
the names of multipurpose schools in
Assam for which Central aid has been given
in 1955-56 or will be given in 1956-57
together with the amount for each of
them ?

The DQEuty Minister of Education

(Dr.M.M.Das): AgrantofRs. 19,905,939
was sanctioned as Centre’s share in favour
of Assam Government during 1955-56 for
the conversion of 15 schools into multi-
tpurpme schools and allied schemes. In-
ormation regarding the names of schools
assisted with Central grants has been called
for from the State Government and will
be furnished as soon as possible.

No proposals for 1956-57 have so far
been received.
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Industrial Finance Corponﬂon

1433. Shri Krishnacharys Joshi:
Will the Minister of Finance be pleased to
state:

(a) the total amount of loans sanctioned
by the Industrial Finance
ration during the year 1956-57 so far;

(b) the toral amount disbursed ; and
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(¢) the numbzr of applications reject-
?

The Minister of Revenue and Defence
Expenditure (Shri A. C. Guha): (a)
Loans amounting to Rs. 6,91,50,000/- were
sanctioned by the Industrial Finance Cor-
poration during the period from 1-4-1956
1o 27-8-56.

-(b) Rs. 1,39,98,521.
(¢) Four,

Industrial Credit and Investment
Corporation

1424. Shri Krishnacharya Joshi :
Will the Minister of Finance be pleased to
state:

(a) the total amount sanctioned and
disbursed by the Industrial Credit and
Investment Corporation during the year
1956-57 so far; and

(b) the names of industrics which have
been given the above loans ?

The Minister of Revenue and
Defence Expenditure (Shri A, C. Guha):
(a) and (b). The information required is
not available and will be available only
after the close of the current financial year
of the Corporation,

Small Savings

14235. Shri Krishnacharya Joshi :
Will the Minister of Finance be pleased to
state the total number of Authorised Agents
working at present State-wiss under the
voluntary small-savings schemes ?

The Minister of Revenue and
Defence Expenditure (Shri A, C, Guha):
The State-wise number of Authorised Agents
upto July, 1956 is as follows:—

(1) Ajmer ' . . . 20
(2) Andhra . . . . 130
(3) Assam . . . . 91
(4) Bihar . ] , . 156
(s) Bombay . . . . 1674
(6) Coorg . : : ' 4
(7) Cutch . . . . 19
(8) Dethi . . . . 71
(9) Hyderabad : . . 10
(10) Madras _ . . : ’ 337

Madhya Bharat . . . 162
E:B M:dh;a Pradesh and Bhopal 296

(13) Orissa 87
(14) Pepsu - . . . 55
(15) Punjab . W N . 702
(16) Rajasthan . . . . 1320
(17) Saurashtra . . . 333
(18) Travancore-Cochin a 43
(19) U.P.&V.P. . . . 17,138
(20) West Bengal . . . I,113
(21) Other States . . . 42

ToTAL 22,803
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Travancore-Cochin State Transport
Department

:?36. Shri Kamath: Will the Minis-
ter of Home Affairs be pleased to refer to
the answer given to Starred Question
No. 112 asked on 18th July, 1956 and state:

. (@) whether the reciprocal arrange-
ment _between the Travancore-Cochin
State Transport Department and the manage-
ment of certain newspapers has been termi-
nated ; and

(b) if not, the reasons therefor ?

The Minister in the Ministry of
Home Affairs (Shri Datar) (a) No.

(b) The matter is still under the consi-
deration of the State Government.

Loans to Jammu and Kashmir

:ﬁz Shri Kamath: Willthe Minis-
ter of Home Affairs be pleased to refer to

the answer given to Unstarred Question
No. 76 asked on the 18th July, 1956 and
state when the requisite information will be
laid on the Table of the Sabha ?

The Minister in the Ministry of
Home Affairs (Shri Datar): The re-
quisite information was laid on the Table
of the House on the 27th August, 1956.

Monuments

1438, Shri D. C. Sharma: Will
the Minister of Education be pleased to
state the total expenditure incurred on the
maintenance of monuments of national
importance in the Punjab State during
1955-56 7

The Deputy Minister of Education

(Dr. M. M. Das): Rs. 24,264/11/- includ-

ing the expenditure gn account of the
staff.
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Road Research Work

1430. Shri Krishnacharya Joshi :
Will the Minister of Natural Resources
and Scientific Research be pleased to
state the main items of road research work
done during 1956 so far ?

The Minister of Natural Resources
(Shri K. D. Malaviya): A statement
giving the required information is laid on
the Table of the Lok Sabha. [See Appendix
XI1, annexure No. 10].

Mechanical Engineering Institute
Sardar Igbal Singh:
143%. | Sardar uri:

Will the Minister of Natural Re-
sources and Sclentific Research be
pleased to refer to the reply given to Un-
starred Question No. 811 on the 9th April,
1956 and state whether the Mechanical
Engineering Institute has since been es-
tablished ?

le!Mlnlmr of Natural Resoarces
(Shri K. D. Malaviya ): No, Sir.

Road Map of India

1432. Shri Krishnacharya Joshi:
will the Minister of Natural Reso
and Scientific Research be pleased to
state:

(a) whether a road map of India has
been prepared; and '

(b) if so, whether a copy of the same
will be laid on the Table ?

The Minister of Natural Resources

(Shri K. D, Malaviya): (a) Yes, Sir.

- A road map of India was published by the
Survey of Indiain 1950.

(b) This map is being revised. When
completed, a map from the new series will
be 1aid on the Table of the House.

Assistance to Artists

1433. Shri M. Islamuddin: Wil
the Minister of Education be pleased to
state:

(a) whsther any assistance has been
given to dancers, musicians and artists to
go abroad;

(b) if s, their number; and

(c) thecountries towhich they went ?
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The Deputy Minister of Education
(Dr. M. M. Das): (a) Yes.

(b)and (c). A statement giving informa-
tion since 1955 is laid on the Table of the
House. [See Appendix XII, annexure
No. 11].

Medium of Instruction in Universities:

1434. Shri Madiah Gowda: Will
the Minister of Education be plsascd to
State:

(a) the names of the Universities i
which their State languages have been
introduced as medium of instruction;
and

(b) the names of those among them
where text books in State language have
been or are being prepared ?

The Deputy Minister of Education
(Dr. M. M. Das): (a) and (b). A state-
ment is laid on the Table of the Lok Sabha.
[See Appendix XII, annexure No. 12].
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Welfare of Scheduled Castes in
Tripura

1436. Shri Dasarath Deb : Will the
Minister of Home Affairs be pleased
to state : ‘

(a) how much money has been spent
for the education, health and for the
Froviuon of drinking water exclusively
or the Scheduled Castes .
duri the First Five Year FIII‘I
period;
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(b) whether that amount was suffi-
.cient for the purpose; and
.

(c) if not, the steps Government
propose to take to meet the demand ?

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) Rs.
7,000/~ . This expenditure was incurred
also during the last year of the First Five
Year Plan, there being no previous ex-
penditure under this  head,

(b) Yes, for that year,

(c) A sum of Rs. two lakhs has been
provided for their welfare in the Second
Bive Year Plan of the State.

Gold

1437. Shri N. B. Chowdhury : Will
‘the Minister of Natural Resources and
Scientific Research be pleased to
-state

(a) whether any survey has been made
.of the areas in West Bengal where
alluvial gold is available; and

(b) if so, which are they?

‘Shri K. D. Malaviya : () and (b).
A statement giving the required infor-
mation is laid on the Table of the House.
[See Appendix XII, annexure No. 13].

Vigilant Officer Manipur

1438. Shri Rishang Kelshing : Will
theﬁinistcr of Home Affairs be pleased
to state: .

(a) whether it is a fact that the Govern-
ment of Manipur has appointed the
Chief Secretary to the Government
of Manipur as the Vigilant Officer in
Manipur to check corruption etc;

(b) if so, the number of cases detect-
ed by him so far since his appointment;
and

(c) the officer responsible for detec-
tion of such cases among the  high
officers i.e. Chief Secretary and above.

The Minister in the Minis of
Home Affairs (Shri Datar ) : (a)
the chief Secretary to the Government
of Manipur has been appointed as the
Vigilance Officer and at present his
duties are :

(i) supplying information to Gov-
ernment of India when that
might be necessary ;

(ii) giving any technical assistance
that may be required by the
Manipur Government in deal-
ing with such cases expedi-
tiously; and

(iii) acting as lisison officer be-
tween the Government of
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India and the Government
of Manipur in respect of vigila-
nee cases,

(b) Cases calling for disciplinary action
arc not detected by the Vigilance QOfficer
alone. Wherever such cases arise, these
are immediately brought to the notice
of the Vigilance Officer and he ensures
expeditious action on them,

(c) The Chief Secretary and the
officers of his rank and of higher rank
being Class I officers, disciplinary action
against them is taken by the President
and the Vigilance Officer of the Home
Ministry processes such cases.

Government Servants

1439. Shri Rishang Keilshing : Will
the Minister of Home Affairs be pleas-
ed to state :

(a) the number of Class I, II and III
(Gazetted) temporary officers in the
Manipur  Government service appointed
'du":f the period from January, 1955
to July, 1956 by the Chief Commissi-
oner of Manipur without the consul-
tation of the U.P.S.C.;

(b) the ‘number of permanent officers
of the above classes reverted to tem-
porary posts; and

(c) the reasons therefor?l

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) to
(¢),, The required information is being
colﬁc!ed and will be laid on the Table
of the House, when received.

Loss of Flles

1440. Shri Rishang Keishing : Will
the ister of Home Affairs be pleased
to state :

(a) whether it is a fact that two im-
portant  files of the Manipur Secre-
tariat in the Law and Home Depart-
ment in connection wirh huge shortage
of stocks in the Manipur State Jail are
missing;

(b) if so, how it has occurred; and

'(c) whether Government have  de-
puted or will depute some high official
to investigate the matter ?

The Minister in the Ministry of
Home Affairs (Shri Datar) :(a) It
is not a fact that any files of the Manipur
Secretariat in connection with shortage
of stocks in the Manipur State Jail while
Dr. A. C. Kapoor was superintendent
of Jail, are missing.

(b) and (c). Do not arise .
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Cases against Manipurf Employees

1441. Shri Rishang Keishing : Will
the Minister of Home Affairs be
pleased to state :

(a) the number of departmental
proceedings taken by the Chief Com-
missioner of Manipur against the Mani-
pur Government employees during
the period from September, 1952 to
“ December, 1954 and from January,
1955 to July, 1956;

(b) the number of cases disposed of
during the above two periods;

(c) the number of employees  de-
partmentally punished and the nature
of offences  thereof;

(d) Whether it is a fact that the Chief
Commissioner took up departmental
action  direct against Government
employees althou such power had
mdeleslted to the Departmental

L

(¢) whether it is a fact that the Chief
Commissioner of Manipur is both the
suthority *to punc Government
employees and hear appeals in case of
departmental action in the  Manipur
Eltlldte Transport and the Secrctariat;

(f) if so, the reasons therefor ?

The Minister in the Ministry of
Home Affairs (Shri Datar ) :

(a
) From to No. of deparr-
menial proceedings
(i) September December
1952 1954 Nil,
(ii) January  July 1956 12
1955
(b) From to No. of casus
disp of
(i) September December
1952 1954 Nil,
(ii) January July 1956 6
1955
(c) Six employees departmentally
punished and the nature of offiences is

as follows :—

1. unauthorised grant of ‘settlement
in forest reserve,

2. failure to ensure proper maintenance
of transport vehicles in his charge,

3. carrying out work without sdminis™
trative approval and technical
sanction,

4. delivery of large quantity of rice
without advance payment as re-
quired under the  existing
standing instructions, keeping
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of wvery large balance
of cash in hand without any
reasonable  cause and witlout
remittance to Bank, excess ray-
ment, failure to maintain correct
account of cash, etc.,

5. delay in puning wup important
papers,

6. absence from duty without prior
leave of absence and teking part
in picketing and political demors-
tration during the period.

(d) No. In 11 of the 12 cases referred
to at (a) (ii) above, the Chief Comrmis-
sioner is the competent authority under
the existing rules for the punishment
accorded or for taking proceedir gs against
the Government servants corcerned.
the other case departmental action was
taken in consultation with the Head of
Department  concerred.

_(e) and (f). No. The Chief Commis-
sioner is not both the punishing and
agpellate authority for any Class III or
IV employee of the Manipur Secretariat..
In case of the Manipur State Transport
Department, under the existin rules,
the Chief Commissioner is however,
both the punishing and appellate authority
for the Manager and the Assistant
Manager only as there is no post of Head
of Department ettached to  the Stete
Transport
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Harijan Day

1443. Shri B. 8. Murthy : Will the
Minister of Home Affairs be pleased
to state :

(a) the number of States which are
ob;e-wing “Harijan Day” each month;
an
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(b} the programmes , if any, for these
?

“Harijan Days"

The Minister in the Minstry of
Home Affairs ( Shri Datar) : (2) and
(b) . The information is being collected
and will be laid on the Table of the House
in due course.

Science and Industry Museum in
Calcutta

1444. Shrl K. K. Das : Will the
Minister of Natural Resources and

Scientific Research be pleased 10
state:
(@) whether it is a fact that Gov-

<inment have
Science and
Calcutta;

(b) if so, its site;

decided to establish a
Indusuy Museum in

fc) when it will be set up;
‘1) the approximate expenditure likely
7 Ye incurred on it; and

(e) the progress made so far ?

The Minister of Natural Resources
Shri K. D. Malaviya) : (a) to (2)
“The Council of Scientific and Industrial
Research propose to establish an industry
Musecum at Birla Park, Calcutta, which
has been donated by Shii G.D. Birla,
A Provigion of Rs. 20 lakhs has been made
for the purpose in the Second Five Year
Plan OtPu the Council and preliminary
being made by the

il towards the establishment of
the Museum.

University Grants Commission

1448. Shri K. K. Das : Will the Minis-
ter Education be pleased 1o state :

(@) the number of retired officers.
who have been appointed and are at
present serving in the University Grants
<Commission ; and

(b) the number among them , who
have completed their sixticth year 2

The Deputy Minister of Education

{Dr. M. M. Das) : (a) two .
(b) One.
Ballot Boxes
Thakur Jugal Kishore Sinha:

1446. { Shrl Asthana :
Babu Ramnarayan Singh :

Will the Minister of Law be pleased
10 state
(a) whether it has been brought to

the notice of Government that Shri
Kamagkhya Narian Sinha, MLA. of

7 SEPTEMBER 1956

Written Answers

2354
Bihar had demonstrated before Gov-
ernment  officials of the Bihar Gov-
ernment that the ballot boxes could

bed opened without distutbing the seal:
an

(b) if so, what further action has
been taken 1o ensure 1o the ballor

OX¢s are  not capable of being opened
without damaging the paper seal ?

The Minister of Law and Mino-
rity Affairs (Shri Biswas) : (a)
Thakur Jugal Kishore* Sinha is in corres-
pondence with the Election Commission
regarding the claim of Shri Kamakhya
Narain Sinha, M.L.A. 10 be able to open
ballot boxes without disturbing the seals.
The Commission does not consider that
the Claim is justified but has requested
Shri Thakur Jugal Kishore Sinha to
anange for a demonstration of shri Kama-
khya Narain Sinha’s claim  before the
Chief Electoral Officer, Bihar, The
Government of Indis are not aware
whether Shri Kamakhya Narain Sinha has
yet given any such demonstration,

(b) Every demorstration given before
the Election Commission so far by
persons claiming to open the ballot boxes
without breaking tue seals has failed.
The  Commission will, however,
welcome any suggestions for imfrove-
ment in the tallot boxes arnd will be
prepated to consider them.

Facilities for Scheduled Castes

1447. Shri B. S. Murthy : Will the
Minisier of Home Affairs be pleased
to state :

() whether the programme to sink
drinking water wells and build ‘Pras-
thana Mandirs” for the Scheduied
Castes is being continued:

(b) if so, the amount allotted fer the
same during 1955-56 ; and

(c) whether the assistance of the non-
agencies is used in this pro-
gramme ?

The Minister in_the Ministry of
Home Affairs Shri Datar): (a) Yes, Sir.

() Rs. 8,96,000 for sinking of drink-
ing water wells and Rs. 2,39,000 for the
‘Prerthana Mandirs’ (including community
centres).

(¢) Till last year, assistance of a few
non-official organisations wass taken in
the implementation of this programme.
But during the Second Plan }period, the

ptoafm will be carried out entirely
by the State Governments to avoid dupli-
cation.
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Rural Institutes

1443. Shri H. G. Vaishnav: Will the
Minister of Educatiom be pleased to
state.

(a) whether it is a fact that Gov-
ernment have decided to establish a
Rural Institute at Nilokheri; and

) if so, *the nature of the scheme
and estimated tccurrinF and non-
recurrng expenditure likely to be
incurred on the same?

The Deputy Minister of Education
(Dr. M. M. Das). (m) No, Sir.

(b) Does not ar
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1870.

1872.

1873.
1874.
187s.
1876.

1877.
1878.
1879.
1882.
1883.
1884.
1885.

1886.

1888.
1889.
1890.
1891.
18g2.

1893.

WRITTEN ANSWERS TO QUESTIONS

Subject

Pensions of Retired
Personnel. i )
Russian-Hindi Diction-
ary.. . .
Military Farms. .
Delhi Universiry .
Titanium

Courses in Advertisc-
ment : . .

Shop Assistants Act
Earthquake in Kutch .
Youth Problem Survey
Archaeological Finds
Training Camps.
Secondary Education

Institute of Cost and
Works Accountants. .

Distribution” of Popula-
tion : i .
Bogus Finance Agencies.
Death of Naga Doctor
Mineral Development.
Ramajin Gold Mines .

C.0.D. Civilian Emplo-

Cultural Relations with
Saudi Arabia .

2338—36

$.Q.

No.

1871.

1880.

1887. Phwogrlphu of Numl

Student participation in
Bharat Smf Samaj.

Income tax.

2311

2312
2313—15%
2315—17
2317--19

2319-20

2320-21
2321-22
2322324
3324-25
2325-26
2326-27

2327-28

2329-30
2330—32
2333-34
2334-35
2335-36

2336-37

2337-38

2338
2339

2339
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S.0. Subject COLUMNS
No.
1894. Sixteenth Report of

P. A.C.. . 2339-40
1895. Basic education in

Rural Areas . . 2340
1896. Hot springsin Anjar. . 2340
1897. Mysore University 2340-4T
1898. Oil in Punjab and

Rajasthan . 2341
1899. Open Air Theatre 2341
1900. Survey of Seismal

Regions . . . 2341-42
1901. Soviet Mining Experts 2342
‘1902, Exhibition of Books. 2342
1903. National Atlas. . 2342-43
U.8.Q.
No.
1420, Hindi in Secondm

Schools . ’ 2343
1421. Multi-purpose Schooll

in Assam. . 2343

1422. Garhwali soldiers. . 234344

1433. Industrial Finance Corpu
ration. . . 2344-45

1424. Industrial Credit and
Investment Corpon-

tion . 2345
1425. Small Savings. . 2345
1426. Travancore-Cochin

State Transport De—

partment . 2346
1427. Loans to Jammu and '

Kashmir . . . 2346
1428. Monuments . . 2346
1429. Military Dairy Farm ..  2346-47 *
1430. Road Rescarch Work. . 2347
1431. Mechanical Enginecering

' Institute. . . 2347

1432, Road Map of India. . 2347

1433. Assistanceto Artists . 2347-48

1434- Medium of instruction
- in Universities . . 2348
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pur. « e 2345=50 . e 2353
1439. Government Servants . 2350
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Employees . . 2351-52 duled Castes. . . 23854
. P. ] mm . . -
U4, Payment i Cu?:’: 1448. Muscum in Luckiow .  2355-56
mission, . 2352 1449 Rural Institures . ) 2356
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LOK SABHA
Friday, Tth September, 1956

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speaxer in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

_12,01 P.M.
‘MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
dollowing two messages received from
the Secretary of Rajya Sabha:

(i) In accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sit-
ting held on the 4th September,
1956, agreed without any amend-
ment to the Supreme Court
(Number of Judges) Bill, 1958,
which was passed by the Lok
Sabha at its sitting held on the
20th August, 1956.

(ii) In accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its git-
ting held on the 4th September,
1958, agreed with>ut any amend-
ment to the Jammu and Kashmir
(Extension of Laws) Bill, 1958,
which was passed by the Lok
Sabha at its sitting held on the
20th August, 1956

6ogo
PUBLIC ACCOUNTS COMMITTEE
TweNTIETH REromrt

Shri V. B. Gandhi (Bombay City—
North): Sir, I beg to present the

" Twentieth Report of the Public

Accounts Committee (1955-58) on the
Delhi Road Transport Authority (Bus
Section).

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

StatioNTNG OF COMMONWEALTE AN
oTExR Forces v Cyraus

Shri D. C. Sharma (Hoshiarpur):
Under rule 216, I beg to call the atten-
tion of the Prime Minister to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon:

“Stationing of Commonwealth
and other Forces in Cyprus.”

The Minister of Finance and Irem
and Steel (Shri T, T, Krishmama-
charl): On behalf of the hon, Prime
Minister, I would like to make the
following statement:

The Government of India have seen
in the Press a Reuter message from
Nicosia (Cyprus) which said that
Britain has cleared the way for the
United States and the Commonwealth
forces as well as French troops to be
based in Cyprus if ever the need or
occasion arose, by a formal order
published in a Gazette Extraordinary
providing for the presence in Cyprus
of visiting forces of the Common-
wealth countries, the United States
and France. In this Press statement
the Commonwealth countries are
severally mentioned by name and in-
clude India.
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[Shri T. T. Krishnamachari]

The Government of India have no
other or official information on this
subject, ner have they received any
communication which has any relation
to this matter. The Government of
India have not seen the text of the
Official Gazette Extraordinary which,
it is said in the Press report, contains
the announcement.

Not having received any official
communication from the United King-
dom Government and not having seen
the alleged official announcement in

the Official Gazette mentioned in the

Press report, and further having no
information either from our High
Commissioner in London or the United
Kingdom High Commissioner in India,
the Government of India do not con-
sider it proper to comment on this
reported announcement. There has
been no suggestion to the Government
of India by any party that Indian
troops should be sent to Cyprus or
anywhere else.

The Government of India themselves
have no intention whatsoever of send-
ing any troops to Cyprus or any
other area. There is no reason, there-
fore, for any concern to be felt as a
result of the Press report on this
matter.

Shri Kamath (Hoshangabad): 1Is
the House to understand that the
United Kingdom High Commissioner
has no information either way—one
way or the other? What is he or she
doing there? No answer?

ELECTION TO COMMITTEE
Samsap (Court) of Visva-BHARATI

The Deputy Minister of Education
(Dr, K. L, Shrimali): On behalf of
Maulana Abul Kalam Azad, Sir, I beg
to move:

“That in pursuance of clause
(xii) of sub-section (1) of Sec-
tion 19 of the Visva-Bharati Act,
1951 read with clause (5) of
Statute 11 of the First Statutes
of the University, the members of
this House do proceed to elect, in
such manner as the Speaker may
direct, one member from among

themselves to be a member of the
Samsad (Court) of the Visva-
Bharati.”
Mr, Speaker: The question is:
“That in pursuance of clause
(xii) of sub-section (1) of Sec-
tion 19 of the Visva-Bharati Act,
1951 read with clause (5) of
Statute 11 of the First Statutes of
the University, the members of
this House do proceed to elect, in
such manner as the Speaker may
direct, one member from among
thcmselves to be a member of the
Samsad (Court) of the Visva-
Bharati.”

The motion was adopted.

BUSINESS OF THE HOUSE

Shri Barman (North Bengal— \
Reserved—Sch. Castes): Before you
proceed to the next item of bu.-li.ness._‘
may I say this? Today there are two’
Bills for consideration and passing— !
the Scheduled Castes and Scheduled
Tribes Orders (Amendment) Bill and
the Representation of the People
(Third Amendment) Bill. For the first |
Bill, I think six hours have been allot-
ted, and for the second Bill, I under- |
stand no time has yet been fixed, but
it will certainly take some time as
the House desires. My submission is
that the Representation of the People
(Third Amendment) Bill may be
taken up first Whatever time you are
pleased to give may be given to it
and it may be disposed of first.

The next Bill, that is, the Schedu-
led Castes and Scheduled Tribes
Orders (Amendment) Bill may then
be taken up, and the consideration
motion may be passed today. I suggest
that instead of taking up the second
reading, that is, clause by clause con-
sideration, tomorrow, it may be defer-
red till Monday. There about 250
amendments to that 1, and each
Member is certainly eager some
sort of satisfaction, which I
because of the paucity of the timd in
this House is not possible.
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What I propose is that if the second
reading stage be deferred by two days,
in the meantime we may have con-
sultations informally and try to come
to some decisions, and that will facili-
tate the passing of the Bill on Monday.
I submit, therefore, that the House
will concur and also the hon. Minis-
ter of Parliamentary Affairs will agree
to it

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
So far as the Government is concern-
ed, we have no objection to the sug-
gestion made by Shri Barman.

Shri K. K, Basu (Diamond Har-

): There is also some urgency

or the discussion of the amendments

the Representation of the People

(Preparation of Electoral Rolls) Rules.
ose rules should be discussed....

-l

Shri Satya Narayan BSinha: Time
ermitting.

Shri K. K Basu: Methematically
the time permits. You allow 6 hours
to the Scheduled Castes and Sche-
duled Tribes Orders (Amendment)
{Bill. We may take just half an hour
on the Representation of the People
(Third Amendment) Bill because that
is not a very controversial Bill. Is it
your intention that we may get the
Bill passed today and the Rules may
be discussed tomorrow? Otherwise it
may be adjourned to the next session.
We would like to clarify the position.
"It the House agrees. . ..

Shri Satya Narayan Sinha: What-
ever time we take will cut into the
time allotted for the Second Five Year
Plan. Hon. Members might be aware
of that. We are not going to sit beyond
the 13th September. Whateyer time
we take with regard to the discussion
of the Rules, as suggested, will be
taken out of the time allotted for the
Second Five Year Plan.

Shyi E. K. Basu: As per programme
now, six hours have been provided
for the Scheduled Castes and Sche-
duled Tribes Orders (Amendment)
Bill. That means today and about
three hours tomorrow, and we would

have another three hours tomorrow.
In that period of three hours, we may
first of all dispose of the Representa-
tion of the People (Third Amend-
ment) Bill and it will take half an
hour or at the most one hour. We may,
therefore, get two hours for the dis-
cussion of the Rules. On Monday, the
Plan may be discussed. But if today
you get the Bill passed and tomorrow
you take the Second Five Year

Shri Satya Narayan BSinha: Our
Scheduled Caste friends want to take
that Bill up on Monday.

Shri K. K. Basu: Normally, as the
programme stands at present, we can
discuss the Rules because we can get
about 2 or 2} hours for its discussion.
But if you just pass the Representa-
tion of ‘"the People (Third Amend-
ment) Bill and then go over to the
Scheduled Castes and Scheduled
Tribes Orders (Amendment) Bill, and
if the Second Five Year Plan is taken
up for discussion tomorrow, I think
the Rules have no chance of getting
through this session. Therefore, we
must discuss the Rules tomorrow for
two hours and then go over to the
Plan. There are two or three impor-
tant matters and these are the final
rules for the electoral rolls for the
next general elections and in that con-
nection some of our suggestions om
them will be helpful. If we put off
the Rules to the next session, we will
not get the benefit out of them for
the next elections.

Shri EKamath (Hoshangabad): It
my hon. colleagues are agreeable, 1
will make a suggestion. With a view
to seeing that no inroads are made
upon the time allotted for the dis-
cussion of the Second Five Year Plan,
which is an important matter after all,
I would request that so far as the
Private Members' Business this after-
noon is concerned, Bills for introduc-
tion may be taken up and introduced
in the House, and discussion may be
postponed to some other date. We can
save, say, two hours that way.

Shri Ramachandra Redd] (Nellore):
Sir, I wish to point out one difficulty
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in the way of proceeding with the
Scheduled Castes and Scheduled
Tribes Orders (Amendment) Bill
These schedules have been put up with
reference to the existing States and
these lists will probably have to be
re-distributed according to the States
that are coming into existence after
the 1st of November. So, if it is passed
today, it has to be reconsidered once
again. It is, therefore, necessary that
the lists must be re-aligned according
to the States that are going to be re-
organised or we have to pass this and
later on come with another amend-
ment with a view to correct the lists
that are put in this Bill. This is a
difficulty which we have to foresee
much in advance. If the Government
is not anxious to look into it now
probably it will have to come with
another amending Bill in the month of
November or so.

The Minister of Home Affairs and
Heavy Industries (Pandit G. B. Pant):
We have already given notice of
amendments which will bring this Bill
in conformity with the decisions taker
by the House with regard to the re-
organisation of States. There will be
no difficulty of that character.

Mr, Speaker: There have been some
suggestions. The non-official Bills may
come up at 3.30 and till then, we
must find sufficient work for the
House. We may take the Bill further
to amend the Representation of the
People Act. That will not take long.
The rules are not in the Order Paper
and I do not know if the House can
take them wup. Six hours have been
allotted to the Scheduled Castes and
Scheduled Tribes Orders (Amend-
ment) Bill. It has been suggested that
the general discussion may be taken
up now. If it is the desire of the
House, I shall take up the Represen-
tation of the People (Third Amend-
ment) Bill now.

Shrl Kamath; There iz no time to
move amendments. It may be taken up

bo8Y

'r.omnrrow; it was due to come up
tomorrow.

Mr. Speaker: What work will be
done now?

Shri K. K. Basu: Why not finish
the general discussion on that Bill?
In the meantime, if Shri Kamath is
keen on moving amendments, he may
do so.

Pandit G. B. Pant: We can have the
general discussion on the Scheduled
Castes and Scheduled Tribes Orders
(Amendment) Bill for the allotted
time, taking into consideration th=
time that will be needed for the dis-
cussion of the other Bill. How much
time will it need?

Mr. Speaker: We will see. About
one hour for that Bill. So, 2} hours
will remain for the general discussion
of this Bill.

"Pandit G, B. Pant: In the meantime
all hon. Members can prepare them-
selves for discussion on the other Bill.

Mr. Speaker: We shall devote -2}
hours for the general discussion and
postpone the clause-by-clause conside-
ration to Monday. We shall then take
up the Representation of the People
(Third Amendment) Bill. In the
meanwhile, Shri Kamath and all other
hon. Members who would like to give
notice of amendments may do so.

Shri Eamath: What will be the
sum-total of time allocation for the
Second Plan? It will be decreased, I
am afraid. '

Mr. Speaker: That will stand. It
the hon. Members are willing to dis-
cuss the rules and put off the non-
official business for the evening of
some other day, we can discuss th
rules. i J

Shri HKamath: The Bills cam be
introduced.

Mr. Speaker: They will be Intro-
duced; only the discussion is post-
poned.
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Mr. Speaker: There are six hours
For the general discussion 2 hours

will be devoted. There will be suffi- '

cient time for the clause-by~-clause
~onsideration. In the interval, the hon
Members may sit with the Minister
end try to discuss various things and
persuade him to accept some amend-
ments and so on.

The Minister of Legal Affairg (Shri
Pataskar): What about the rules?

Shri Satya Narayan Sinha: What
has been decided about the non-official
business?

Mr. Speaker: Is the hon. Minister
willing to take up the rules this alter-
noon? There is a suggestion to that
effect from this House. .

Shri Pataskar: 1 am ready.

Mr, Speaker; The House also seems
to be ready to discuss the rules under
the Representation of People Act in
the afternoon. That is, at 3.30, we
shall take it up and continue. After
the Bills are introduced, we will dis-
pose of the rules in the rest of the
day. Immediately after the general
discussion is over after 2} hours, we
wil: take up and dispose of the Re-
presentation of the People (Third
Amendment) Bill

Shri Kamath: The Bills should not
lapse for the next session if the
Parliament is prorogued.

Scheduled Tribes Orders
(Amendment) Bill

Mr. Speaker: Let us see.

Shri Feroze Gandhi (Pratapgarh
Distt—West cum Rae Bareli Distt—
East): Sir, this Bill is very important;
so is.the debate on the Second Plan.
1 very seriously suggest that the House
should sit on Sunday because we do
not want to miss the debate on the
Second Five Year Plan. Therefore, 1
would suggest that the House should
willingly sit on Sunday.

Mr. Speaker: I am not willing. We
sat from 10 a.M. to 8 P.m. at a stretch
yesterday. We—all of us—must keep
going for the rest of the week to get
along with the rest of the business.
The only desire is that we ought not
to encroach upon the time allotted for
the Plan. We shall try to provide—
come a little earlier and go a little
later on these days as we did yester
day.

Shri Bhagwat Jha Azad (Purnes cum,
Santal Parganas;: We are prepared
to sit up to 9 P.m.

Shri Raghavachari (Penukunda).
Is it proposed that the time which
was allotted for the non-official Bills
will be provided next week?

Mr. Speaker: No, no. The Bill
should not lapse; that is his sugges-
tion. Otherwise, they will not be taken
up in this session.

SCHEDULED CASTES AND SCHE-
DULED TRIBES ORDERS
(AMENDMENT) BILL

The Minister of Home Affairs and
Heavy Indostrles (Pandit G. B. Pant):
Sir, I beg to move:

“That the Bill to provide for the
inclusion in, and the exclusion
from, the lists of Scheduled Castes
and of Scheduled Tribes, of
certain castes and tribes and
matters connected therewith, be
taken into consideration.”

The President was authorised by the
Constitution to issue such lists in the
first instance. So, the President issued
two orders in 1950 under article 341 of
the Constitution one relating to Sche-
duled Castes and tha other to the
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Scheduled Tribes. Article 341(2) pro-
vided that Parliament may, by law.
amend the list issued or promulgated
" by the President. Similarly, sub-clause

(2) of article 342 has provided that
the list of Scheduled Tribes may also
be similarly modified by a law passed
by Parliament. Subsequent to that
when the Backward Classes Commis-
sion was appointed the matter was
referred by the President to that Com-
mission. The Commission was asked to
suggest any changes that might be
necessary in these two lists. The Com-
mission examined the matter and sub-
mitted their suggestions in their
Report. The proposals of the Commis-
sion are contained in Volume II of
“he Report The recommendations of
the Commission” were referred to the
State ' Governments and they were
examined by the Central Government
in comsultation with the States con-
cerned. Ultimately, most of the re-
commendations were accepted and
some more castes were proposed to be
included in this Bill at the instance of
the State Governments. So, the ulti-
mate result reached after a thorough
examination of the subject is embodied
in the Bill that was introduced by me
some time ago. Therefore, this Bill
proposes guch changes as have been
considered desirable in the light of
the recommendations of the Back-
ward Classes Commission and also the
views, comments and suggestions

yﬂe by the States.

“As a result of the proposalz con=-
tained in this Bill, the Scheduled
Castes among the Sikhs will be treated
as Scheduled Castes everywhere.
They will be entitled to all the privi-
leges and concessions which have bee:
provided by our Constitution. In the
past, according to the orders and the
Constitution, only certain classes of
Scheduled Castes among the Sikhs in
the Punjab, in Himachal Pradesh, in
Delhi and in PEPSU were given the
status, rather the privilege, to which
the Scheduled Castes among Hindus
were entitled. a and I
% not without force thg_; ‘there is

dly any difference between Hindus
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and Sikhs, .The same marrisge laws
apply to Both. There are inter-
marriages among Hindus~and Sikhs.
We have always regarded the iwo as
really belonging to one family. Tn the
circumstances, thefe is no ‘reason why
any discriminations should be “made.
We_have accepted that récomraenda-

tion and made mcemn'y “changes

accordmglx_

There were other proposals, but I
need not refer to them in detail as the
lists are pretty elaborate, and it [ were
to take up individual cases I think
the House may find my statement a
bit dull, and I would not like to im-
pose any unnecessary strain on the
House.

The proposals regarding Scheduled
Tribes were also examined and certair
changes have been made. Firstly, there
were certain restrictive provisicas as
to the percentage of proportion the
Scheduled Castes must have in order
to enjoy the privilege of reservation
for representation. We have rzlaxed
those provisions to a large extent. So
far as Rjasthan is concerned this
restriction has been completely with-
drawn, and with regard to Madhya
Bharat, which will now be merged in
Madhya Pradesh, it has been further
modified. The result of all these
changes will be that 24 lakhs will be
added roughly to the population of
Scheduled Castes. The increase will
mostly take place in U.P. and Rajas-
than. So the Scheduled Castes will
have four more seats than they have
at present in the House of the People
and 21 more in the State Legislative
Assemblies. That is our rough esti-
mate. Similarly, the population ot
Scheduled Tribes will increase by
about 32 lakhs with the result that
they will have flve more seats in the
House of the People and 32 more in
the State Assemblies. I think I gave a
wrong figure when I said that the
population of Scheduled Castes will
increase by 24 lakhs. It will be a little
more than that: 14 lakhs in Rajasthan,
10 lakhs in Madhya Pradesh and a ~
little more ih Madhya Bharat—a lakh
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or so0. So the Scheduled Tribes will
have five more seats in this House
and, as we estimate, 32 more in the
State Assemblies. I am glad that the
number of representatives of Sche-
duled Castes and Scheduled Tribes
will be greater than it is today. They
will be able to contribute towards the
determination of many important
issues that will come before the House
and, particularly, with regard to
matters concerning them especially.

In the case of several castes there
is no entry in 1951 or 1941 Census
Report. In the case of some there is
no entry even in 1931 Census Report.
So it is proposed that wherever the
name of that caste has last appeared
in any Census Report along with the
numbers then allotted to that caste,
that will be taken as the basic figure
and then the number will be increased
by the average increase that has taken
place in the general population census.
In this manner we will be able to
provide adequate representation for
Scheduled Castes and, if necessary
anywhere, also adopt the same princi-
ple for Scheduled Tribes.

I think we have on the whole been
guided by a desire to do all that we
can to give greater representation to
the Scheduled Castes and Scheduled
Tribes, and to do what we can so far
as this law is concerned to make
further additional provision for them.

Bbri Raghavachari (Penukonda):
What happens if there is no mention
of some of these castes in any of
those records?

. Pandit G. B. Pant: Then ‘'we hold
that they do not belong to those castes
1 do not know what else can be done.

Shri Raghavachari: That may be a
loss.

Pandit G. B. Pant: I do not know
if there is any such case. I am nol
aware of it. But I do not see if we
can find any remedy for that. If we
could help it, well and good. I would
not like to keep out anyone. That is
not my attitude. I have gone to the
longest length in order to find out
some sort of formula to meet the
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exigencies of .he situation. What we
are doing is not something abnormal,
but it is desirable in the interests of
these castes and classes.

I have given notice of amendments
which have to be made in order to
bring the Bill into conformity with the
changes that will be introduced as u
result of the laws that Parliament has
passed with regard to the reorgani-
sation of States. I hope this Bill will
be accepted by the House. What is
more, we will do what we can for the
uplift of the classes for whose benefit
this Bill has been framed.

Mr. Speaker: Motion moved:

“That the Bill to provide for the
inclusion in, and the exclusion
from, the lists of Scheduled
Castes and of Scheduled Tribes,
of certain castes and tribes and
matters connected therewith, be
taken intp consideration.”

We started this Bill at quarter past
12. So, at 2-30 r.m. we will take up
the Representation of the People
(Third Amendment) Bill. Till then,
this Bill will be discussed.

I have received chits from as many
as 12 hon. Members who have expres-
sed their desire to take part in the
debate.

Several Hon. Members: We have

not sent chits but we wish to take part
in the debate,

Mr, Speaker: All those who did not
send chits but who wish to take part
in the debate will kindly stand in their
seats —there are 26 hon. Members. So
on the whole, we have got 38 hun
Members who wish to speak.

Shri Velayadhan (Quilon cum
Mavelikkara—Reserved—Sch., Castes) .
At'least one Member belonging to the
Scheduled Castes or Scheduled Tribes
from each State may be given the
opportunity to speak.

Shri Raghavachari: I want only five
minutes.

Mr. Speaker: A fair proportiun may
be maintained. I will try to give re-
presentation to as many States as
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possible, and also to those hon. Mem-
bers who will be interested in this
Bill. First of all, I shall give a chance
to Members belonging to the Schedul-
od Castes and Scheduled Tribes,

Shri Velayudhan: A lot of amend-
ments are there.

Mr. Speaker: All the 500 Members
can give amendments,

Shri Velayudhan: Amendment No. 1
is mine. It is for the circulation of
the Bill for eliciting public opinion.

Mr. Speaker: Yes. There are certain
amendmentg tabled, to the motion for
consideration of the Bill, apart from
the amendments to clauses, The first
amendment ig in the name of Shri

Velayudhan. Doeg he want to move
it?

Shri Velayudhan: Yes, Sir.

Mr. Speaker: He may move it.
Bhri Velayudhan: I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the first week of
November, 1056.”

Mr. Speaker: Then there js the
amendment of Shri Birem Dutt, It is
amendment No. 26—'"That the Bill be
referred to a Select Committee,” etc.
I find that the hon. Member is not
here.

Then, Shri Anandchand hag given
notice of an amendment. Doeg he
want to move it?

Shri Anandchand (Bilaspur): In
view of the announcement made just
now by the hon. Minister, I do not
propose to move it

Mr. Speaker: All right. Then there
ig another amendment for referring
the Bill to the Select Committee. Are
those Members pressing that it should
be moved?

Skri Deogam (Chaibassa—Reserved
—8ch, Tribes): No, Sir..
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Mr. Speaker; Therefore, only the
motion made by the hon. Minister and
the amendment of Shri Velayudhan
remain. The amendment of Shri
Velayudhan is this:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the first week of
November, 1956.”

I do not want to rule it out as a
dilatory motion,

Shrl Velayudhan: No, Sir.

' Mr. Speaker: Anyhow, I have my
own doubts. Well, the hon. Member,
Shri Velayudhan, may start his speech.
He should be very brief. 1 will give
him five minutes.

Shri Velayudhan:
more time.

Mr. Speaker; He will have five
minutes. He might start now, with-
out wasting much time.

Shri Velayudhan: It is a very impor-
tunt Bill having about 300 amend-
ments, and so, we must have enough
time to speak on the Bill

I want a little

Mr, Speaker: Assuming that theic
are 50 Members who wish to speak
and supposing each of them is given
five minutes then, more than four
hours have to be spent on this Bill.
How is it possible? Each hon. Member
who wants to speak on the Bill must
only state his points. Much depends
upon the schedule rather than on the
clauses, “Shri Velayudhan may start
speaking.

Shri Velayndhan: We are in a great
handicap as far as this imporiant
legislation is concerned. It 13 not
merely the lack of time with which I
am particularly concerned, but also
about the other aspects of this Bill.
The Constitution Orders relating to
the Schedulei Castes snd Scheduled
Tribes which had been brought here
earlier had not also been discussed
fairly well by the public and even by
the Membersg of Parllament too.
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Of coumse, the Backward Classes
Commission which was appointed
sometime ago, has submitted a report,
but, at the same time, in the findings
of the Commission itself, it was stated
that another research or survey will
also be essential in order to decide
thig vital problem of backward classes
of India. From this, it would be very
easily ascertained that the Backward
‘Classes Commission which was ap-
pointed by the Government has not
produced anything much useful for
the Government even as a guide.

As far as the representation for the
Scheduled Castes -and Scheduled
Tribes in this House and also in the
State Assemblies is concerned, the
Government have not followed a clear
criterion based on their disabilities or
their difficulties or even their back-
wardness. I would like to mention one
aspect in this connection,  According
to the Census Report of 1041, the
population of Scheduled Castes was
about seven crores. According to the
Census Report of 1951, when the new
list of Scheduled Castes was published
and was approved by this House, the
population came down to about five
and a quarter crores.

Of course, anybody can know that
the population of Scheduled Castes
wag in this way reduced artificially.,
and the object of it was tu minimise
or shorten the number of seats that
we could get in Parliament as well as
in the State legislatures. Otherwise,
it will not be a good thing for the
classes which are privileged classes
and which have enjoyed the privileges
and concessions and who have exploit-
ed the poor classes for centuries and
stood in the way of the untouchables
or backward classes getting more and
‘more political power in the country-
Even when I read the report of the
Backward Classes Commission, I was
very much surprised that even that
report has not supported the cause of
the untouchables as well as’ the
&cheduled Tribes, Take the example
of the Madras State or the T. C.
State.
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Mr. Speaker: The hon. Member
must remember that the scope of the
Bill is very limited. We are not
generally discussing the amenities and
the grievances of the Scheduled
Castes and Scheduled Tribes. This is
merely to decide what additional
tribes have to be included in the
Schedule and what tribes have to be
removed which have been wrongly
included. All the other observations
of the hon. Member do not seem to be
relevant to this Bill.

Shri Velayudhan: I am very sorry
to submit that even the hon. Minister
hag said in his speech that the legisla-
tion with regard to the representation
of the Scheduled Castes and Scheduled
Tribes in Parliament and the con-
sequential concessions they get are
both connected together. The number
of seats in the Parliament or in the
State Legislatures has got a little
bearing on their general condition.
Why should there be this curtailing
of the debate?

Mr. Speaker: Order, order. The hon.
Member is unnecessarily driving off
at a tangent. I am entitled to say
what is within the scope of the Bill
and what is not. It is only for that
purpose that I am sitting here. What
the hon, Member has been saying 18
not within the scope of the Bill. The
hon. Member can point out whick
other castes and tribes have to be
included in the Schedule and which
have to be removed, because they have
been wrongly included.

Shri Velayudhan: So
dropped. :

Mr. Speaker: The hon. Member can
say, these are the Scheduled Castes
and Scheduled Tribes which must be
included. What more I there? I do
not see any purpose in having a
general discussion. That is why I said
1 will give five minutes to every hon.
Member. In a particular State Bal-
miki may be a Scheduled Caste and dn
another State it may not be. Hon.
Members can say that merely hecauss
it is not a Scheduled Caste in a parti-
cular place, it should be taken as a
non-Scheduled Caste in other places

many are
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also. These are relevant matters.
When we come to the discussion of
the report of the Backward Classes
Commission, we will certainly take up
the other matters.

Shri Velayudhan: It is
stated there that it is not about the
Scheduled Casteg lists.

Mr. Speaker- Let him confine him-
self to the list; let him not go into a
genera]l discussion of the Schedulec
Castes and untouchables. If the hon.
Member has nothing more to say about
the list, he will resume his seat.

Shri Velayudhan; Should I put your
viewg before the Ilouse?

Mr. Speaker: Order, order. I am

entitled to say that a general discus-
sion is not relevant for this Bill. If
he wants to say that any particular
caste or tribe hag not been included
let him say so.

8hri Velayudhan: With protest, I
accept it.

Mr. Speaker: He cannot protest; if
bhe protests, he will have to go out.
Some hon, Members have been saying
that they want to protest. Nobody
ought to protest against s ruling of
the Chair, It will be contempt of the
Chair and contempt of the House

Shri Velayudhan: It is not your rul-
inl.

Speaker: 1 said what the hon
Member wanted to say was irrelevant.
Anything other than those lists will
not be relevant for the purposeg of
this Bill and if he says he protests,
he must withdraw the protest.

, Shr Velayndhan: I do not want to
say anything more.

- Shri Raghavachari: I only wish to
point oui one aspect of the matter
which is most relevant to the discus.
ston. It is true that the scope of the
Bill is confined only to legalise by an
Act of Parliament inclusion into or
exclusion from out of the lists already
published by the President under the

The general electiong
specifically '
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orders. My submission is this. The
purpose of the legislation that we aras
contemplating is to give a few more
seats for both these classes of people
are to come
very early and, therefore. scmething
must be done expeditiously to give
them the additional advantage of a
few more representatives here,

My point is this. In our anxiety, we
are unconscionably depriving them of
the proper representation to which
they might be entitled if a thorough
and complete invstigation of the
population consisting of the people
who are now proposed to be included
in the lists approved by ihe Govern-
ment takes place. A little while ago
I put a question to the Home Minister
He said that if at some time in the
previous census lists somewhere a
particular caste or sub-caste is men-
tioned, that population will be taker
as the basis and from that year tii:
now the usual proportionate increase
in population will be added to it. So,
if there should be no mention of any
such Castes there ig the possibility of
some exclusion of large sections or
people.

Pandit G. B. Pant: Not at all; I do
not think so.

Shri Raghavachari: Therefore |
submit that if for a month or two
thought was given snd some facts and
figures were collected abour ‘hLese pew
ple as they exist today, I am sure their
present proportion of population will
further increase and they will be
entitled to more number of seals
That is the only point which I wish
to stress before the Ho..e, namely,
in a hurry to give them some im-
mediate advantages, we ure ruuniug
the risk of depriving them oif a rea!
advantage which they mivht otherwise
get. Under the Constitution, they are
entitled to these special privileges and
specia] representations ouly . for a
period of ten years, That means they
will have the special privileges only
in the coming elections and not the
elections after that. Taerelors,
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deprivation of certain privileges might
possibly occur now.

Shri Velayudban: I want a clarifica-
tion. Does my amendment stand as it
is?

Mr, Speaker: Yes; he has moved it.

Shri Velayudhan: I did not move it;
I only spoke something......

Mr. Speaker: I treated it as moved
and allowed him an opportunity to
speak. I called all the amendments
tabled to the consideration motion, I
allowed the hon. Member an oppOI-
tunity to speak. He had nothing more
to say and so I called Mr. Ragha-
vachari.

Shrl Velayudhan: I want to seek a
clarification. "

Mr, Speaker: There is no clarifica-
tion. The hon. Member wanted to
protest; let him protest.

Shri Velayudhan; I will not take
part in this debate. I am leaving the
House.

Shri B. 8. Murthy (Eluru): All the
Scheduled Castes and Scheduled Tribes
all over India are very happy that the
Scheduled Castes and Scheduled
Tribes Orders (Amendment) Bill, 1956
bag been brought before this House
for consideration., This Bill should
have been brought sometime back,
but perhaps due to non-availability of
material before the Government, it has
been delayed.

As has beep already stated, one
more election is there before which
all the Scheduled Castes and Schedul-
od Tribes will have the privilege of
being represented &s Scheduled Castes
and Scheduled Tribes. Therefore, ut-
most care must be taken that all the
Scheduled Castes and all the Schedul-
ed Tribes, as per the tests applied
both by Gandhiji as well as by sub-
sequent committees and commissions
that had gone into this question,
should be given the opportunity of
exercising their privilege to have
special representation, Special  repre-
sentation has been given because of

so many reasons, all of which I need
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not narrate here, In this connection
there i one fundamental difficulty
and I am not sure how the Govern-
ment is going to overcome that As
has been stated by the Home Minister,
the census report of 1951 does mnot
contain the names of castes and sub-
castes. Therefore, a suggestion has
been thrown out that the cenmsug of
1941 or 1931 or 1921 or even 1911 may
be taken into consideration and on
the basig of those figures proportion-
ate increased number may be added
to the communities that are to be
lsted now. But this may not do jus-
tice to those communities. Though
the scheduled castes and scheduled
tribeg are poverty-striken there is one
benefit which they ean enjéy from
nature and God and that i procrea-
tion. Whatever may be the difficul-
ties they undergo, whatever may be
the sufferings that they are led to
encounter, usually these communities,
by some mysterious help and aid of
God and nature, multiply themselves
rather in a very surprising manner.

Shri V. G. Deshpande (Guna):
Human agency.

Shri B. S. Murthy: My friend, Mr.
Deshpande, says: human agency. He
and his party and the community from
which he comes was responsible for
all these years of suffering for these
communities. I shall be very happy
if these people will try to understand
the agony with which we speak in
the House. Instead of provoking, !
think it is better if they try to maln-
tain silence. Therefore, my appeal te
the hon. Home Minister is that pro-
per care should be taken to see that
the real increase in the population of
these communities should be enumer-
ated op broad lines so that these com-
munities may not suffer from indiffer-
ence of officers or otherwise.

There is one instance which 1 want
to bring to the notice of the Home
Minister. In Andhra, according to
the census, the scheduled castes are
somewhere over 30 lakhs. But the
Delimitation Commission, which has
gone into the matter, has reserved
only three seats for scheduled castes
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of Andhra in the Lok Sabha. I am not
able to understand on what basis
these three seats have been given. The
Andhra Government have given the
figures—they are printed and publish-
ed in the Andhra Gazette—and there
it is stated that they number more
than 30 lakhs. But here the Delimita-
tion Commission says only three seats
will be given because there are not
enough scheduled castes population 10
guarantee one more seat. In the 1952
elections there were four seats and, as
you are aware, there were five repre-
sentatives of scheduled castes from
Andhra because I had the unique
opportunity, as has been stated by the
Shrikant Report, to be elected for the
general seat though I contested for
the reserved seat. But now the
Delimitation Commission has sug-
gested that the seat for which I have
been elected, rather the district from
which I have come, should be denied
representation for scheduled castes; I
do not know on what basis. Perhaps,
they bhave committed the fault of
snatching away the general seat. But
I don't think that is the reason. Any-
how 1 would request the hon, Home
Minister kindly to see thow the
Delimitation Commission hag allotted
only three seats for the scheduled
castes when the figures supplied by
the Andhra State indicate that the
total population of schedued castes in
Andhra ig over 30 lakhs. I am happy
that the Home Minister has been
pleased to meet some of ug so that
certain arrangements can be made
regarding the inclusion and exclusion
of certain communities as far as
scheduled castes and scheduled {ribes
are concerned. With these few words
1 commend the Bill for the considera-
tion of the House.

Shri Rishang Kelshing (Outer Mani-
pur—Reserved—Sch. Tribes): Mr.
Speaker, the Scheduled Castes and
Scheduled Tribes Orders (Amend-
ment) Bill* has confused all the lists
of tribes and scheduled castes in
Manipur and Assam. According to
the Report of the Commission, one of
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the criteria whether one community
is coming under the scheduled castes
or not is untouchability. In page 44
of the report it has been mentioned
that untouchability being the pecu-
liarity of the Hindu social system, i$
is easy to recognise the scheduled
castes. The same thing is mentioned
on page 49 also. There it is stated:
“Scheduled Castes would be identified
by the criterion of untouchability™.
In this connection I wish to draw the
attention of the Home Minister to one
aspect. In Manipur we have never
had untouchability. There is one
small section of people called Yaithibi
which is included in Scheduled Castes
not because these people are untouch-
ables, not because they are low in
status, or they have no religion, but
because they have done something
which the Manipuri society did nok
approve of. So, they ex-communicat=
ed them and they are given a separate
place where they can live without
freely mixing with the other people.
Because of that they are included in
the list of Scheduled Castes. But, the
inclusion of Lois in the list of Sche-
duled Castes is entirely wrong. Their
poulation, subject to correction, is
about 50,000 These people have
represented to the Backward
Classes  Commission that they
should be  either classifiled a8
belonging to backward class or as one
of the Scheduled Tribe. In this con-

‘nection 1 would bring to the notice of

the Home Minister the fact that the
leader of this community came to me
and told me one day that the Commis-
sion was asking him whether if they
are classified as scheduled tribes they
would embrace Christianity or not. 1
think the Commission might have
included them in the list of Scheduled
Castes because of that reason only.
These people are by religion Hindus.
They are not untouchables, they are
aboriginals. Like the hill people, they
eat all kinds of meat and also manu-
facture wine and ligquor. So, I think
it is wrong on the part of the Com-
mission to include them in the list of
Scheduled Castes and this will be
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going against the history and social
tradition of the Manipuri people. I
would, therefore, request the hon.
Home Minister to remove that from
the list of Scheduled Castes and
include it in the list of Scheduled
Tribes, as the Commission have treat-
ed the Kacharis in Assam as Sche-
duled Tribes. I would request him to
kindly consider this suggestion. In
this connection I have moved an
amendment also.

I will draw the attention of the
Home Minister to another aspect.
The whole list, as given, will disinte-
grate the entire tribal community.
For example, in Assam, Thadons,
Guites and Sitlhous and so many
others have been classified as Kukis.
But in Manipur every tribe is inde-
pendent of the other. Even in the
Naga community, to which I belong,
the Tangkhul has become an
independent Tribe of the Naga. In
Assam, all the sub-tribes like Tang-
khul, Mao, Augami, Lotha, Ao, Kabui,
Sema etc. etc. come under the main
tribe, namely “Naga”. But in Manipur
it is different. So, I wish to reguest
the hon. Home Minister to group these
sub-tribes and put them under the
main head ‘Naga' as has been done
in the case of Assam. The same
should be done for other tribes.

1emMm.

Again, I wish to point out here, in
Assam you have treated Hmar as a
distinct tribe, a main tribe, whereas
in Tripura it has been made a sub-
tribe of Kuki tribe. Again in Manipur
it has been made an independent
tribe, as distinct from Kuki tribe. T
do not know why in one area it has
been made a sub-tribe and in two
States, like Assam and Manipur it has
been made a distinct tribe. So, this
is also one to which I wish the hon.
Minister would agree to. Either they
should be classified as a distinct tribe
or a sub-tribe everywhere. A uni-
form policy has to be followed every-
where.

So, these are the discrepancies
which I have observed in this list.
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Now, there is a strong suspicion in
the minds of the tribals. I wunder-
stand it is there even in NEFA It
is this that the Government of India
is deliberately avoiding the use of a
common name of the tribe, i.e., Naga.
They are calling every sub-tribe
namely, Angami, Sema, Lotha, Tang-
khul, Mao, Kabui etc. by its name
and consider them no more as Nagas
That common name has been removed
Rumour has been going on that the
Government is trying to disintegrate
the entire community. After seeing
the list, I also begin to feel that the
Government is disintegrating the com-
munity into pieces and is trying to
bring disunity among the tribes. So,
that fear should be removed at once.

I have tabled three amendments. 1
hope the hon. the Home Minister will
consider also these few points and
do the needful.

Sardar Hukam Singh (Kapurthala-
Bhatinda): Mr. Speaker, Sir, I am
glad at this moment our Prime Minis-
ter is also here. First, I have to con=-
gratulate the Members of the Com-
mission who have removed that dis-
tinction between Hindus and Sikhs by
their recommendation on which this
Bill is based, and I convey my heart-
felt gratitude and that of my whole
community for the way in which our
Government has accepted that recom-
mendation and removed that discri-
mination which certainly was a cause
of some dissatisfaction in the Sikh
Community. They will feel very
happy when it goes aroundin the
country that their distinetion is
removed for ever.

In 1949, when Dr. Ambedkar moved
the Hindu Code Bill for the first time
here, in the- Constituent Assembly
(Legislative), I put an amendment
that Sikhs might be excluded from
that operation and at once the reply
came that it was too late in the day
because Hindus and Sikhs have been
covered by same social laws and the
High Courts had given their judg-
ments in the last hundred years that
there was no distinction at all between
the Hindus and the Sikhs so far as
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their social laws were concerned.
Naturally, I put to him then, why
there should be discrimination so far
as the President’s order went, and
then there was no answer. Some
agitation also has been going on
during the last six years. We felt
aggrieved and we were putting our
complaints to the Government.
Several times we were misrepresent-
ed also on that account. But, I am
happy here, Sir, to find in this Sche-
dule, 1st paragraph, clause 3, that
their distinction has been completely
removed and I repeat that the whole
community shall feel
convey to our hon. leaders who are
here that they will be satisfled now
with the measure because that - has
been a rancour in their minds so far.
That is eliminated and perhaps, I hope,
that it would be a step towards
greater harmony between the two
communities who have lived together
for so long a time. So far as we are
concerned, I want to make it clear,
though I have said so many times,
that the Sikhs do not want anything
extra, superior or additional to what-
ever is being enjoyed by other citizens
of this country. We wanted only
equality and for that we have been
raising our voice. Now, in this Bill
that equality is being granted, that
discrimination is being removed. We
are happy and we convey our thanks
and gratefulness to our leaders. That
is all that I wanted to say.

Bhri 1. Eacharan (Ponnani—
Reserved—Sch. Castes): Mr, Speaker,
Sir, this is a very important Bill which
affects the representative capacity of
the Scheduled Castes and Scheduled
Tribes in this country. This Bill could
have been brought before this House
after discussing the report of the
Backward Classes Commission. In
the Objects and Reasons of this Bill,
it is stated that this Bill is based on
the recommendations of the Commis-
sion in consultation with the State
Governments and the Commission of
the Scheduled Castes. Sir, certain
communities of the Scheduled Castes
have been classified as Scheduled

grateful. I
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Tribes in certain districts only and
not even in the neighbouring districts
of the same State. So they will not
be entitled to the concessions allowed
to the Scheduled Castes in the same
State and their numbers will not be
counted for representation in the
Assemblies and Parliament. Especially
in Malabar and T.C. State, for want
of any means of livelihood and living
place so many pecple used to go to
the neighbouring districts and settle
down there. For this reason their
privileges and representative capacity
will be lowered. That is a very diffi-
cult proposition. So, I would request
that the communities which are com-
mon in Malabar and T.C. State, may
be considered as communities in the
whole State of Kerala. Then this
hardship would not be felt.

Another difficulty that we notice in
the Bill is that certain communities
which have been mentioned in the 1951
list have been left out. I do not know
on what ground they have been left
out. There are three communities
which are prominent in the Malabar
district, i.e., Kanakkan, Pulayan and
Veattuvan. Their numbers according
to the 1951 census are estimated at
26,600, 28,207 and 34,175 respectively.
They have been left out of the list but
some other communities have been
classified as Scheduled Castes.. If they
are taken out of the list of the Sche-
duled Castes, that makes the repre-
sentation of the Scheduled Castes in
that distriet much less and they are
losing representation due to this
change. Therefore, I request the
Home Minister that these facts may
be examined and the Scheduled Castes
here in the list of Amending Bill 1956
should include Kanakkan, Pulayan
and Veattuvan. This point may be
examined.

Sbri Anandchand: Mr, Speaker, I
wish to take this opportunity to say a
few words on this question. I do not
propose to go here into the history of
the backward classes and depressed
classes although I might mention that
they first came into the picture in
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1931 and the Census report of India
of that year puts certain castes as
depressed classes. The criteria in
that year were three. - The first cri-
terion was, persons who would pollute
caste Hindus by proximity or touch;
secondly, persons wh> are forbidden
entry into the interior of temples and
thirdly, persons who were not allowed
to draw water from wells. With these
criteria, certain classification of
8Scheduled Castes and Scheduled Tribes
was made in that year. In 1941, due
to the war, no classification of Sche-
duled Castes and Tribes was made. In
1851, after the passing of the Consti-
tution, under the Orders which the
President issued under Article 341,
the Scheduled Castes and Scheduled
Tribes in all the Part A, Part B and
Part C States were put into the
picture, and it is those Orders of 1850
and 19851 which are before the House
for amendment.

I wish to submit one point and that
is this. The total population of Sche-
duled Castes and Scheduled Tribes in
1951, according to the Orders as they
exist today, was 6°75 crores. The
Backward Classes Commission in its
report however has estimated that
even in 1951, the Scheduled Castes
ought to have been 7-30 crores. Its
estimate is that if all the backward
classes in India as they visualise them,
be included, in 1951, instead of 67
crores, they would have been 1135
crores. About my own territory, if I
may so call it, Himachal Pradesh,
according to the 1951 census, this
population is 2-37 lakhs. According
to the Backward Classes Commission
it ought to have been 3-15 lakhs, The
Bill which is before us today, so far
as it relates to Himachal Pradesh,
makes an addition in the Scheduled
Castes and Scheduled Tribes to the
extent of 78,000. I welcome that pro-
vision because our backward brethren
living in these hills, in isolated areas
are being put in a certain category
where they can be helped and they
can be better looked after, and they
can rise to their full stature along
with other communities.
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There are, however, in my mind,
certain doubts about two or three
names that I find in the Schedule of
Scheduled Castes as it is given. The
first is the name Jogi, the other is
Lohar and the third Koli. There are
two other sub-castes Hali and Sipl,
which, as I shall try to show later,
seem to be part of the Gaddi tribe.
I shall take up Koli first. In the
Himalayan hills, Koli is a menial
caste and there is no doubt about that.

" They have been properly entered in

the list. But, if I may strike a per-
sonal note, in Bilaspur, the Kolis have
never been classed as untouchables.
They were not put in as untouchables
even when it was a Part C State, and
the President issued the Order in 1951.
I will try to prove this point from an
extract from Kangra District Gazet-
teer—the adjoining district—of
1924-25. On page 183 there is the
following passage:

“The Koli class is pretty
numerous in Rajgiri on the north-
east side of Parganah Hamirpur—
exactly to the north-west of
Bilaspur—, ...... I believe this class
is treated as outcast by other
Hindus in Rajgiri though not so in
Bilaspur and other countries to
the east.”

Their number is small, only 3,000.
They say, since we are being wrongly
classified as Scheduled Castes some-
thing should be done about us. I am
raising this point for the consideration
of the hon. Home Minister,

The other point relates to Jogi and
Lohar. According to the Glossary of
Tribes and Castes of the Punjab and
North-West Frontier Province by
Rose,—I am quoting from page 389—

“The term Jogi may be said to
include two very distinet classes
of persons. First are the Jogis
proper, a regular religious order
of Hindus which includes both the
Aughar Jogis and Kanphatta Jogi
as-etics who are followers of
Gorakhnath and priests and, wor-
shippers of Shiva. These men are
fully as respectable as the Baira-
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gis, Gosaing and other religious
orders......

The second class is that mis-
cellaneous of low caste fagirs and
fortune tellers, both Hindu and
Mussalman, but chiefly Mussalman
who are commonly known as ,
Jogis.”

My hon. friend Shri Gopi Ram has
tabled an amendment in which he

says that Jogi may be left from the-

Schedule in its relation to Himachal
Pradesh. When we come to that, I
daresay that the matter will be looked
into.

About Lohar, the position is a little
better. According to the Census
report of 1911, Volume XIV, Punjab,
para. 594, page 465, there is the
following entry about Lohars.

“Lohars are followers of the
.Hindu, Sikh, Muhammadan and
Buddhist religions. They are
scattered all over the Province.
It is a functional caste with the
traditional occupation of black-
smith. The Lohars work largely
as village artisans and take up
cultivation and field labour. They
are allied to Tarkhan and Raj.”

I have no doubt that it is a func-
tional caste. They are not untouch-
ables. These Lohars are blacksmiths.
Blacksmiths and carpenters are
Tarkhans. What I am trying to point
out is that by including Lohars, we
are putting in the same category as
Scheduled Castes people who happen
to be even Brahmins. There may be
Brahmin Lohars. That is a point
which needs some consideration. I am
sure this will be looked into.

I have now a few submissions to
make about the Tribes in Himachal
Pradesh. I welcome the addition of
Gaddi and' Gujjar among the tribals.
They are really tribals. The Gaddis
are a pastoral people. The Gaddis
have their own language, Gaddi and
they have certain sects among them-
selves. As a matter of fact, they are
a religious set of people and they con=-
taip all the four castes like' Brahmin
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Gaddis, Rajput Gaddis, Khatri Gaddis
and low caste Gaddis. So far as
Gujjars are concerned, they have alse
their language, Gujjari which is wide-
ly spoken in many parts of the coun-
try. Really it has come from Rajas-
than. I welcome their inclusion also.
The doubt that I have in my mind is
about the termg Hali and Sipi which
occur as items 26 and 49 in the list
that is before us, as Scheduled Castes.
In the Glossary of Rose, it is said:

“Hali is the skinner and dresser
of hides among the Gaddi tribes.
He also makes shoes and weavee
baskets of hill bamboo and makes
green leaf platters......

The Halis are, or claim to be
endogamous—they marry only
between themselves—. They do
not give their daughters in
marriage outside their caste.

Halis follow the Gaddi wedding
customs.”

The same thing is said about Sipis
as well. I am not clear in my mind,
whether these can be grouped together.
Because, in another place, in the
Kangra Gazetteer, there is mention of
these castes again. They say that
although the majority of the Gaddis
are Brahmans and Khatris, the impure
castes such as Bedis, Sipis, Halis, etc.,
are also styled as Gaddis. There is a
little confusion in my mind about
this entry. If the Halis and Sipis are
really Scheduled Castes and if they
marry Dagis and Kolis, they are
correctly entered. If they belong to
the fourth class Gaddis, their place 1s
amongst the tribals and not among
the Scheduled Castes. They may be
put in their proper place. That is all
I have to say. I would also like to
submit that in due course, in the time
available, I would submit a memo-
randum to the hon. Home Minister on
the points that I have put before the
House.

Shri  Veeraswamy (Mayuram—
Reserved—Sch. Castes): The popula-
tion as recorded in the 1951 census
report is not 1 am sure the real pepa-
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lation of the Scheduled Castes. The
real population figures of the Sche-
duled Castes will be the population
recorded in the 1941 census plus the
increase in their population upto 1851.
Even in 1941, Dr. Ambedkar has said
in his book Emancipation of the
Untouchables that the Caste Hindus
officials had done their best to reduce
the population of the Scheduled Castes
just to avoid increased representation
in the all-India and State services.
Therefore, I have no doubt that the
present population as recorded in the
1951 census report is far less than the
real population of the Scheduled
Castes. You know, Sir, there was a
hue and cry in Delhi also with regard
to the population figures of the Sche-
duled Castes resulting in proportionate
reduction in the representation of the
Scheduled Castes in Parliament and
the State Legislature. Anyhow, we
do not doubt the bona fides of the
Government or their interest to uplift
the Scheduled Castes. We are sure that
the hon. Home Minister and the Gov-
ernment are anxious to improve the
lot of the Scheduled Caste people and
therefore they have now accepted the
recommendations of the Backward
Classes Commission and included
some more castes which are as back-
ward as the present Scheduled Castes.
Therefore, we are sure, according to
the recommendations of the Backward
Classes Commission, of getting some
more seats both in Parliament and in
the State Legislatures.

1 wish to refer to two names which
are mentioned in the present list,
namely Chandala and Pulayan. These
two names are not the names of the

Scheduled Castes in any part of Tamil’

Nad. With regard to the other parts,

of course, I do not know, but so far’

as Madras is concerned, 1 know per-
fectly well that there are no castes
who go by these names.

Shri Achuthan (Crangannur): In
Malabar it is so.

Shri Veeraswamy: Maybe. In
Madras State no people call them-
selves as Chandala or Pulayan, and
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therefore I think it would be proper
to remove these names from the list
of Scheduled Castes relating to
Madras State. Even in Malabar I do
not think they call themselves as
Pulayan or Chandala. .

The section of the Scheduled Caste
people belonging to Christianity has
also been treated as untouchables
among the Christians by the caste
Christians. Even though there is
legally or constitutionally no such
system as the practice -of untouchabi-
lity among the Christians, the depress-
ed class Christians, that is the people
belonging to the untouchable com-
munities, are being treated as untouch-
ables, and therefore I request the hon.
Home Minister to give an assurance
that even the Adi Dravida Christians,
ijrrespective of their religion, will also
enjoy the rights and privileges that
are being extended now to the Hindu
Scheduled Castes. Their lot also is
in the same. They are living in the
Scheduled Caste streets. Their social,
economic and other positions are as

.backward. Certainly in Tamil Nad

you cannot see a single Adi Dravida
Christian living in a caste Christian
street. They are excluded by caste
Christians. They have been living in
cheris, not in the village proper and .
therefare I urge upon the Government
to treat the depressed class Christians
or the Adi Dravida Christians also as
Scheduled Caste people and give them
all possible help for their social,
economic and educational progress.

Shri N. Rachiah (Mysore—Reserved
—Sch. Castes): No, no. They cannoat -
be treated.

Shri Veeraswamy: Before I con-
clude my speech, I want to say a few
words with regard to the caste strue-
tureo!ourcouqtry.

Mr. Speaker: No, no. It is not
relevant. 1 have just said the same
thing with regard to Shri Velayudhan.
It is not relevant here. It may be
relevant for something else.

Shri Veeraswamy: One day or other
our country should become & country
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without any caste whatsoever. India
should have only people to be called
as Indians, not in the name of so0
r.any thousands of castes. That ‘1
want to say. Without any caste being
superior or inferior all should become
equal citizens as recognised by the
Constitution. Let us visualise such
an India,

Shri Boovaraghasamy (Péramba-
lur): All will become eventually
equal, not npw.

Shri N. Rachiah: I rise to support
this Bill. Though the Home Minister
introduced the Bill in April 1956, he
has not been able to come forward
with .a motion so, far to refer this
Bill to a Select Committee. I am
quite clear in my mind that sufficient
time has not been allotted for a full
discussion of this important matter.
Before this session this Bill should
have been referred at least to a
Select Committee of this House which
should have consulted the census

report and also important organisa-

tions of the Scheduled Castes and
Scheduled Tribes in the country, but
so hastily and hurriedly this Bill is
now being passed and as such I am
having an apprehension that many of
the Scheduled Castes communities

i have been omitted. At the same time,

‘1 am very thankful to the Home
‘Minister for having brought forward
amendment 186. Sub-clauses (a),
(b) and (c) of the amdendment cover
the entire areas which are going to
be merged in the new States.

i

With regard to Mysore State, as per
the list recognised by the President
in his order issued in the year 19850
there are six Scheduled Castes, but
now as per the recommendations of
the Backward Classes Commission
they have included eight more castes
and we are fully in agreement with
those recommendations, but there is
an apprehension, and that too a grave
apprehension, in the hearts of the
Scheduled Castes in the entire
Karnatak area that as per the latest
order issued by the Election Commis-
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sion there are going to be only 28
reserved seats in the entire new

Mysore State in'the Assembly. Mysore
State is having 96 lakhs of Scheduled
Castes people as it is. We are going
to have at least one crore more of
population in the areas to be merged
with Mysore State from 1st November,
1956. So, the Scheduled Castes popu-
lation in the new State should be
more than 45 lakhs. For the purpose -
of determination of reserved seats in
the Assembly and Lok Sabha the
entire population of Scheduled Castes
and Scheduled Tribes in new Mysore
State should be taken into considera-
tion. Without taking into account the
real population of the Scheduled
Castes in the areas which are going
to be merged in the new State of
Mysore, the Election Commission have
come out with the announcement in
their orders that only 28 seats would
be reserved for the Scheduled Castes
in new Mysore Assembly. But accord-
ing to the census reports, in certain
areas, the Scheduled Castes form 25
or 20 per cent, and in any case, not
less than 15 per cent. of the popula-
tion. Especially, in the new areas
which are going to be merged, they
form at least 25 per cent. of the popu-
lation. Yet, no action has been taken
to have an increase in the number of
seats allotted to them in the new
Mysore State. So, I have tabled an
amendment No. 220 in this regard.

In my amendment, I have omitted
all the common names that are to be
found in these areas, and I have
included only the uncommon names
which are to be found in the areas
which are going to’'be merged and
also in the existing areas of the Mysore
State. If these castes also are taken
into account, then there will be an
increase of nearly 22 to 25 lakhs of
population in the proposed Karnataka
State which is going to be inauguarted
from 1st November 1956.

My request to the Home Minister
is that he should give instructions to
the Delimitation Commission and also
to the Election Commission to take
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into account these castes also, which
are now in existence in the Karnataka
areas of the present Bombay State,
Coorg, Madras and Hyderabad. Other-
wise, the Scheduled Castes people
fear that more than 55 or 60 per cent.
of their population would be ignored.
I would, therefore, request the Home
Minister to accept my amendment, or
at least to give us an assurance that
all these castes in the Karnataka
areag which are going to be merged
in the new Mysore State will be
included in the list of Scheduled Castes
in the Mysore State. If that is done,
then instead of 28 lakhs, the Scheduled
Castes will have a population of 42 to
45 lakhs, and they will be the first
community, in numerical strength, in
the Karnataka area.

Before the idea of the new State of
Mysore was there, the Scheduled
Castes people had been thinking that
Harijans would be the first com-
munity, so far as numerieal strength
was concerned, but since the Election
Commission have not taken their
population into account completely,
while determining the seats in the
Assembly and in the Lok Sabha, they
have naturally an apprehension that
their privileges, and the fundamental
rights guaranteed to them under the
Constitution have been vitiated by the
Election Commission. It is necessary
that this apprehension should be set
at rest.

I am also sorry to point out that
whenever members are associated with
the Delimitation Commission, no
Scheduled Caste or Scheduled Tribe
member is associated. This is so not
only with regard to my State, but also
with regard to other States like
Bombay, Madhya Bharat and so on,
as was pointed out by some hon.
Members. It has been my experience
and also that of the Scheduled Castes
in this country that on account of
vested interests and on account of
some people, the Scheduled Castes
seats are kicked like foot-ball from
one place to another, whenever any
changes are made in the Delimitation
Commission’s orders. As my hon.
friend' Shri B. S. Murthy pointed out,
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some changes were made in_the year ~
1951. Then, in 1853 also, the Delimita-
tion Commission modified the original
orders. And now, I learn that the
Election Commission, in consultation
with some authority in the Mysore
State, are again proposing some more
changes. The result is that though we
are entitled to at least 6 seats in the
Lok Sabha from the new Karnataka
area, we are getting only three seats;
similarly, in the case of the Mysore
Assembly, though we are entitled to
get not less than 45 seats, yet we are
going to get only 28 seats, as per the
statement which appeared in the
newspapers on the 18th or 19th of
last month.

I would, therefore, urge the Home
Minister to give specific and definite
instructions to the Delimitation Com-
mission to take into account the com-
plete Scheduled Caste population
based on census figures and reserve
the exact number of seats to which
they are entitled.

That is our claim not only with
regard to Karnataka, but with regard
to every part of the country. I am
glad that the Minister has given us
an assurance that he will not allow
any reduction in the Scheduled Caste
or Scheduled Tribe population in any
State. I am thankful to him for this
assurance. - I would request him to
stick on to this promise and see that
in every State, and particularly in the
Mysore State which has been affected -
most on account of the formation of
linguistic States in South India, justice
is fully accorded to the Scheduled
Castes and Scheduled Tribes.

There are one or two castes which
have been omitted from the list given
in this Bill. The first is the Jadumali
community, that is, the sweeper or
scavenger community in Mysore State.
The second is the tribe popularly
known as Hakkipikki. I would sug-
gest that these Jwo names should be
included in the list. I have moved
an amendment to this effect, and I
hope it will be accepted.

With these observations, I support
the Bill.
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Mr. Speaker: We are going away
from the main purpose of the Bill.
This is a small one as to whether the

Scheduled Castes should be given
certain seats.

Mr, Speaker: Not everything that
comes under jati that can be talked
about here. This is only a small
measure as to whether some categori-
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[Mr. Speaker]
es are to be included or excluded. He
<€an  reserve all that for a future
~0CCaslon.

&t Tw sreT - o fefamT 7
T WA 97 | 3 AT 9 64T | 77 §2
¥ =TT Sgan an 1 47 o7 famr
Tog 3% 7@ fog e 78 fear mm
T ag qoma 1 § W a9 foeit &
o @ WY et & 9w frar
MAPIPNE AT T &
agm fw w1 Fifq feifa gt ofgg
AR "wErfogE® 68 ®few 9 faa
fargr smaT =TfEgw

Shri  Keshavaiengar  (Banglore
MNorth) : On a point of clarification. .

Mr. Speaker: Clarifications can be
reserved to the end.

sit wfa ww (foren SMqe—gd-
Wea-sqgfaa aifaai) @ ge dYo &
gft & wva § & A 9 w0
e g

oW wgw ;. aga Wl |

st weiet  (foer gemRR—
fera-sqgfea arfaat): sers sgreg,
& 7t §g T g § W qA o 'y
fear @mw |

o AERa - 91T A e e
FET

st e o oY, &

o WA g OF W ¥
Tar R § e T AT 2 @E |
ot T |
Shri Barman (North Bengal—Re-
served—Sch. Castes): Mr. Speaker,
“Sir, the hon. the Home Minister has
expressed his desire towards the end
.of his introductory speech that he
.likes to see these Scheduled Caste
.and Scheduled Tribe communities

progress. My heart goes out in gra-
witude for his kind expression. I on-
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ly want to say that this indifference
of centuries to these Scheduled Castes
and Scheduled Tribes will go in no
time if the Home Ministry are eager
to uplift their present condition. They
are no doubt doing their best and I
can assure from our side that we
shall be true to the expectations
which our nation requires.

There is one point which I wish to
make in the beginning. There is a
feeling that any Bill or any discussion
that relates to the Scheduled Castes
and Scheduled Tribes comes towards
the fag-end of the session, so that we
have to hurry up, because unless we
are ready to hurry up we may lose
further. The same thing has hap-
pened this time also. I would ap-
peal to the hon. Home Minister that
on future occasions he may be alert
so that whenever any discussion re-
garding the Scheduled Castes and
Scheduled Tribes come up before the
House these castes may get ample op-
portunity to subnmit their case before
him and before the hon. House.

Shri ‘Kamath (Hoshangabad): That
request has been made so often he-
fore also.

Shri Barman: I make this submis-
sion for this reason. The Backward
Classes Commission’s Report has been
published only a few days back. We
were in the midst of so . important
discussions in this House that many
of us—I may say most of us—had no
opportunity to go through that report.
‘That report is vital to the amend-
ment of this Bill in the sense, as Mr.
Kajrolkar has pointed out just now,
that it has recommended inclusion of
many other castes. I know, Sir, that
most of the Members do not know
what are those castes which have
been excluded, though recommended
by the Commission. There may be
very good reasons for their exclusion,
but there is a common saying that it
is not sufficient simply to do justice,
but that it is also necessary that those
to whom justice is done should also
think that justice is being done. If
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they had ample opportunity to go
through the reasons for which the
State Governments have recommend-
ed exclusion, they would have been
satisfied with the reasons. But we
got no such opportunity this time.

1 may mention in particular that
there are many castes to our kno'v-
ledge which are included as tribes in
certain States. But 1 may mention
States where though these castes were
scheduled as tribes, have been later
on omitted and thereby lakhs and
lakhs of people belonging to the
tribes have gone down. Seo it is not
always that whatever the States ro-
commend is impartial. 1 am not re-
{ferring in particular to any State, but
as a general rule, human nature being
selfish, perhaps, many of the States
may not give just and proper consi-
deration to the claims of others. It is
because of such things that we have
some dissatisfaction that on this occa-
sion also we have not got sufficient
time to consider the report in detail
and also the recommendations of the
States that might have been advanc-
ed for the exclusion of these castes.

These castes require all ncourage-
ment from Government and we must
with gratitude acknowledge the fact
that Government is liberal by way of
educational help, by passing the Un-
touchability Offences Act; in rrany
other ways also the Government of
India are trying their best to uplift
those that are now in the lowest rung
of the ladder. Our grievance is only
that we do not always get sufficient
time to consider matters with that
leisure and with adequate attention.

There is one point 1 want to men-
tion so far as the tribes are concern-
ed, which perhaps many Members
representing them may not have the
opportunity to bring to the notice of
the House for lack of time. There
are certain restricted areas where
certain castes are scheduled as tribes.
As soon as they go out of that res-
tricted area, they are denied of what-
ever advantage their brethren be-
longing to the same caste got from
the Government so long as they re-
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mained in that area. This is an un-
satisfactory state of things and I
would humbly request the hon. the
Home Minister to look into this mat-
ter.

As you have said that only particu-
lar cases could be mentioned, I shall
mention only one case from my State
and draw the attention of the hon.
Home Minister to it.

An amendment has been given
notice of by Dr. Pashupati Mandal re-
lating to a caste known as Sunri—it
is amendment No. 67. In the Bill at
page 16, item 51, it is mentioned as
“Sunri excluding Saha”. The fact is
that the Saha includes two castes; one
is Scheduled and the other is non-
Scheduled. Those who are non-
Scheduled are all Baisyas. But so far
as the general appellation or surname
goes, both of them use ‘Saha’. So,
this expression ‘Saha’ may create
confusion. As the amendment says,
either it should be only Sunri. or if
it be further amplified, then it should
be written as Sunri excluding Baisya
Sahas. Otherwise there will be con-
fusion, and perhaps those who are not
entitled will get the advantage,
whereas the Sunri, because he uses
Saha as his surname, will be exclud-
ed.

The Government of India will have
to depend upon their officials through-
out the length and breadth of this
country. An official may say that be-
cause a Sunri uses the surname Saha,
he is not a Scheduled Caste member.
This sort of confusion may arise. I
request that this matter may be fur-
ther discussed with the hon. Home
Minister. Lastly 1 submit that the
hon. Home Minister may see that
justice is done to all such cases which
relate to these unfortunate people as
he is following the footsteps of the
Father of the Nation.

Dr, Gangadhara Siva (Chittoor—
Reserved—Sch. Castes): I rise to
congratulate the hon. Home Minister,
who has a pious and grand personal-
ity. He holds the portfolio and he
has to shape the destiny of the mosi
unfortunate population of India.
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[Dr. Gangadhara Siva]

I would like to narrate something
about the affairs of our community.
In 1926 there was a big row between
the Britishers and Mahatma Gandhi
with regard to the Communal Award
whether we should be given joint
electorate or separate electorate.
Some Parliament Members, were
sent out to India under Sir John
Simon, one of the greatest lawyers—
it was known as the Simon Commis-
sion. I was one of those who gave
evidence before the Simon Commis-
sion. That was the time when
Mahatma Gandhi also tried his level
best for joint electorate. Some of our
Scheduled Caste people, who are in
favour and who are in the Govern-
ment, supported separate electorate.
That was in 1932 when Mahatma
Gandhi fasted unto death with regard
to the Communal Award given by
Sir Ramsay Mac Donald—the award
given by him was that India should
enjoy separate electorate. Mahatma
Gandhi fasted unto death. To know
the views and the mind of the Sche-
duled Caste people, in Bombay a big
meeting was conducted in Sir Cowas-
jee Jehangir Hall, and then came the
Raja-Moonje Pact. I am one of those
who went to Bombay and who pro-
tested against separate electorate, and
gaved Mahatma Gandhi’s life. Mahat-
ma Gandhi has been working all his
life for Harijans getting joint elec-
torate.

It is the numerical strength in the
Parliament and various Legislatures
which can voice the sufferings of the
millions of our community on the
floor of the House. When such is the
case, I do not see any reason why
this numerical strength of our com-
munity has been reduced in the Par-
liament and various Legislatures.
Perhaps it is on account of the enu-
meration by these officials, who are
not able to go deep into the cheris
and enumerate the full number of the
members of our community. It was
one-sixth of the population some
years back, and it bas been deli-
berately reduced now. I wonder how
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it can be reduced. It is the numeri-
cal strength which can fight for our
community, for our economic and
social welfare. Therefore, I request
that our strength must be increased
by increasing our castes as much as
possible.

Coming to Andhra, and in parti-
cular, Rayalaseema, I should say that
this is one of the best States in the
whole of India comprising of five
crores of population. About 50 or 60
lakhs are Harijans. I wonder how
the Delimitation Committee could
suggest only three representative to
represent 60 lakhis of our community.
I would particularly request the hon.
Home Minister to investigate into this
matter and see that our proper place
is restored. Four seats were allotted
to Rayalaseema. Now one seat has
been taken away from that quota for
Anantapur, leaving us three, I re-
quest the Home Minister to restore
this one seat to Rayalaseema.

Mr. Speaker: I now call upon Dr.
Jatav-vir.

W IE (FE—EEg -
fera-sgfaa wiferanfeat) @ weam
ey, 3@ fam &1 awaew mfganfey
¥ o & e it aw o F e
firet %Y woa Y Farer & 1 B e
2 fr sfearfeat # ft qog faar s
=few

e W - W, WA

wre W fao agmw (fammaye) :
zrew @ g g, fe @€
q¥lt | s g i 9 fore o
T |
Mr. Speaker: Am I speaking my-
self? I am calling one after the-
other; but what can I do? I am on-
ly calling Hembers of Parliament.
Mo wWreWIT (AAI—HarE M-
wR-faa-wgfa wfemt) @ arefe
e FEITT, W T WA 7 e
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fr o gea 7 qforfoe anfeat
wTH @A, I 7 ifas Iwfy & w4
A AT 9% Frifas gure ¥ faey
& =i g1 @Y & | § qE g WA A
vz ¥ g fF 9 5w faw ot gt
9T =1 F g S & @ fF T e S
wnfeat firdt g€ & 97 #1 g R
gfaaT s FTF I F WA A
T 9w | & +f oW o= §5 a9
g AE g |

gart 3w § o wnew nfa ¢, o
# wem W # gfom aifwt §F
ga A wfas &1 103 7 @ arfa &
aF ¥ OF PRI AT qE A R
qrE T W oF wfeEEEaT ¥ oW
g1 fF amea wnfa #1 Fa7 T @A
2 1 38 & A wegfee anfaa & @
% T arfa & FIX AUl H a6 ¥
a# v frg oy § s ST S
¥ |TY GHTG T AT & 1 W
tfer & S0 #Y T W WO =T 77,
a1 qg T AT WR & ER g
IR g o forar W &Rl ¥ T
o fear o 77 e § ™ o
ar Toq § sy §r g 5 amew
ghorm ofa § & 1 feut § W,
FAT T2, WAL, U W e
#F ¥q grww § waur # af, e
ATy A5 AT | TW H Ao
& ) G T WTRIAT AT )
Wer W ® 1Al A STy
i AT & | f—e—Y? W IW FAX
R & 7w FU AT TECH
qrE W T | I F A% g foregew
ez wfere (segfr nf s
&Y T TaTferad qurd | 7y fEMR
& I § 1 3w gfdzrar fan
arqr 91 99 ¥ FAae g T fs agt
qT giw W FEdT o gaE ) S
F e w1 aer gu wrE i amar )
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% & T TE @5 ava § sewe et
srgadt F THT FAA A1 § A I
qeara %t =72 forar e @ 1 a8 wfA=a
qx @7 tey? # fear wav av | SEH
T wf5aTE #1 g7 FA F1 AEATET A
foram T | TR AT @0 A A TR
Y ot 7e7 WTE Y AR fq B wFE-
gt & At § oF eyfarr far a |
aq Yo # wa wifes & farwa 6
I9 g9T WY gA9 T F OF SYfaer
faar o s g 7 99 9% faame e
qr 1 & wmgen § e ag e far O
fi§ oz o geol ¥ w1 e A
e FT AV T THC  HTATS BT
2 & @ wmgan ¢ e e Forel oY
atferat & wa Y s o foET o9 )
& ot wrgan g f ST, R W
a4 ¥ g% wrfa & qEAT 90K | F A
sz g f @y for wd 9w & =t
¥aw uF W wifa § ® I WK
T ATE & w4 @ aTe aELE | &
o =mgA & | F s g R g a5
g4 WX Sgere & 1 Wi AR
g Wt ot frgelt AT awTE §T $
w1 faer @18 § 1 § wowan § & a@R
¥ T TR H TAAT A T I T HeqT
aga aedt g1 9 | & 7 $Y g
feg &1 wram & 99w e e
STET |

7@l 9T 9 ATEEl 1 v fw e
1 @Y X 93 T § 1 F I A W
qaTE 31 § 6 9 & arew a e
e & sgm g g R owemTE
# wreq A ¥ WY AW FEEN
fem amar &1 ot FE wEETAC
g fF 9T T 9 Fed & T 1 W
& 9@ i S fax ger & aF & A
AT AET & | TEET N gWIX
arA e ot § fomd e
W o faergat w7 gAi ot
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AT § I A B AT AT qg FWT R |
1 AT WA T gAEE FgA 8, I
W FT JgEET FET & | 0% gAra ar

Mr, Speaker:' A similar question
was put to the hon. Minister, He
said that he had tabled amendments
to bring these in conformity with the

gz & 5 og wor aq & Sfe
TAHT TAT AT FT A=T T HT fear
™R W Fed & e oA fgg ww
T8 ¥ g § 1 AT g aw T
ey fe gvd wgE s few
W@ | g ar ag faw e wwy &
o fF w1t 3w F = oF & e
anfa <@ ST | it T T FegTr g
afz &1 st 9wE T w9 F@
At FJEHT W A9g ¥ T FET AR
A g, a1 W A F w7 w5
AT T IEHT AT FUHAT TS & |
T WTEAT 4w ¥ W@ wfaai
andi | Fawwa g 5 fer a0 &
FE & wTC0 fFet w1 A F9 qwEar
T & | & a1 9gan g 9 av aw
ag f7 w9 fF o g8 ¥99 o &
arfa g1 9% ¥% graw 7 fadY &1 5o
s sfafafae = 87 | ¥ o ym &
sTAT & fF o Gan waer #< fr g
far ofter w19 4

Bhri Keshavaiengar: Sir, I rise on
a point of clarification. The Bill is
most welcome in this that it seeks to
implement the recommendations of
the Commissioner as accepted by the
Government. But I find that so far
as the State of Mysore is concerned,
quite large territories from Bombay,
Madras and Hyderabad are coming
into Mysore which is almost equal to
the present Mysore; it may be even
a little more. In the schedules that
have been put in this Bill under the
State of Mysore, the categories of
people belonging to the Scheduled
Castes and coming from these {ter-
ritories are not included. It is a con-
siderable number and as such I would
like the Government to accept my
amendment which secks to do this.

reorganised States. s
Shri Keshavalengar: This is the
way in which I have sought to solve
the problem. If there is any other
way, it is welcome.

sl I¢H | WSO WIed, WL W
wifeafadt &1 @ fasiw frger gor &,
e § = wfafaw & e @i
gftifaa @t Wi anfeal § @ § e
wifenfaat & g @& ad & | S
AT & W AT | T AT
¥ wrow g farm 92 o &) W
TS o F w10 7 Foelt & Foer AR ¢
e FEft § @ Ay gEd ¥ v
TE WA T} HT G, W T AT
S S & @ Ay o ' Y e @i e
T FTOT ITT Fire & A 7Y v Wi
T FTL ITHT TAH A GTAFATL ¢
T T I §F AOAAR Fq A
fardie wTC & @ 1 &Y 79 WO, AAEIA
ot & wr A= F srow e
aifgat & arg @ve syagre fegr s
anfge | gare faarr Fmfamst @ 9=
w friwamt @ o &9 ¥ fag
wifaar & aga ¥ ywTEF A @ T
rq d@faar R A, fede &Y
ary gwr | 99 e A W &
srifaanfeat § Tt Tt AT S J=
fed 1 feT 30 W &Y 8% W AT
Tregafa &t e fawe W SER S
anfeaifaal & e fAae a8 &
=nit # o fr g€ | e W e
u% fr g0 SPN & 919 9F AT Wi
T M | B QRYL W AT AT F
HAATC GATA §EAT 3,¥1,1¥,000 Y,
¥fem Teafa & WRW & AR a8
1,95,03,000 TG wiY, FET T
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&3 HTE FATL WEqT F gV W 1 q’WF
TR WA g9 R 5wy w1 T
T 97 | g9 ag WY § R T g
WX ¥ g gart few & fag
o g d ar § agaar w6 ¥ fag
AT | A wwmEr G@ & AR
TAHT w@TEaT & 97w & | Hfw gErd
HT HH FTH FT HT gg ATH gral 8
& g wfes sfafrfa foam wamst
# o qrfergrie & 7 918 | T w0
FAT §EAT £ AT W HT AT T @
& o e @ AmE F aow aeE
wET T § | it AR g WA S
7 Tgi 9X fawr #7 51U 39 WX 3R
&7 gaveT fear | 5 Ao § e agw
ot & fr g derr #v afadw e
FT EFAT & | WIS FATX OF g HATE
fagiA fF agre S Foamiargeee s
Bzw (T qAeA) & §W & QU
faar W w=g 37 ¥ far | 7% fao
gATE T QO AT T FH )
gl s & f o g} W -
arfedt #1 wifeast Siftg 7 9 &
g fRaAT THETT g § IEW A1
§ g § | W9 oF g @I ar awar
&9 WA #1 I Arfaart S F qwa
#g e wifaw 7 wwa S gw
avd ® I wfafify @ arw g
FRAT HIT TR A9 § I WIEAT AT
2 fF o weer dme wo ol | few
T WYT 7 WA ot #7 o wgrfagt
TEER WY I WT ® & IAN g
wTaT W] e gar @ fF awrd 7w
FfoarE g Ft AT | WK T 5 W
wifcafeal &t wifgamst  aifea &<
feqr wmar & ar ofom ag v fF
AT § §3 FATT AFT W AT W
qifeariz & q@ F7C a7 9T | S
@y et ® gFar g e T 3
7z fad ox § wd=ar @ v wifs
qfr arer a1 aY & WFT TE AT /R

Orders (g-::mdmm)
wiifs T w7 T aga w9 § 1 W
WL HTE T F F GgAT & AT q1 IHRT
I F G FE T ¥ w0
ITFCHAT AT TG & | PR F
T 9T A FIE FAFT AG W7 FHAT |

oT grera ag & fe S T E Wi
=T 999 & a9 FE ¥ S 0
AT 99 T 2 fF ag A # e
T FEF T/ 9% T qgr wieaHe
# o7 g% AT AT ST ATTaw waer
2 SEHI W gU T §19 a1R qifeanie
FY G &IE ATTHT AT &1 AT GATL
AT T 9T 19 TET T gHA AT g
FFAT AT X TET WO W I Wi A

w6 Y 91T AT Wi frre 3

ST T wTfATtaEi & fog 3,
wifrw W wefaw 3 A aw
T @ & T g qifeanie § waar
woaT gETar #Y TE fHT F ar v 3w
o am ¥ Fog A3 @ gun , i
wifegardt &1 srfeardr 7 qifgq &,
T TAT 7 EF F o9 gATC WA &
forer arg 38T &1 Y & WX IR AR
¥ WA IF T § WA T WAET X
FHT SO FT FE F fAw fF gL
Q¥ aga & s ot e wfgamedy
HIAT AT 2, IIHT AHEEHT AT I,
A mgiowdamagaa
qftome a2 & w1 & 5 o s
foprt @92, 9% dvTw O (S9U-
fawre wfafraw) o oo 4few =
(feiw faarg sifafow) senfe ot
T § I8 wfEant e §
™ wT ¥ qufaw oF o & @
HIGHT ELT AT G L FHaT AfHeT
AT WifgaTer 2 WRE T aR § W
T 7@ ¥ oF ga o g s &
Ry WTRFET & 9T q9TET 7 gre-faast
5T a7 gFAT &, ag wuT Ariearfaat T
it o wft wTet @ e AT ag

6140~



6141 Scheduled Castes 7 SEPTEMBER 1956 and Scheduled Tribes 6143

[ 9]

¥, gart sfeanfet 8 arfas et
Tt g T gmean g
IEFT A oS M A e W Tw
¥, ¥ O & AHE a1 I F G Aqadn
& 23 = O I fa S W -
foe = i o = IR A @y
&1 ag wifes gave @ 1 W wIw IEY
sfearelY wifeg a8 F#4 & a1 I
Fo0 S fopnt & 192 9w @
R T wifas gem W f fare
ATEET | IER EOE W 9 e
T T4 gf g ot IEwy H "y Aoy
FET T § | WU IAHT FIIEETE
wifea T fear amar § @ 99% faq ag
FwTE ooy g & fF 99T ag o
Y AT AET & A FYE AGY ¥ wwAT WR
qg SEWE IR AiEEE §
‘tfema & grfaw & e mrfaard fifag
A & Taw! @ R TE) Frear 6
I gEd & I 0T ARl Y siafeat
*Gﬁmﬂ@ﬂl?ﬁ&!noitoo
wifEar F9E @Y & 1 AnEErE
ifes 7 9 & 37 w7 39 A
&Y SATAT | Tg 91 &R SATIHT FowTar §
wfoetfes &1 & afes areafas )
# @ WAET 9 W99 wifanfaat w1
waiq fEarmn 1 s W) a@
AT F9E & G @ @ § WA
Fg ¢ % W WW g9 9 @7 w1
A AR F2l F1 F9 v & fAau I
FAR &R AT wrfaanfady ) arEaErd
sifa 7 & ot $1¢ fasiw ara §1F ary
T & | AT 9T dwE AEY wE |

@ # AU AT F ATAS AG W
f& gart v =g g & SEET A
a1 foreiw & wEAT | W=
R F A § W F ATIwt qaena
g & agi W oma afew 9 i &t
wTfEATHT 77T AT § W Tww afom
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ag gon & e & o srfear § fes 2
F 39 qIT XD Y AT @A & W
sfeardt 7@ wr an & W vw fag
FUT A GELE ) MR AT A Lo
aeqw & frd ¥ 3 awaE TEe
wifeamet & ifer e @ 9 ST
¥ faa & AT 1y Ao ok k-
Frft 97 § faamd ar @ § i go

gmﬁﬁ'immet
ooemﬁmﬁwgﬁﬁa’hﬁ @ a

TF AT W 9gTE ¥ R, @l

7 w1 qU9 faT &1 9% W\ 9% ag
@ s g ? F & awwn § 5 oag
ITF A9 g g @ ¢ W 7 g
awwar f6 ¢ off & AhE W W TR
w1 A9 ¥9 WX 9f9F 599 % a0
WA faar s Wi e A wfe-
Tifedi & 99 ¥ TE FT T90 A7
Ty &Y § ¥ WA I AAGT & AW
s gt Y€ Y & afem s 1
e 0w W § det @ fw
o1 oft & oz e GaT weaty W Hfaw
Y T A G (AT AT A AR
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A F AT T P | F U9 I
& FE AW W fadaw & g A
dar ot & Firdr 4t v Form A & gAY
arat FY g7 A% g fagarw fammar gk
wTeaTeA feaT SWE gw Wv i agd
HAIT gAT WX FH qT qH AT AR
YA T T AR A T AT 7 AF R
I U AT A9 AT w9 AR g
qHT | AT RIS @ F 9T ¥ g faw
faaT § @@ ¥ g9 A AT A aE W
wraETd 4 A W A gE w1
¥ AT TG A I q | AFHA FA G A
¥ faes & @ gd @A A famEm
g9 ¢ fF gt Aw A
g

T BT TG AT F gy A
waa grea & s fa g & g
ﬂﬁ?wﬁwzgqm'{mﬂﬁgl
IFT fask o & fFE w1 wETEIA
T AT ¥ A HIGF TAEAAIIIA
¥ gra arg granfos, W 9 faF oE-
TR (W) WY g aTdr § Wi
weE B EfF @ cIrAmiaT &
GAeaey gar agy w.§ o afad
FTIRE AR g 9 o g W fF
gare fae dfT faar &1 faam g
aifgr | wiw T WL EA T I AR

7
3
i
]
a3

g geT e Ee w7 fmrd 9d &
W T T4 § W AT A HF T & fog
HIHT FIEA A1 A AT @ WK
9% ATY T AHI § AT FETE |
T W T A FZ FT AT AT
T w0 § |

Mr. Speaker: Now it is past 2-35
p. m. 2} hours were allotted for this

Orders (Amendment)
Bill
discussion, We have already taken
2 hours and 20 minutes. I will call
upon th2 hon. Minister to reply on
Monday. Out of 6 hours allotted for
this Bill about 3} hours remain.
There are a number of amendments
notices of which have bzen  given.
Those hon. Members who have not
had an opportunity to speak now will
be allowed to speak during th2 course
of the clause-by-clause consideration;
whether they have tabled any amend-
ments or not, I will try to give them
an opportunity. Therefore, this busi-
ness will stand ovar till Monday when
I will call upon the hon. Minister to
reply. .

ot WEATERY WA U ATEE w0
AT AT, qH T/ & A9 Tgi 98 FgA
qgaT & {F a@ ¢ agT wE § 19 a@
& qforfrm st & avew & an
fagq =1 e & @1 fagey f—o a9l &
79 7 ¥aT & 9 aren—siy of
qeEli FT I A AR (e gr Al &
¥ WX AW & q99E § fan
gaet qafa wawe Ag fgam omar @
A1 I 9 guTeE A A 7T @
s €iw § 1

seqw wgvew - T S AT A
§ | w o @FT A A WA
7@ fireT & ST qETEAE § o ATl
F1 w9 [T THE FA HT HHEC G0
Hon. Members may kindly pass on
chits showing that they have not

spoken now. I will have a list of
those who have not spoken.

Sardar A. S. Saigal: We have al-
ready passed on our chits.

An Hon. Member: You do not be
long to a Scheduled Caste.

Sardar A. S. Saigal:
five.

Mr. Speaker: Order, order. This
will stand over. We will take up the
next Bill

1 represent
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" REPRESENTATION OF THE
PEOPLE (THIRD AMEND-
MENT) BILL

The Minister of Legal Affairs (Shri
Pataskar): Sir, on behalf of Shri
C. C. Biswas, I beg to move:

“That the Bill further to amend
the Representation of the People
Act, 1050, be takne into considera-
tion.”

This is a very short but, from one
point of view, a very important Bill
As hon. Members are aware, we
passed the Citizenship Bill—it was
passed by this House and Subsequent-
ly by the Rajya Sabha—on 2Tth
December, 1933, Thereafter it be-
came an Act and came into force from
the 30th December, 1855. As hon.
Members are aware, this Citizenship
Act provides for certain rules being
framed for the purpose of register-
ing persons who have come to India
from outside, particularly from
Pakistan, as citizens. These rules were
framed and notified on the 7th July,
1956. The hon. Members are aware
that at the time when the Citizenship
Bill was being considered, an assur-
ance was given by Government that
the displaced persons who would be
coming to India and settling here will
be given the right of franchise at the
time of the next elections. Therefore,
it is for the purpose of carrying out
that assurance that the present mea-
sure ig being brought. I shall briefly
explain why such a measure is neces-
sary with reference to the clauses of
this Bill. .

Under the Representation of the
People Act, 1950, as the hon. Members
are aware, a person's name is entered
on the rolls if he is a citizen of India
and # he is ordinarily resident in
that area on 1st March, 1856, So,
one of the main conditions in the
matter of preparation of these rolls is
that the person must be a citizen at
the time when he becomes entitled as
a normal citizen of India on .the 1st
March, 1956. The displaced persons
are going to be registered under sec-
tion 5(1) of the Citizenship Act. We

People (Third Amend-
ment) Bill

are going to make preparations for
holding the next elections, and there-
fore, it was thought necessary that
we should provide, at least by the end
of this year, some provision by which
all these persons would be enabled
to have their names being brought on
the register as votcrs.

Therefore, for those persons who
will be so registered as citizens of
India before lst November, 1956, pro-
vision has been made that the regis-
tering authority should inform the
electoral registration officers of the
names of such persons who will be
registered as citizens and who are

[Mr. DepuTY-SPEAKER in the Chair]
over 21 years of age. After that is
done, the electoral registration offi-
cer, after some enquiry, will enter
their names in the rolls. It is from
that point of view that the present
Bill has been brought forward to
amend the Representation of the Peo-
ple Act.

2-42 P,

'The hon. Members will find that the
provisions of this Bill are very sim-
ple. Clause 2 says as follows:

“Subject to the provisions of
sections 16, 17 and 18—
these are the sections which re-
late to qualification and disquali-
fication for being enrolled as
voters—

“every person who has been
registered before the 1st day of
November, 1956, as a citizen of
India under clause (a) of sub-
section (1) of section 5 of the
Citizenship Act, 1855, shall be en-
titled to be registered in the elec-
toral roll for a constituency, if
that person on the 1st day of
Marcn, 1956, was not less than 21
years of age and was ordinarily
resident in that constituency”.

As the hon. Members are ' aware,
1st March, 1956, is the date which
had been fixed in the Act which we
passed earlier. Therefore, we have
mentioned here the same date, so that
it will be wuniform. The person
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should be ordinarily resident in India
on the date, namely, on the Ist of
March, 1956, in the particular consti-
tuency, in order that his name may
be entered in the rolls.

Clause 2 further says as follows:

“Every authority registering as
citizens of India under the said
clause (a) persons ordinarily
resident in a constituency shall,
as soon as may be after the 3lst
day of October, 1958, and not
later than the 31st day of Decem-
ber, 1956, send to the electoral
registration officer for the consti-
tuency a list in the prescribed
form of all persons so registered
who on the Ist day of March,

1956, were not less than 21 years

of age".

Again, section 24(3) is proposed to
be amended by clause 2 as follows:

“(8) Upon receiving a list un-
der sub-section (2), the electoral
registration officer shall, after
inquiring into the correctness of
the list in such manner as may
be prescribed, direct the inclu-
sion in the electoral roll of the
names of all persons included in
the list who, in his opinion, are
entitled to be registered in the
electoral roll for the constituency

under sub-section (1).”.

Thus, it will be found by the hon.
Members that this is a simple mea-
gure brought forward for the purpose
of enabling certain displaced persons
to have their names entered on the
rolls.

I hope that this Bill will be accept-
ed by the House.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill further to amend

the Representation of the People

Act, 1950, be taken into consider-

ation”.

Shrimati Renu Chakravartty (Basir-
hat): The Representation of the Peo-
ple (Amendment) Bill which has
been introduced in the House is a
very welcome measure. As you re-
member, when the Citizenship Bill
was referred to the Select Committee,
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our party was the first party to put
before the House the necessity of
making special provisions to see
that the refugees who had come over
from Pakistan after 1950 are enrolled
as voters, as the provision which had
been made in the Constitution was
not sufficient in the case of the East
Pakistan refugees. )
Shri K, K, Basg (Diamond Har-
bour): The Minister of Trade is
speaking with the Minister in charge
of this Bill The Minister of Legal
Affairs should not be commercialised!

Shri Kamath (Hoshangabad): The
Minister of Trade is still busy talking
to him.

The Minister of Trade (Shri Kar-
markar): Both of us are attending.

Shrimati Renn Chakravartty: At
that time, I had pointed out that after
26th January, 1950, some of the big-
gest riots have taken place in East
Pakistan. For instance, the Barisal
riot took place after that date, and
we had a huge influx afterwards.
Then again, as and when political
relations between Pakistan and our
country became embittered, we have
found huge numbers of refugees
soming into India, into West Bengal,
trom East Pakistan. As this House
very well knows, during the last one
year, we have had an abnormal rise
in the number of refugees coming
into West Bengal.

I had also pointed out that it was
necessary to make a special effort for
getting these citizens of India—those
who were really the citizens of India
—actually registered on the electoral
rolls. They are not like the normal
immigrants or other domiciled people
who are seeking citizenship rights.
They are often ignorant people spread
out throughout the country. Some-
times, you will find the refugees even
in the most interior parts of the
country. At that time, we had re-
quested that the Government should
make special efforts to see that these
persons became citizens of India with
the least possible difficulty or delay.
At that time, it was not possible to
do much more. We applied to them
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more or less the same general rules
which were applicable to others.
Now, we are happy that the Govern-
ment have seen that if we are to
make these persons citizens of India
by registering their names on the
electoral rolls, we will have to ex-
tend the date. In most of our cons-
tituencies, the electoral rolls have
been finalised by the 31st August last.
I am not talking about the other
States, but in my own State, it is so.
By this amending Bill, we are ex-
tending that date right up to the 31st
day of December, 1956, by which date
the electoral registration officer wiil
be able to register on the electoral
rolls all those who had become citi-
zens of India after March, 1956, and
also were not less than 21 years of
age on that date.

This is a very welcome measure,
but, at the same time, I want to point
out that there is one difficulty. Just
as in the case of enumerators who go
round and enumerate, in the same
way, I feel that these people will
have to pass through two rounds—one
round for being registered as citizens
and then a second round for having
the full right of vote. I think it is
necessary that special efforts should
be made in areas where there are
large concentrations of refugees, es-
pecially in the colonies of refugees,
to register these people as citizens.
Special efforts must be made to set
up some registration officers and spe-
cial instructions must be given to the
registering officers to go out of their
way to tell the refugees how to regis-
ter themselves, because, as you know,
lakhs and lakhs of refugees who have
come to West Bengal during the last
one year are not ordinary middle-
class refugees, but the most back-
ward and sometimes completely illi-
terate peasants who used to till the
.land in East Pakistan. Look at it
from this point of view. There will
be in our country a large number of
people who will be made stateless,
because they do pnot know how to

. apply for citizenship. They do not
know the rules and they do not know
where to go.
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As far as [ know, the registering
authority is the Collector. For a man
who lives right in the interior of a
village in the 24 Parganas in the
suburban area to come to Alipur in
Calcutta and register himself is an
impossibility. Therefore, as many
sub-registration offices as possible
should be set up during the 1} months
or so at hand, so that a large num-
ber of refugees may get themselves
registered as citizens in the first ins-
tance and then enlist themselves as
voters. The authority to which the
application is to be made is the Col-
lector, within whose jurisdiction lies
the registration. I know in my dis-
trict it is almost impossible for a
large number of peasants who are
right out in the wilds, snall we say,
where there is hardly any communi-
cation, to come to Calcutta. They are
the persons who do not know the
rules; they have neither the money
nor the inclination to come from
there and register themselves as citi-
zens and then become woters. This is
the main weakness of this Bill and
1 hope that at least in the rule-mak-
ing powers or in the executive direc-
tivns which will be given by the
Centre to the State Governments and
to the eclection officers, special efforts
would be made to register the large
number of refugees—who sometimes
total lakhs—as citizens. This is the
first point I want to make. Rules
should be made and instructions
should be given very soon, to set up
these offices at an early date, be-
cause there is little time. They have
to get themselves registered before
the 31st October, 1956.

The second point I want to ask the
hon. Minister is this. In clause 2 of
the Bill, it is said:

“Upon receiving a hst under
sub-section (2), the electoral
registration officer shall, after in-
quiring into the correctness of the
list in such manner as may be
prescribed, direct the inclusion in
the electoral roll of the names of
all persons included in the list
who, in his opinion, are entitled
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to be registered in the electoral
roll for the constituency under
sub-section (1).”

I do not know what exactly is the
necessity for putting in the words
“after enquiring into the correctness
of the list”, because, if a man has to
register himself as a citizen, he has
to go through the entire formalities
and supply all the information needed
in order to make a person a citizen.
When all that has been done, the
name appears in the list of the citi-
zens of India. After that, it is not
the man himself who is going to en-
roll himself as a voter; but, it is the
Government officer—the registering
officer—who will be sending up the
list to the Election Commissioner’s
ageni in that State. Therefore, to
institute an enquiry into the correct-
ness or otherwise at this stage is
nothing but harassment and delay.
We are amending the Act, because
‘we have to hurry up to see that the
largest number of refugees are regis-
tered without any further delay.
That being the position, this condi-
tion must be done away with.

There are also the words ‘“direct
the inclusion of the names of all per-
sons included in the list who, in his
opinion, are entitled to be registered
in the electoral roll” in clause 2. I
do not think it should be left to the
discretion of the electoral registration
officer. Already we have our Citi-
zenship Act and the election rules; it
is but right that the electoral regis-
tration officer should be guided by
them. I do not understand why the
power of discretion should be allowed
to him. What is the real reason for
it? 1 personally see mo reason. I
want this to be done away with, be-
cause personal discretion often leads
to a lot of difficulties. A whole series
of enquiries will have to be institut-
ed, again. I think this should be
done away with, because when a man
has been registered as a citizen of
India under the provisions of the
Citizenship Act, his name should
automatically find a place in the elec-
toral roll. Once the registration for
citizenship is done and his name is
communicated to the authority who
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prepares the electoral roll, it should
be quite sufficient.

These are the two main points
which I want to bring to the notice of
the hon. Minister. I want to em-
phasise the first point, namely, special
efforts should be made by the Gov-
ernment to get the largest number of
refugees registered as citizens. It
should not be left to the refugee him-
self. Because of the special circum-
stances in which the refugees have
been put, it is the duty of the Gov-
ernment to help them to become citi-
zens of our country. It is not a
question of 10 or 15 or even a thou-
sand of them; they total lakhs and
lakhs. That is why I am making this
special appeal to the Government to
keep this point in mind while issuing
directives to the officers and to see
that the largest number of ,refugees
become citizens first and then voters
for the coming general elections.

Shri Kamath: We are at the fag
end of this session and all the sug-
gestions that we will have to make
to the Government with regard to the
preparation of electoral rolls preli-
minary to the holding of the general
elections next year will have to be
made in this session. If we miss this
opportunity in this session, another
opportunity will not come again in
the next session, so far as the prepa-
ration of electoral rolls is concerned.
1 have, therefore, ventured to table
an amendment. The rule regarding
notice was waived this morning by
the Speaker and accordingly I have
ventured to table this amendment.

I beg to move:
Page 1—
after line 26, add:

“(4) Every citizen of India
whose name was registered in the
electoral roll of a constituency
in 1954, but who is at present
detained or imprisoned in Goa or
other Portuguese colonies in
India, shall be entitled to be
registered in the current electoral
roll for that constituency.”
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[Shri Kamath]
It may be that this particular amend-
ment suggesting a new clause is not
perfectly well-drafted.
Mr. Deputy-Speaker:
be quite in order.

Shri Eamath: It may not be quite
within the scope of the Bill; it may
not be in order, if you are pleased
to say so. With regard to the draft-
ing of it, we, Members on this side
of the House, have not got a galaxy
of Secretaries, Specialists and Drafts-
men at our disposal. Therefore, with
the meagre resources at our disposal,
we have tabled this amendment for
what it is worth.

It may not

3 P

I plead with the Government to
accept the spirit and the content of
this amehdment and to make an

. announcement accordingly on the
fioor of the House today. 1 would
leave it to the Government to bring
forward, if necessary, another amend-
ment Bill in this very session, if pos-
gible within the next week; it is not
very difficult to frame the provisions
of a Bill within a couple of days and
I would request the Government to
bring it before the session comes to a
close.

It is not necessary for me to stress
the importance of the matter which
is embodied in this amendment. The
House is well aware that many of our
comrades, many of our countrymen,
including an hon. Member of this
House, Mr. T. K. Chaudhuri, are at
present detained or imprisoned in
Goa. Some are detenus and others
are undergoing imprisonment for a
term as long as ten years and no one
knows when the Goa question will
be settled and the Portuguese colo-
nies will be liberated. There is a
deadlock over this question and
nobody knows when this matter will
pe settled and how long they wil
have to be inside the Goa jails. ' It is,
therefore, meet for the House at this
juncture when the General election 1s
in the offing to ensure that those
countrymen of ours, tnose comrudes
of ours, who have sacrified so much,
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who are suffering today for the cause
of Goan liberation, are not forgotten
when we are preparing our electoral
rolls and are making preparations for
the general electioh. This is one of
the first steps in a series pf sugges-
tions that the opposition are going to
make. If this is accepted, we will
also ask later on for facilities to be
provided for getting their nomination
papers in time for the coming elec-
tions. 1 would, therefore, appeal to
the Minister to give an assurance '
before the House today that this mat-
ter is not being lost sight of by the
Government, they are moving in the
matter and that they would frame
rules or bring forward an amendment
Bill before the session comes to a
close so that the names are automati-
cally brought on the electoral roll °
for the particular constituency by the
registration officer as on the register
two years ago, so that they will not
be prevented from taking part, and
they will also get the nomination
papers in time for the coming elec-
tion. I move this amendment and
commend it to the acceptance of the
Minister and the acceptance of the
House, and I hope the Minister will
not fail to move an amendment in
this matter in the course of his reply
to the debate.

Shri Gldwani (Thana): I rise to
support the Bill. So far as Eastern
Pakistan is concerned, as Shrimati
Renu Chakravartty has said, the
expdus is still taking place. So far
as the Western Pakistan is concern-
ed, there also there is some exodus
and a few families are coming to
India every week. Only yesterday a
person who came from Sind told me
that nine families have migrated.
Therefore, I am happy that the Gov-
ernment is going to give this franchise
to all those who come here and no
one would be losing it. I agree with
Mrs. Renu Chakravartty that the
procedure should be simplified. You
know well that in the bureaucracy
people will have to waste their time,
money and energy unnecessarily.
Therefore, once a person has regis-
tered and the registrar is satisfled, it
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should automatically follow that he
will be enrolled as a voter. All faci-
lities must be given to them and there
should be no impediment in their
way. :

Therefore, without wasting more
time I give my support and I request
the Minister to take all necessary
steps to see that there are not many
handicaps in their way, the procedure
is simplified and every person who
comes within the time and is enrolled
as a citizen becomes a voter.

Shri Sadhan Gupta (Calcutta
South-East): Mr. Deputy-Speaker, I
welcome this Bill because this Bill
makes a provision—rather late no
doubt, but still it makes a provision—
for enfranchising displaced persons.
You know that in the last general
elections we had the scandalous
spectacle of having large number of
displaced persons disenfranchised,
who deserve to have their franchise.
Those displaced persons were our
kith and kin and they were every
inch Indians and there was absolute-
ly no justification for depriving them
of the right to franchise. Yet, in my
State, where I think the greatest
amount of migration had taken place,
from February 1850 onwards we had
hundreds of thousands of displaced
persons disenfranchised on the ground
that they were technically not citizens
of India.

Now it is a very happy thing that
at last we make some provision from
this House that they would have the
right to be included in the electoral
roll. Now, whatever defect there
exists in thé Bill is due to the defect
in the provisions of the Ciﬂmﬁh:ip
Act and the Citizenship Rules. You
will remember that while the Citi-
zenship Act was under discussion we
strongly pressed for automatic inclu-
sion of all displaced persons without
any procedure of registration. We
maintained that they had as much
right to citizenship as a native of the
Indian soil, that is to say, the soil of
divided India. That was not accept-
ed and the formality of registration
has been provided. This formality of
registration will stand in the way of

the enfranchisement of the bulk of -
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the displaced persons. Shrimati Renu
Chakravartty pointed out how the
refugees had been scattered through-
out the country and particularly how
the refugees are to be found in the
remotest villages in my State.

It is absolutely essential in the
interest of democracy to have these
refugees included in our electoral
rolls. They. will number hundreds of
thousands, perhaps a million or two.
It is absolutely essential that we
should have them on the rolls. What
we have provided is that those who
are registered will be included in the
electoral rolls. But there are one or
two snags in it. 1 will come to that
later. But broadly this is the provi-
sion that those who have been regis-
tered as citizens will be included im
the electoral rolls.

If we want to make the franchise a
reality, if we want to give the dis-
placed persons, the displaced persons
who have recently come, the Indian
franchise, we have to see that the
registration is real, that the registra-
tion really covers the entire body of
displaced persons who have come.
How is that to be done? If the provi-
sion made in the Citizenship Rules is
strictly followed, then we can be
sure that the bulk of the displaced
persons will neither be registered nor
be enfranchised. The registering
authority is the Collector. If displac-
ed persons are expected to go and
apply by whole families to the Col-
lector who happens to register them,
then we will not have many displac-
ed persons on the register becauce
first of all these displaced persons,
come from classes which cannot be
expected to be so conscious that the
whole families go and register before
the Collector or whoever is the regis=-
tering authority. Secondly, even if they
have the urge to do so, the cost will
be prohibitive in many cases—the cost
not only of transport but also the
cost of remaining in a town where
they can find a Collector. They will
have to spend money for the days
they will have to keep away from
their homes. For example, in the
case of many places in the Twenty-
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four Parganas, it will take anything
up to 2 or 3 days at least or even more
perhaps, to come to Calcutta and
return to their homes. For all these
days, they will have to find provision
for themselves and if they want to
take their families, they will have to
find provision for their families also.
Therefore, unless something is done
to facilitate this registering process,
this Bill will be an unreality. There-
fore, 1 entirely endorse Shrimati
Renu Chakravartty's suggestion that
enumerators should go about and
induce them to register. For this pur-
pose, some arrangement should be
made for administering or taking the
oath in that locality. The Collector
or some officer entitled to administer
oath should visit the locality or near-
by local centres where the displaced
persons can go easily and have the
oath administered to them.

Many of the displaced persons are
now in camps. An organised attempt
should be made by the Government to
send the registering authority to these
camps and have the forms filled up
or mass applications made and regis-
trations completed there. That would
also speed up registration and
increase the number of displaced per-
sons on the register. There are other
squatters colonies where the same
thing may be done. We want to
know from the Government whether
these things are going to be done and
what concrete plans they have for
registering every displaced person
.who is entitled to be registered.

There is another snag in the provi-
sions of the Bill itself. I can under-
stand that when a registering autho-
rity forwards a list to the Electoral
registration officer, he automatically
includes the names in the list, in the
electoral roll. That is understand-
able. Why need he enquire into the
correctness of the list? There is a
Government officer, I take it, a res-
ponsible Government officer, the

registering authority, who prepares -

the list. Why, after that, should the
Electoral registration officer further
enquire into the correctness of the
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list? What enquiry is there to be
made into the correctness of the list?
I think this is a provision which is
going to create many difficulties. For
example, this list will be coming to
the Electoral registration officer, per-
haps, on the 31st of December. We
know when the last date is mention-
ed, it is going to be the last date in
most cases. If, after that, he starts
an enquiry into the correctness of the
list,—the list is likely to cover lakhs
of persons—it will mean that he will
not complete his enquiry and, there-
fore, by the time of the general elec-
tions, many people who would have
been otherwise entitled to be regis-
tered would not be registered. There-
fore, I have moved an amendment
which is amendment No. 2, for dele-
tion of these words, ‘after enquiring
into the correctness of the list in such
manner as may be prescribed’. The
only discretion that may be left to
the Electoral Registration officer is to
see whether the person is barred
under the provisions of sections 16 to
18, whether he is not of unsound
mind, and so on. Even that should
not be too meticulously enquired into
because, in that case, the whole pro-
cess of inclusion of displaced persons
in the electoral rolls will be upset.
The only thing that need be done is
to make an enquiry if reliable infor-
mation is received of any bar under
the provisions of sections 16 to 18, of
the Representation of the People Act,
1950.

Then, there are these words: ‘who
in his opinion are entitled to be
registered in the electoral roll of the
constituency’ in sub-section 1. Here,
the opinion may extend to determin-
ing the bar under sections 16 to 18.
But, it should not extend further.
That should be made very clear.
There is another defect which is a
defect of omission in the section.
Suppose the list has been sent and
somehow a person who is included in
the list has not been included in the
electoral roll. Some doubt is felt
whether he can prefer a claim for
inclusion in the electoral roll or
whether he would have to pay the
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application fees under rule 26 of the
Representation of the People Rules.
It should be made clear by an amend-
ment by the Government that such a
displaced person whose name has
inadvertantly not been forwarded by
the registering authority should have
the right to make an application for

the inclusion of his name without
paying any fees.
Shri D, €. Sharma (Hoshiarpur):

Mr. Deputy-Speaker, 1 welcome this
measure because it widens the scope
of Indian citizenship and because it
gives the right of Indian citizenship
to those who, without any fault of
theirs, without any crime of theirs,
are being driven out of parts of West
Pakistan and parts of East Bengal. I
believe that this is a very statesman-
like gesture, a very noble gesture
that our country is making to all
these displaced persons who are our
own kith and kin—I do not deny that.
1 believe that this is going to help
not only refugees from East Pakistan,
but also refugees from West Pakistan.
The other day I read that there were
600 persons living in a camp at Amrit-
sar. They have not yet been absorb-
ed into the economy of our country.
The other day we were told that
there were some persons waiting for
migration in a camp at Lahore. Again,
we are told that. there are lots of
Hindu and Sikh gentlemen living in
the North-West Frontier Province
who want to come out to India. We
have to make provision for all these
persons. We have to keep the door
of India open to all these persons and
I think we have got to do something.

I must say that the criticism which
has been offered by my hon. friends
on the other side has not taken into
account the great desire of the Gov-
ernment of India to aksorb all these
persons. Their remarks have been
based upon a good deal of suspicion
and distrust. They think that per-
haps these rights are being given in
name and not in substance. I think
their apprehensions are unfounded,
and unjustified. I think they will
come to know that there is nothing
under this Bill which will come
as a hurdle in the way of these
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displaced persons who want to get
themselves registered as citizens of
India. Of course, things have to be
done according to a well-defined
procedure and this Bill lays down
only that kind of procedure. In this
world you cannot get over procedure.
Procedure is a part of life and if you
want that the procedure should be
abolished altogether, I think there
cannot be smooth working of any
institution. Therefore, I would say
that the procedure laid down in this
Bill is not such as is going to create
obstacles in the way of these persons.
I think this procedure is normal
routine and there is nothing outrage-
ous about it, nothing unusual about it.
All the same, I would suggest very
respectfully to the hon. Minister that
the peculiar circumstances of these
refugees, the extraordinary circums-
tances of these refugees—after all,
they are not yet like us—should be
taken into account and the working of
this procedure should be made as
easy as possible. That is what should
be done. Of course, I do not say
there should not be all these things,
but some of these things should be
made easy for them. For instance,
they should have the right of regis-
tration near home.

Shri Kamath and I seldom see eye
to eye, but today I feel inclined to
support him. One of our compatriots
Shri T. K. Chaudhuri is at this time
in jail in Goa. He has spent most
part of his life in jail. Even after
India has become free, he is again
in jail. It is a very sad thing. Of
course, it may not be sad for him
because he is made of heroic stuff, but
it is saddening for us. I think a per-
son like him should not be deprived
of franchise. Even if we have to do
something extraordinary to keep his
name on the electoral roll, we should
do so. I think this will be a very
noble gesture on the part of India and
it will be appreciated not only in
India but elsewhere also. I therefore
support Shri Kamath in that.

Shri K. E, Basu: As a joint mover
of the amendment on which Shri
Kamath has spoken, and the
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great professor has sought to support
even Shri Kamath, I think it is the
duty of this Parliament that the
army of liberation which went to
liberate Goa should not suffer anv
discomfiture or any disadvantages or
any disabilties, legal civil or what-
ever it may be because of certain
laws or regulations that prevail. One
of our esteemed colleagues, Shri T. K.
Chauduri is there along with a large
number of persons who have staked
their life to liberate that part of India
where we still have colonial rule.
Therefore, we should endeavour to
amend the rule or the law so that
.they continue to be voters at the time
of the general elections, and they
should also be entitled to stand for
election to the legislatures or Parlia-
ment. 1 believe this provision regard-
ing ordinary residence in a particula:
consiituency may stand in the way of
their continuing to be voters eligible
to vote or standing for election at the
time of the next general elect'ons.
All sections of the House are united
in this demand, and naturauy it is
a very -noble cause. 1 thereiore
pequest the hon. Minister to provide
for this.

I welcome this amending Bill
because it largely helps a good num-
ber of our brethren wno have come
from East Pakistan and in some cases
possibly from West Pakistan to
beceme voters at the time of the
general elections, but I am also
worried because rule 4 of the Citizen-
ship rules says that every one has to
pe resident in Inaia for .one year
before he or she applies for being a
citizen. As you know, and as has
been very ably put forward earlier,
during the first part of 1956, particu-
larly in January and February, a
large number of women and minor
vhildren came over from East Pakis-
tan because the conditions were diffi-
cult there. In these cases if the
registering authority is satisfied about
their intention to continue to remain
in India and become Indian citizens.
1 think that should be good enough,
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and we should not stick literally to
the provisions that at the time of
registration’ they should have been
resident in India for at least cne
year. I hope the hon. Minister wtll
take this into consideration and
amend the particular rule.

1 support the previous comments
regarding the facilities for registra-
tion at the camps or at the colonies
where the refugees are living. As you
know, most of them are not propary
educated and they are not in a posi-
tion to spend money to get themselves
registered. It is our duty to see that
they become citizens because tn.y
have come here leaving whatever
they had in Pakistan, to live perma-
nently in India. So, this fees regard-
ing the forms should be done away
with because we know at an earlier
time the refugees had certain righte
regarding registration. I hope the hon.
Minister will take this into considera-
tion and through executive direction
or whatever it may be seen that the
refugees are not asked to pay tae
fees necessary normally under the
citizenship rules. I hope these
improvements will be made so that
we can wholeheartedly support the
provisions of this amending measure.

Shri Biren Dutt (Tripura West):
In Tripura at present more than two-
thirds of the population are displaced
persons. Though the registration of
the refugee is rising, enlist'ng them
as voters is not done very promptLy
there. That is why I want to know
whether this will be done before the
general elections.

Shri Pataskar: [ am glad this
measure has received the hearty sup-
port of almost all Members of thus
House. Certaire suggestions have been
made with the spirit of which I am in
entire agreement. If they have arisen
out of some misunderstanding—I
would like to clear it.

The position is that this particulax
clause makes provision for three
matters. Sub-clause (1) -says “shall
be entilted to be registered in the

. electoral roll for a constituency”, that
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is it gives the right to a person who
bas got himself registered as a citi-
zen of India to have his name enter-
ed on the electoral rolls.

Then, the next sub-clause makes it
much more easy for him. We know
the hardships of these particular peo-
ple. As was pointed out, many of
them are poor, ignorant and probably
in eircumstances of distress, and
naturally the burden is thrown not
on them. What we have provided is
that every authority who registers
these persons as citizens of India
should submit a list of such persons
to the electoral registration officer.
So, hon. Members will realise that
whatever is possible is being tried to
be done to the utmost. We do not say
that the persons should themselves
apply, but this is a very easy proce-
dure. There is a register of persons
who get themselves registered as
citizens of India with the registering
officer and he has to supply the list
to the electoral registration officer.
I think that is a very simple process,
and in fact, that is the only logical
process which could have been fol-
lowed. This will convince everyone
that there is an anxiety on the part
of Government to see that all these
persons who are citizeds of India

should have their names entered on -

the electoral rolls. :

Then, the third provision is this.
This has been commented upon to
some extent. But then, this provision
is very necessary, because, after all,
it is the duty of the electoral regis-
tration officer ultimately to make the
entry on the rolls. But this provision
by itself would not be enough. We
cannot delegate authority to an
electoral registration officer with
respect to the preparation of rolls all
over India. That is the reason why
we have provided:

“Upon receiving a list under
sub-section (2), the electoral
registration officer shall, after
inquiring into the correctness of
the list in such manner as may be

Amendment) Bill
prescribed, direct the inclusion in
the electoral roll of the names of
all persons included in the list
who, in his opinion, are entitled
to be registered in the electoral
roll for the constituency under
sub-section (1).".

Ultimately, of course, the electoral
registration officer will have to deo
this. That is why we have made this
provision. There also, we shall
prescribe some manner which will be
very easy, and which will not give
rise to difficulties. For, after all, he is
also an officer who registers citizens;
—and there is another officer to
examine it, in order that there may
be no mistakes or frauds, and nothing
may go wrong—and naturally, he
must perform his duty well, because,
it is he who ultimately enters the
name in the electora] rolls. Then,
we have provided:

“.v....direct the inclusion mn
the electoral roll of the names of
all persons included in the list
who, 1n his opinion, are entitled
to be registered in the electoral
roll for the constituency wunder
sub-section (1)".

These are all formal matters, with
respect to the names of persons being
brought on the roils, In the case of
citizens of India, the electoral regis-
tration officer does the registration
and enters the names in the electoral
rolls. The same provision is maac
here also, because ultimately it is
he who is responsible for the correct-
ness of the rolls. That is the only
thing that-is done here. Beyond that
there is no intention on the part of
anybody that we should try to harass
these persons wno are already naras-
sed, and put difficuities In tne way
of their names being entered on ine
electoral rolls.

1 hope this explanation will satisfy
even those hon. Members who have
given notice of amendments, namely
that all these are masters provided
for In & way, going to the utmost to
which Government could go, for
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[Shri Pataskar]
making it easy for the names ol
these persens bemng mcludea mn  the
rolls.

1 would particularly like to draw
the attention of hon. Members to the
pesoposed sub-section (2) of section
24, where we have made a special
prevision that as soon as they are
registered as citizens, the authoritly
registering them shall send to the
electoral registration officer a list of
all such persons. We have provided:

“Bvery authority registering
ag citizens of India under tne
said clause (a) pesrons orai-
marily resident 1n a consutuency
shall, as soon as may De ......
send to the electoral registra-
tion officer for the constituency
a list in the prescribed form of
all persons so registered......”.

I think this should satisfy all
sections of the House.

With regard to the amendment of
my hon. friends Shri Kamath and
Shri K. K. Basu, I entirely agree to
the spirit underlying it, although the
amendment itself is outside the scope
of the Bill—there is no doubt about
it. I would like to point out that T am
personally of the wview that the
provisions, which have already been
made in the Act as recently amend-
ed, are enough, and they will enable
the names of these persons being
entered on the electroral rolls.

I would like to darw the attention
of hon. Members to sections 19 and
20 of the Act. Section 19 reads:

“Conditions of registration:
Subject to the foregoing provi-
sions of this Part, every person,
who, on the qualifying date, is
not less than 21 years of age and
is ordinarily resident in a consti-
tuency...... —

In the former Act, the provision

was with respect to a particular
period of residence in that consti-

a
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tuency, but that has been taken
away—

*......shall be entitled to be
registered in the electoral rolls
for that constituency.”,

The question may arise in that
case whether this person can be
regarded as being ordinarily resident
in that constituency. For that, there
is clause 20 which defines what
‘ordiarily resident’ means. It lays
down:

“Meaning of ‘ordinarily resi-
dent’: Save as hereinafter pro-.
vided, a person shall be deemed
to be ordinarily resident in a
constituency, if he ordinarily
resides in that constituency or
owns or is in possession of a
dwelling house therein.”.

I think most of these people are
either owners of houses or must have
been tenants in some place some-
where in India. But so far as I can
find the person must be dwelling
somewhere. ‘That is why we have
provided here like this.

Then, sub-section (2) of section 20
of the parent Act provides:

“A person who is pauent in
any establishment maintainea
wholly or mainly for the recep-
tion and treatment of persons
suffering from mental illness or
mental defectiveness, or who is
detained in prison or other legai
custody at any place, shall not py
reason thereof be deemed to be
ordinarily resident therein.”.

Shri Kamath:
India.

Shri Pataskar: The hon. Member
may have a little patience, because
we do not differ on this point.

But Goa is outside

The question may arise, and it pay
be argued by some people, that they
are now deemed to be ordinarily
resident i1, a piace in Goa. It was in
order to ivoid this sort of difficulty
precisely, ‘liat we had incorporated
sub-secticr (2) of section 20 in the



6167 Representation of

Act, when we were discussing the
amending Bill. This provision lays
down that a person who is detained
in prison or is in legal custody at any
place shall not by reason thereof be
deemed to be ordinarily resident
therein. We may not have conten.-
plated Goa at that time. But we had
contemplated cases of the following
nature. Suppose, for instance, that a
person is a resident of Calcutta. And
suppose he misbehaves, and he is
kept in custody in Sabarmati or some
other place. Merely because of that,
we cannot say that he was ordinarily
resident in Sabarmati or spme other
place, and therefore, he loses the
right to vote. It is to avoid such
things that we had put in this provi-
sion.

I think this worovision will serve
the purpose even in the case of
persons who are in custody in Goa. I
do not think there will be any diffi-
culty on the ground that they are in
prison there. 1f, however, there is
really any difficulty, I shall certainly
look into the matter and do what-
ever I can to see that tnese peoplc
who have sacrificed their freedom for
a very noble ~quse do mot suffer and
do not lose 'heir right of franchise
merely because they have beep
detained in Goa.

To go a little step further, it may
be argued that it may mnot be
possible for Government or for the
authorities oconcernea te know the
rames of all such persens. As for
this, I would like to <av that if
anybody in India, and particularly
any of the other friends who are
interested in them think that
probably either through mistake or
through ignorance or some. such thing
the names ot such persois beve nol
been included, and if thev bring this
matter to my notice, I shau de whai-
ever is possible to forward lhem to
the Election Commissioner, because
ultimately, 1t is the kiecuon Crmmis-
sioner, who is in charge of this
matter. i can assure nou Members
wtat I am entirely in agreement with
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the spirit and the object uncerlying
the amendment.

But, for the time being, I am of the
opinion that the present provisions
are enough to see that the names of
such persons will be on the rolls, in-
spite of the fact that they happen to
be detained in Goa. That fact alone
will not deprive them of the right to
have their names entered in the rolls,
if otherwise they are entitled to have
their names in the rolls.

From this point of view, I cannot
accept this amendment. Moreover, as
I said earlier, admittedly, this amend-
ment is outside the scope of this Bill

Shri Kamath: On a point of clari-
fication. If the names of these persons
are not on the rolls, will someone
on their behalf he permitted to file
a claim before the proper authority
asking for the inclusion of their
names in the rolls?

Shri Pataskar: 1 think such names
are likely to be very few in number.
Therefore, whatever the rules may
be—I have not carefully examined
them—I can give this assurance here
that if any person brings to my
notice the fact that the names of any
of these persons—the number will be
very small, and not many hundreds
or thousands—have not been includ-
ed, I shall try my utmost to see that
they do not lose their franchise
simply on the ground that they hap-
pen to be in the Goa prison for such
a noble cause.

) Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Representation of the People
Act, 1950, be taken into consi-
deration.”.

The motion was adopted.

Mr. Depoty-Speaker: Now, we
shall take up the clauses. Does any
hon. Member want to move his
amendment?

Shri Eamath: In view of the
assurance given bv the Minister, .
do not press my amendment.
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Shri Sadhan Gupta: I want to have
a clarification from the Minister as
to what kind of enquiry is contemp-
lated into the correctness of the list.

Mr. Deputy-Speaker: He has already
answered this point.
Shri Pataskar: I have already said

that the procedure will be as easy as
it possibly could be. |

Mr. Deputy-Speaker: These rules
will be made in such a way that
there will be no difficulty.

1 suppose the hon. Member is
satisfled, and he does not want to
press his amendment. Since, there
are no amendments, I shall put all
the clauses, the Enacting Formuia
and the Title together to the vote
of the House.

The question is:

“That clauses 1 and 2, the En-
acting Formula and the Title,
stand part of the Bill.”

' The motion was adopted

Clauses 1 and 2, the Enacting For-
mula and the Title were added to
the Bill.

Shri Pataskar: I beg to move:
“That the Bill be passed.”.
Mr. Deputy-Speaker: The gquestion
is:
“That the Bill be passed.”.
The- motion was adopted.

COMMITEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SixTy-FIRST REPORT

Shri Aliekar
beg to move:

“That this House agrees with
the Sixty-first Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 4th September,
1956".

(North Satars): [
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and Resolutions

This Report is in connection with
permission to introduce two Consti-
tution amendment Bills. One is by
Shri Raghunath Singh in connection
with amendment of article 107, so as
to bring it in conformity with the
actual practice under rule 319 of the
Rules of Procedure in the Lok Sabha,
and fill up the lacuna. There is not
much controversy with respect to
that. Whether this should be dune
or not is for the House to consider.

The second is a Constitution
(Amendment) Bill by Shri K. K
Basu. It seeks to make orders,
executive action or laws in contra-
vention of the Directive Principles
of State Policy void. He also wants
that all the privy purses of all the
Princes should be made taxable
under the Income-tax Act. Thirdly,
he wants that there should be a modi-
fication regarding the remuneration
of ICS officers.

These are matters of public interest
and the Committee has come to the
conclusion that this should be allow-
ed to be introduced.

The third is a simple matter, in
connection with allotment of time
for the Ancient and Historical
Monuments and Archaeological Sites
and Remains (Declaration of National
Importance) Amendment Bill, 1956.
‘This Bill was passed by the Rajya
Sabha and it has to be discussed in
this House. The time allotted for it
is 14 hours.

I commend the Report to the accept-
ance of the House.

Mr. Deputy-Speaker: The question
s

“That this House agrees with
the Sixty-first Report of the
“ommittee on Privaie Members
Bills and Resolutions presented
to the House un the 4th Septem-
ber, 1956".

The mntion was adopted.
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PAYMENT OF WAGES
(AMENDMENT) BILL*

(AMENDMENT OF SECTIONS 1, 2 anp 3
ETC.)

Shri C. D. Gautam (Balaghat): I
beg to move for leave to introduce a
Bill further to amend the Payment
of Wages Act, 1936.

Mr. Depuiy-Speaker: The question
in:

“That leave be granted to in-
troduce a Bill further to amend
the ?ayment of Wages Act, 1936".

The motion was adopted.

Shri C. D. Gantam: I introduce the
Bill.

PREVENTIVE DETENTION
(AMENDMENT) BILL*

(AMENDMENT OF SECTIONS 3, 7 8 AND
10)

Shri K. K. Basm (Diamond
Harbour): I beg to move for leave to
introduce a Bill further to amend the
Preventive Detention Act, 1950.

Mr. Deputy-Speaker: The question

“That leave be granted to in-
troduce a Bill further to amend
the Preventive Detention Act,
1950".

The motion was adopted.

Shri K. K. Basu: [ introduce the
Bill.

INDIAN NATIONALISATION OF
LIGHT RAILWAYS BILL*

Shri Jhulan Sinha (Saran North):
I beg to move for leave to introduce
a Bill to provide for nationalisation
of the existing Light Railways in the
country and for matters connected
therewith.
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Mr. Depuiy-Speaker: The question
is:

“That leave be granted to ‘in-
troduce a Bill to provide for
nationalisation of the existing
Light Railways in the country and
for matters connected therewith”.

The motion was adopted.

Shri Jhulan Sinha: I introduce the
Bill.

—

INDIAN PENAL CODE
(AMENDMENT) BILL*

(OwasstoN oF SecrioN 497)

Shri Dabhi (Kaira North): I beg
to move for leave to intreduce a Bill
further to amend the Indian Penal
Code, 1860.

) Mr. Deputy-Speaker: The question
is:
“That leave be granted to in-
troduce a Bill further to amend

the Indian Penal Code, 1860".

The motion was adopted.
Shri Dabhi: I introduce the Bill.

Mr. Deputy-Speaker: The next
Bill to be introduced is by Shri
Raghunath Singh—He is absent.

CONSTITUTION (AMENDMENT)
BILL*

(AMENDMENT OF ARTIcLES 37, 201 AND
314)

Shyi K K Basa (Diamond
Harbour): I beg to move for leave to
introduce a Bill further to amend the
Constitution of India.

Mr. Deputy-Speaker: The question
is: .

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India”.

The motion was adopted.

Shri K. K. Basu: [ introduce the
Bill.

—_—

*Published in the Gazette of India Extraordinary, Part II,

dated 7-9-1956, pp. 824-825.

Section 2,
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MOTIONS RE. REPRESENTATION
OF THE PEOPLE (PREPARATION
OF ELECTORAL ROLLS) RULES

Mr. Deputy-Speaker: The House
will now proceed with discussion of
the Representation of the People
(Preparation of Electoral Rolls)
Rules, 1956.

Shri M. L. Agarwal (Pilibhit Distt.
cum Bareilly Distt.-East): What
about the discussion of my Bill which
;r;s part discussed on the last day,

ir?

Mr, Deputy-Speaker: We decided
this morning that we are not taking
up any other business in connection
with non-official business than the in-
troduction of these Bills. Perhaps
the hon. Member was not present at
that time when the House took that
decision. His part-discussed Bill will
be taken when opportunity comes
next time. When it will be, i% is not

known. - |
An Hon. Member: Is the Bill debar-
red?

»

Shri 8. V. Ramaswamy (Salem):
Would you advise the hon. Member
to wait in hope?

Mr. Deputy-Speaker: That he will
decide for himself.

‘We have allotted two hours for the
discussion of these rules.

Shri Kamath (Hoshangabad): Will
not the hon. Minister move a motion?

The Minister of Legal Affairs (Shri
Pataskar): I have placed the ruleg on
the Table.

"Mr. Deputy-Speaker: The Members
will move their motions proposing
amendment® to the Rules.

Shri Sadhan Gupta  (Calcutta
South East): I beg to move:

(i) This House resolves that in
pursuance of sub-section (3) of
section 28 of the Representation
of the People Act, 1950, the
following amendment be made in

tation of the People
(Preparation of Elec=
toral Rolls) Rules
rule 11 of the Representation of
the People (Preparation of Elec- -
toral Rolls) Rules, 1956, laid on
the Table on the 24th July, 1956,
namely:

“for clause (b) substitute:

“(b) supply two copies of
each separate part of the elec-
toral roll to every political
party to which an election sym-
bol has been allotted by the
Election Commission or to a
representative of any such
political party who is authoriz-
ed to receive the sum; and

(c) give such further publi-
city to the notice in Form 3 as
he may consider necessary”.’

This House recommends to Rajya
Sabha that Rajya Sabha do concur in
the said resolution:

(ii) This House resolves that in
pursuance of sub-section (3) of
section 28 of the Representation
of the People Act, 1950, the
following amendment be made in
sub-rule (1) of rule 26 of the
Representation of the People
(Preparation of Electoral Rolls)
Rules, 1956, laid on the Table on
the 24th July, 1956, namely:

(i) in clause (a), for *“ten
rupees” substitute:

“two rupees”; and

(ii) in clause (b), for “one
rupee” substitute:

“four annas”,

This House recommends to Rajya
Sabha that Rajva Sabha do concur in
the said resolution.

(iii) This House resolves thatin
pursuance of sub-section (3) of
section 28 of the Representation
of the People Act, 1950, the
following amendment be made in
sub-rule (2) of rule 26 of the Re-
presentation of the People (Pre-
paration of Electoral Rolls) Rules,
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People (Preparation

of Electoral Rolls)

Rules
(Preparation of Electoral Rolls)
Rules, 1956, laid on the Table on
“or “sub-section” substitute: the 24th July, 1956, namelv:
w "o _omit “unless the chief elec-

sub-rule”. toral officer, subject to _any

This House recommends to Rajya general or special instructions

Sabha that Rajya Sabha do concur in issued by the Elec_:h'on Commis-
the said resolution. sion, determines in respect of

any part that the alphabetical
Shri K. K. Basu (Diamond Har- order is more convenient or
bour): I beg to move:

that the names shall be ar-
(i) This House resolves that in ranged partly, in one way and
pursuance of sub-section (3) of

partly in the other”.
section 28 of the Representation This House recommends to Rajya
of the People Act, 1950, the

Sabha that Rajya Sabha .do concur in
following amendment be made in

the said resolution.
rule 2 of the Representation of
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1958, laid on the Table on the
24th July, 1956, namely:

(iv) This House resolves thatin
the People (Preparation of Elec- pursuance of sub-section (3) of
section 28 of the Representation
of the People Act, 1950, the
following amendment be made in
sub-rule (1) of rule 6 of the Re-
presentation of the People (Pre-
paration of Electoral Rolls)
Rules, 1956, laid on the Table on
the 24th July, 1956, namely:

after “Election Commission”

toral Rolls) Rules, 1956, laid on ~

the Table on the 24th July, 1956,
namely:
in clause (e¢),
person” insert:
“being a judicial or semi-
judicial officer and not being
an executive officer”.

after *“such

This House recommends to Rajya

Sabha that Rajya Sabha do concur in ingert: .
the said resolution. “for reasons recorded in
writing”.

(ii) This House resolves that in
pursuance of sub-section (3) of
section, 28 of the Representation
of the People Act, 1950, the
following amendment be made in
rule 2 of the Representation of
the People (Preparation of Elec-
toral Rolls) Rules, 1956, laid on
the Table on the 24th July, 1958,
namely:

in clause (c¢) after “appoint”

insert: ! ppomt

“subject to the approval of
the Election Commissioner”.

¥

This House recommends to Rajya

This House recommends to Rajya

Sabha that Rajya Sabha do concur in
the said resolution.

(v) This House resolves that in
pursuance of sub-section (3) of
section 28 of the Representation
of the People Act, 1950, the
following amendment be made in
sub-rule (1) of rule 6 of the
Representation of the People
(Preparation of Electoral Rolls)
Rules, 1956, laid on the Table on
the 24th July, 1956, namely:

omit “or that the names
shall be arranged partly in one

Sabha that Rajya Sabha do concur in
the said resolution.

(iii) This House resolves that in
pursuance of sub-section (3) of
section 28 of the Representation
of the People Act, 1950, the
following amendment be made in
sub-rule (1) of rule 6 of the
Representation of the People

way and partly in the other™.

This House recommends to Rajya
Sabha that Rajya Sabha do concur in
the said resolution.

(vi) This House resolves that in
pursuance of sub-section (3) of
section 28 of the Representation
of the People Act, 1950, the
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People (Preparation
of Electoral Rolls)
: Rules
[Shri K. K. Basu]

following amendment be made in
rule 10 of the Representation of
the People (Preparation of Elec-
toral Rolls) Rules, 1956, laid on (1) This House resolves thatin
Table on the 24th July, 1956, Jutsuanos of smo-gectien  (8) o
namely: section 28 of the Representation
. “ of the People Act, 1950, the
in sub-clause (b), for “at following amendment be made in
such place” substitute: rule 19 of the Representation of
“at the local post office the People (Preparation of Elec-
police station and/or any toral Rolls) Rules, 1956, laid on
other public place”. the Table on the 24th July, 1956,
This House recommends to Rajya namely:
* Babha that Rajya Sabha do concur in after sub-rule (2), add:

the said resolution. “Ezplanation—Such places

| Kamath: move: of enquiry shall not be at a

Shr.l . poliadhdio : distance of more than two

(i) This House ruo!vu: that in miles from the places where

pursuance of sub-section (3) of the claimant objected to
socin 38 3 the Bepremuiation wually resides”

e People Ac , the s ;
following amendment be made in This House _recomnends to R.a]y_r:
rule 10 of the Representation of Sabha that Rajya Sabha do concur in
the People (Preparation of Elec- the said resclution.
toral Rolls) Rules, 1856, laid on (iv) This House resolves thatin
the Table on the 24th July, 1956, pursuance of sub-section (3) of
namely: section 28 of the Representation

of the People Act, 1950, the
after  clause (b), add the e it g

Sabha that Rajya Sabha do concur in
the said resolution.

following Sub-rule:

“(2) A copy of such draft
roll shall be supplied without
payment to the recognizea
parties and also such other im-
portant organisations of the
area as may be prescribed by
the Election Commission.”

following amendment be made in
sub-rule (1) of rule 26 of the
Representation of the People
(Preparation of Electoral Rolls)
Rules, 1956, laid on  the TAble on
the 24th July, 1956, namely:

in clause (a), for ‘“ten
rupees” substitute:

“five rupees”.
This House recommends to Rajya

Sabha that Rajya Sabha do concur in
the said resolution.

This House recommends to Rajyu

Sabha that Rajya Sabha do concur in
the said resolution.

(ii) This House resolves that in
pursuance of sub-sectlon (3) of
section 28 of the Representation
of the People Act, 1950, the
following amendment be made in
rule 12 of the Representation of
the People (Preparation of Elec-
toral Rolls) Rules, 1956, laid on
the Table on the 24th July, 1958,
namely:

for “21 days" substitute *“42
days”. -

This House recommends to Rajya

(v) This House resolves that in
pursuance of sub-section (3) ot
section 28 of the Representation
of the People Act, 1950, the
following amendment be made in
sub-rule (1) of rule 27 of the Re-
presentation of the People (Pre-
paration of Electoral Rolls) Hules,
1956, laid on the Table on the
24th July, 1958, namely:

in clause (b), for “ten
‘rupees” substitute:
“five rupees”
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or through the staff employ-
ed for the purpose”.

+ This House recommends to Rajya
Sabha that Rajya Sabha do concur in
the said resolution.

This House recommends to Rajya
Sabha that Rajya Sabha do concur ir.
the said resolution.

(vi) This House resolves that in
pursuance of sub-section (3) of
section 28 of the Representation i
of the People Act, 1950, the (iii) This House resolves thatin
following amendment be made in pursuance of sub-section (3) ol
sup-rule (2) of rule 33 of the sectic.: 28 of the Representation
Representation of the People of ‘the People Act, 1950, the
(Preparation of Electoral Rolls) following proviso be added to
Rules, 1956, laid on the Table on sub-rule (2) of rule 33 of the
the 24th July, 1956, namely: Representation of the People

d4d at the end: (Preparation uf Electoral Rolls)
@ & Ess Rules, 1956, laid on the Table on
“progvided that at every the 24th July, 1956, namely:
general election or bye-elec- “Provided that the State Gov-
tion every contesting candi-
date shall. be supplied two xmi r::ym:'\:;;pg;ﬁe:r:: thO:
c?pies tree and not more than electoral roll to the candidates
:z;li;oxm;:i :‘t:none-half of the 1o ‘the elections concerned.”

This House recommends to Rajya
Sabha that Rajya Sabha do concur in
the said resolution.

Shri Dabhi (Kaira North): I beg
to move:

(i) This House resolves that in
pursuance of sub-section (3) of
section 28 of the Representation
of the People Act, 1850, the
following amendment be made‘in
rule 8 of the Representation of
the Peo];;:) (;rqparat;x of é!:lec- 24th July, 1956, namely:
toral Ro! ules, 1956, laid on .
the Table on the 24th July, 1936, SHSE LS\ e
namely: "Pn:a;.lrulq‘edti that :t evlery

. " N " eneral election or bye-elec-

for “may” substitute “shall”. f‘m every contesting candi-

date shall be supplied three
capies free of cost.”

This House recommends to Rajya
sSabha that Rajya Sabha do concur n
the said resolution.

This House recommends to Rajya
Sabha that Rajya Sabha do concur in
the said resolution.

(iv) This House resolves thatin
pursuance of sub-section (3) of
section 28 of the Representation
of the People Act, 1950, the
following amendment be made in
sub-rule (2) of rule 33 of the Re-
presentation of the People (Pre-
paration of Electoral Rolls) Rules,
1956, laid on the Table on the

This House recommends to Rajya
Sabha that Rajya Sabha do concur in
the said resolution.

(ii) This House resolves that in
pursuance of sub-section (3) of

section 28 of the Representation
of the People Act, 1950, the
following amendment be made in
rule 8 of the Representation of the
People (Preparation of Electoral
Rolls) Rules, 1956, laid on the
Table on the 24th July, 1958,
namely:
after “send” insert:

“gither by registered post

(v) This House resolves that in
pursuance of sub-section (3) of
section 28 of the Representation
of the People Act, 1950, the
following amendment be made in
sub-rule (2) of rule 33 of the Re-
preseitation of the Pegple (Pre-
paration of  Electoral Rolls)
Rules, 1956, laid on the Table on
the 24th July, 1956, namely:
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add at the end:

“Provided that at every
general election or bye-elec-
tion every ceatesting candi-
date shali be supplied four
copies free of cost.”

This House recommends to Rajya
Sabha that Rajya Sabha do concur in
the said resolution.

Shri Shree Narayan Das (Dar-
bhanga Central): I beg to move:

(i) This House resolves that in
pursuance of sub-section (3) of
section 28 of the Representation
of the People Act, 1950, the
following amendments be made in
rule 26 of the Representation of
the People (Preparation of Elec-
total Rolls) Rules, 1956, laid on
the Table on the 24th July, 1956,
namely:

(i) for
substitute:
“(1) Every application
under sub-section (1) of
section 23 shall be made in
duplicate in Form 4 (Part
I).”; and
(ii) omit sub-rule (2).
This House recommends to Rajya

Sabha that Rajya Sabha do concur in
the said resolution.

(ii) This House resolves that in
pursuance of sub-section (3) of
section 28 of the Representation
of the People Act, 1850, the
folowing amendment be made in
sub-rule (1) of rule 27 of the Re-
presentation of the People (Pre-
paration of Electoral Rolls) Rules,
1956, laid on the Table on the
24th July, 1956, namely:

m clause (b),—

sub-rule (1),

omit “and a fee of ten
rupees to be paid in non-
juddcial stamps”.

This House recommends to Rajya
Sabha that Rajya Sabha do concur in
‘the said resolution.

.
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Mr, Deputy-Speaker: All these
motions are now before the House
along with the Rules.

Shri Sadhan Gupia: My amend-
ments are to rules 11 and 26. Rule
11 is a very important rule, pecause
it deals with publicity to the draft
electoral rolls. The importance of
publicity is that it enables persons,
who are entitled to be included on
the electoral roll but whose names
have been omitted for some reason or
other, to get their names included.
In a country like ours where there
are so many difficulties in enlisting
electors, the proper framing of this
rule is absolutely essential. First of
all, we have a lot of people who are
perhaps not conscious about their
franchise due to illiteracy, perhaps
due to ignorance, and it is necessary
to evolve some process by which
their names could be enlisted on the
electoral roll.

Secondly, due to illiteracy, many of
the people are not im a position to
check up the rolls themselves and to
ascertain whether their names have
been included on the electoral rolls
or not. Under these circumstances,
unlass some mechanism was evolved
for including their names, they would
be deprived of their franchise. With
this end in view, I have suggested an
amendment to rule 11 for proper
publicity and for proper facility for
inclusion of .names in the elertoral
roll. Now, the mode of further pub-
licity suggested by Rule 11 is, firstly
to make a copy of each separate part
of the electoral roll together with the
copy of the notice in Form 3 available
for inspection at a specified place,
accessible to the public and in or
near the area to which that part re-
lates; and, secondly, give such fur-
ther publicity to that notice in Form
3 as he—the Electoral Registration
Officer—may think........ s

Shri Kamath: On a point of order;
1 am sure, you will agree that when
we are discussing an important elec-
tion law, we must have a quorum in
the House.
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Mr. Deputy-Speaker: Certainly, I
was taken by surprise by the tone
and language. At first I anticipated
that it was about quorum and then
when I heard, ‘I would agree’, I
thought it was something else. (In-
terruption). 1 am having the bell
rung.—Now, there is quorum. Shri
Sadhan Gupta may proceed.

Shri Sadhan Gupta: I was submit-
ting that the two modes of publicity
which are provided are inadequate.
Firstly, making copies available for
inspection by the public in a place
nearabout the area to which the part
relates and, secondly, such further
publicity as the Electoral Registration
Officer may consider necessary. This
kind of publicity does not provide for
the inclusion of the names of those
who are unable to read the electoral
rolls or who find it difficult or who,
due to ignorance, do not come to the
place where the roll can be inspected
and ascertain whether their names
are included in the rolls. We must
make an effort to include the names
of all those persons in the rolls to
confer the franchise and not to
deprive the ignorant or, perhaps, the
lethargic or those who otherwise find
it difficult to enquire and take steps
for the purpose of getting their names
included. in the electoral roll.

What would be the best way of
publicity and the best way of ensur-
ing that the names are included in
the electoral rolls? We cannot leave
it to the bureaucratic machinery
alone. There might be good enume-
rators; there might be bad enumera-
tors. We have had plenty of
examples of enumerators not going to
the houses at all or just paying a
perfunctory visit and not caring to
verify how many people there were
in the house and enumerating only
those people whom they found in the
houses and not taking notice of
others. It may even be that the en-
umerator does not find it possible to
visit every house more than once or
twice and in all those visits he may
miss certain persons. To remedy all
these, it is necessary that organisa-
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tions who volunteer to assist in the
preparation of the electoral rolls, or-
ganisations who wvolunteer to bring
forward claims on behalf of other
persons, those organisations have fre*
scope.

By amendment No. 1, J have sug-
gested that for this - purpose two
copies of each separate part of the
electoral roll should be supplied to
every political party to which an
election symbol has been "allotted by
the Election Commission or to a re-
presentative of any such party who-is
authorised to receive the same. I
would prefer Shri Basu's amendment
which goes further and suggests that
other organisations, in the discretion
of the Election Commission, may also
be given copies of the electoral rolls
For instance, there may be a club in
a village which is concerned with all
kinds of activities in the willage,
social and other activities, which in-
cludes the activity of facilitating the
inclusion of the names of electors
from the village in the electoral rolls.
So, in the discretion of the Election
Commission, such an organisation may
be provided with a free copy. But,
it is absolutely essential that politi-
cal parties to which election symbols
have been allotted and who, there-
fore, necessarily command the sup-
port of huge masses of the people
should have a copy of the electoral
roll and should be enabled to verify
its correctness.

Today the electoral rolls are avail-
able for inspection in post offices or
in police stations or in such other -
places. If representatives of any or-
ganisation inecluding political parties
want to verify the correctness, what
they have to do is to go ther¢ and
glance through the rolls and make
notes and then come to the differ-
ent houses and verify, which is an
impossible matter. You cannot
possibly take notes of the entire elec-
toral roll and verify the correctness
of it. On the other hand, if a copy of
the draft rolls, or two copies of the
draft rolls better still, are provided
to them free of charge, then, they
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can take the draft rolls from house
to house—divide a part of the rolls
between their volunteers and ask
them to—go from house to house and
thereby verify the accuracy of the
draft rolls. They will be in a much
better position to verify because the
volunteers would be men of the
locality and that way they would
succeed in verifying the correctness
much better than any enumerator.
Therefore, this furnishing copies of
the draft rolls is a very esseatial
matter for the purpose of the accurote
registration of the electors.

4 P

The next two amendments which I
propose are in respect of sub-rules
(1) and (2) of Rule 26. In 26(1) it
is provided that every _ application
under sub-section (1) of section 23
shall be made in duplicate in Form 4
(Part 1) and shall be accompanied,
when it is to the Chief Electoral
Officer, by a fee of Rs. 10/- and when
it is to the Electoral. Registration
Officer, by a fee of Re. 1/-. Ours is
a poor country. What section 23 aims
at is to enable the electors to be re-
gistered who have not succeeded in
getting themselves registered during
the time when the electoral roll was
under preparation. It is a very im-
portant section because it enables
those, electors who have been omit-
ted, to exercise their franchise. You
know that in a country like the
U.S.S.R. the rule is that even the day
before the election, a person is en-
titled to get himself registered and to
exercise his franchise. Therefore,
section 23 is a very important one,
but it loses its utility to a consider-
sble extent by providing a very high
fee for registration. It is said that
when a notification for an clection is
given in a constituency, the applica-
ton is to be made to’the Chief Elec-
soral Officer, and for such an appli-
cation the fee is Rs. 10/-. How many
electors can pay Rs. 10/- and get them-
ssives registered? Yet in our coun-
trv the urge for régistration will
paturally come when a notification is
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issued. I have, therefore, tried to
reduce this sum of Rs. 10/- to Rs. 2/-.
The Report of the Committee on Sub-
ordinate Legislation says that it
should be reduced to Rs. 5/-, but the
reasons they give lend greater sup-
port to a reduction further. Persun-
ally I think there is no reason to keep
any fee at all, but if you want to
keep a fee, let it be Rs. 2/-, and not
more.

Shri Pataskar: [ am prepared to
accept the suggestion of the Com-
mittee, that is, I accept the fee of
Rs. 5/-. :

Shri Sadban Gupta: That is some-
thing.

Shri K K. Basu: Some small
mercy.

Shri Sadhan Gupta: The next thing
is regarding the application to the
Electoral Registration Officer. That
application is to be made when no
notification is issued for election from
that constituency. In that case the
charge is Re. 1/-. It is hard on people
in our country to pay Re. 1/-. I have
suggested four annas, that is, a
nominal charge, even that to distin-
guish it from the ordinary preparation
of the rolls. Let those who have not
succeeded in getting themselves re-
gistered on the rolls when they were
under preparation pay four annas,
but let them not have to pay more
because in that way many people
might be excluded. I think the Com-
mittee on Subordinate Legislation has
recommended eight annas, and the
reasons they give would apply with
greater force to four annas. I do not
know whether the Minister will
accept it. But in the interests of demo-
cracy, that should be accepted. Re. 1/-
is too high for most people in our
country to register, considering the
fact that in many cases whole fami-
lies may have to register and the
price to be paid will be probably
quite a number of rupees; if there are
four people, it will be Rs. 4/-; if there
are more, it will be more rupees. So,
it is absolutely necessary that this
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fee should be reduced to a nominal
amount and the registration should
be facilitated.

I commend these amendments to
the -acceptance of the House, and I
also support the other amendments
which have been moved, particularly,
the amendment for the grant of copies
of the electoral rolls to candidates.

We know that one of the greatest
difficulties of candidates at a parlia-
mentary election is the fact that the
price of the rolls is prohibitive. If
you want the functioning of demo-
cracy, you should not place all these
clog: in the way of a candidate for
Parliament. The greatest difficulty is
to procure the roils. I know that
during the last general elections there
were many candidates to Parliament,
at least from .our party, who could
not afford even to buy a copy of the
electoral rolls and had to fight the
election without one. That is a
scandalous state of affairs and that
should not be permitted. Sufficient
number of rolls ought to be granted
free to the candidates, and the candi-
dates should be- allowed to buy fur-
ther numbers of rolls, if they require,
at a concessional price.

Shri K. K. Basu: [ have moved a
number of amendments to the Repre-
sentation of the People (Preparation
of Electoral Rolls) Rules, as amended
this year, We all know that in our
country we had a unique experience
of parliamentary democracy function-
ing, with possibly the largest
number of voters in one State, Even
in the first election we had a novel
experience, for which I think the
common man of India should be
congratulated, and every section of
the people must feel proud of the way
in which they exercised their
franchise, We feel that if we want to
make our parliamentary democracy
function properly and quite in conson-
ance with the desires of the common
man, it should be our effort to see
that the voters’' list should be made
as fool-proof as possible and it should
be our endeavour to find out and to
help every citizen of India to be
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enrolled as a voter. The duty of the
Government and the election
machinery which is set up to prepare
the voters’ list is that they should see
that no citzen eligible to vote is left
out of the list so that he cannot
exercise his franchise at the time of"
the election. Therefore, I have tried
to move these amendments in the
spirit and with the idea that we
should improve the preparation of the
electoral rolls in such a way that it
will help the growth and functioning
of the democratic system that is
prevailing in this country.

I have moved amendnient No. 4 In
list No. 2 in respect of rule 2 of the
Representation of the People
(Preparation of Electoral Rolls)
Rules, laid before the House, Herg 1
seek to move an amendment in
respect of the definition of Revising
Authority. Under the old Rules, the
Revising Authority was to have been
appointed by the State Gowvernment
subject to any general or special
instructions issued by the Election
Commissioner in respect of those
Revising Authorities, Unfortunately.
in the Rules that have now been
enacted, the Revising Authority has
been defined as “such person ag =&
State Government or any authority
authorised by the State Government
in this behalf may appoint as Revising
Authority”, We know that in respect
of State Electoral Officers, in most
cases if not in all cases, they are part-
time officers; they are either Joint
Secretaries or Deputy Secretaries of
the State Governments and they are,
in addition, doing the function of the
Chief Electoral Officer, So, they are
largely under .the influence of the
Government of the particular State.
When we have in this country parlia-
mentary democracy, naturally one
party may form a government in a
particular State and there are bound
to be large parties in opposition who
may not see eye to eye with the party
government, We know full well in
this form of government the
ministerial party can largely influence
the bureaucratic machinery or the
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permanent administration of the
particular State. Therefore, Ifeel that
it should be our duty to see that no
person or np party should feel that
in the case of revising the rolls of a
particular constituency, there should
be scope for doubts, scope for
mistrust and scope for suspicion. I
do not say that all the Chief Electoral
Officers as such will succumb to the
influences or other forms of indirect
pressure of the party government of a
particular State. My amendment says
that this Revising Authority should
not be an executive officer, because I
know that in some of the States,
Deputy Magistrates or men of a
similar rank are often appointed as
Revising Authorities, These persons
are in day to day touch with the
party that runs the administration or
forms the government of the parti-
cular State. They are susceptible to
the pressure of the party in power,
So,I have sought to put ina
qualifying clause at the end of rule
2(c) that he should be a judicial or
semi-judicial officer and not anm
executive officer, 1 am fully alive to
the difficulties. If all of them are to
be judicial officers, it may be difficult
from the administrative point of view
to release so many officers. So, 1
have included the quasi-judicial
officers. But, I have made it specific
that it should not be an executive
officer. In gome States, there are
persons like the sub-registrar of
assurances or officers in the co-opera-
tive department and they are not so
much connected with executive work
ag the sub-divisional officers or .he
taluk officers, or whatever they may
be called. So, I want the Government
to appoint such judicial or quasi-
judicial officers and not the executive
officers. If munsifs, and other judicial
officers age not available in large
numbers, the other quasi-judicial
officers who may not directly be
connected with the Government may
be appointed. )

I have also tried to incorporate the
provision that was there in the old

&
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Act, I have tried to move an amend-
ment here which reads: “subject to
t.l.'le approval of the Election Commis-
sioner,”  As it reads: “subject to the
general and special instruction...”.
The Election Commissioner is a consti-
tutional authority outside the influence
of the party in power. I do not want
the appointment should be left com-
Dletely to the Government machinery.
All these should be subject to the
approval of the Election Commis-
sioner. It will help him to see that
they are outside the influence of the
party in power. I hope the Govern-
ment will accept this amendment
about the definition of the expression,
‘revising authority’.

Rule 6 deals with the manner in
which the rolls are to be prepared
and published, The electoral rolls
shall be arranged according to the
house numbers, unless the Chief
Electoral Officer, subject to any gene-
ral or special instructions issued by
the Election Commission, determines
in respect of any part that the alpha-
betical order is more convenient or
that the names shall be arranged
partly, in one way and partly in the
other, That is my amendment. I wish
all these rolls to be prepared
according to the house numbers, I
had to do a good deal of election work
on behalf of my party and so, from
personal experience, I know that,
despite the directive of the Election
Commissioner, some State FElectoral
Officers took a different view. They
have said that they had a different
form and that they did not want to
deviate from it; they also said .at
there were not numbers on houses.
Because of the union or board tax or
cess or the panchayat tax that may be
coming in almost all the States every
hut in India has some mark Even at
the time of the census, every house is
given some mark and it is not at all
difficult from the administrative point
of view to prepare rolls like that.

Otherwise, what haopens in the
rural areas? In one hut, a husband
and his adult son is living. If the
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rolls are prepared according to the
alphabetical order, they are allotted a
particular polling booth. It may
happen that his wife or widowed
grandmother or sister or some women
members of the family are allotted a
different booth, one or two miles
away, It is very difficult for a woman
of our country in rural areas to go to
distant places of their own accord, to
places where their menfolk do not
go to vote. Therefore, large sectiouns
of our people do not exercise their
franchise, It happened last time, So,
the.rolls should be prepared according
to the house number. If, in a special
case, the Election Commissioner has
reasons to deviate from this practice,
the reasons should be recorded in
writing. I want them to be recorded
for this reason. We have to deal with
the chief electoral officers who are
mostly State officials and we have a
feeling that they are some what under
the influence and pressure of the
Government. They do not disclose
real facts, We get an impression from
the discussion that we have with the
Election Commissioner here but when
we go to the Staté, the officials there
Taise some administrative problem,
this and that which, according to
them, could not be solved. So, in
these special cases, the Election Com-
missioener, for reasons recorded in
writing, may allow in a particular
State the electoral rolls to be prepared
in some other form than according to
the house numbers, say alphabetical-
1y, etc.

I am very much opposed to the last
clause or part of the rule which says
that the names shall be arranged
partly in one way and partly in the
other. This should not be allowed.
The roll of a particular constituency
should be only in one way. There
may be urban and rural areas in one
constituency itself and in the case of
towns there may be one form and in
the case of villages, there may be a
different form, That is what they say.
This argument may have some force.
But, the balance of advantage is not
in this mixed arrangement. It works
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very much against the proper
functioning of the election machinery.
This should not be allowed, )
Mr. Deputy-Speaker: The hon
Member has eleven amendments.
Shri K. K. Basu: 1 can go rapidly
but the Government will not hear me.

Rule 10 deals with the publication
of the draft electoral rolls, There is
one amendment to rule 11 by my hon.
friend about the issue of draft
electoral rolls free to recognised
parties and other important institu-
tions. Sir, you are a leader of a
particular party. You know full w=ll
that the bureaucratic machinery can
never make a full and complete
electoral roll, They appoint temporary
persons; they appoint part-time people
who may be working in villages or
somg where else. Even in urban
areas, they appoint officers who work
for two or three hours to take these
lists. When they go to a particular
place in the mormning, the man might
have gone out. In my State, the
names of MLAs of certain areas have
been omitted, The name of a sitting
Member of Parliament was not
included in a State simply because he
was not in his house, but in Delhi
attending the Parliament session,
when the officer went to his house.
The Election Commissioner issued
some directives to improve upon this
sort of a position. The provision here
reads: “..at such places in the con-
stituency as may be specified by him
for the purpose...."”. This is a discre-
tionary power and it has often been
misused. I know of a specific instance
in a rural area in the 24 Parganas.
There, a notification issued and people
went to the union board president’s
office. Inspite of the best efforts of
the villagers, they did not have access
to that. The president of that union
board was asked to put up the list in
respect of that particular area. Quite
a good number of eligible voters had
been in attendance at the office of the
union board. Everytime the president
has been saying that he has got the
electora] roll but he never puts it or
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hangs it publicly, It is with me, he
says; for weeks he said like that, It
is impossible for th :se persons to walk
onc mile or two miles every day and
dance attendance on such persons to
check up the list.

Therefore, my suggestion is that
every party and every important non-
official organisation should be given a
copy free, I gave some examples of
such non-official organisations. There
may be a village organisation like the
Palli Mangal Samithi that we have in
our parts. I am sure there must be
such organisations in all parts of India.
There may be what is called
“Gramodyoga Samithi”, Whatever it
may be, I am sure there must be such
organisations who are interested in
working among the rural people.
Even in towns or industrial areas
there may be trade unions or kisan
samithis or similar popular organisa-
tions. It must be left to the discrs-
tionary power of the Election Com-
mission to find out whether a parti-
cular organisation can be relied upon
and then to give a {free copy to it
Each recognised political party to
which symbols are granted must be
given the draft rolls free, because it
is in their interest to see whether any
names have been left out. If we want
to see that the right to vote is
effective, then it is absolutely neces-
sary that every. political party is given
.a copy free. I do not know what the
attitude of the Government on this
matter is. In the conference that we
had with the. Election Commissioner
we tried to impress this point,

Shri Pataskar: May I just interrupt

the hon. Member? I asked the
Draftsman to draft an dmendment
accepting this point. We will put it
thus: “supply free of cost two copies
of each separate part of the electoral
roll to every political party to which
a symbol has been allotted by the
Election Commissioner”. I think in
substance he means the same thing.

Shri K. K. Basn: Then I do not
want to dilate that point. But one
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thing I will request and that is about
the publicity, The rolls must be hung
at a public place like the local post
office or the police station, As I cited
an example, it is hung up at the office
or the house of the president of the
Union Board. He may be interested
in the future election and he tries to
unnecessarily give trouble to real
eligible voters by not allbwing them
to see the lists, Therefore, I would
urge upon the Government to see that
these are hung up at the local post
office or police station, or at any other
public place where an ordinary citizen
can go and find out whether his name
appears there.

Sir, I am very glad that the hon.
Minister has accepted the proposition
in respec. of issuing free electoral
rolls.

Mr. Deputy-Speaker: Now the other
amendments may be <left to his
colleagues to deal with.

Shri K. K. Basu: I will finish very
soon, Sir; I hardly find anybody here.
Then, in respect of applications to be
made for revision of the rolls, 1 have
suggested that 21 days is too short a
period, Though I know that even if
there are small powers they go on
expanding them I think as a rule it
should be six weeks, that is 42 days.
This much time should be allowed
within which application for revision
can be made,

In respect of enquiry, Sir, I have
made one suggestion; of course, if the
hon. Minister thinks that it cannot be
put in the rules, then I suggest that
it can be done through executive
action. In respect of enquiries to find
out whether eligible voters are
entitled to become voters, the system
nowadays is to hold these enqguiries
at the taluk headquarters or, in most
cases, the sub-divisional headquarters.
For example I will take the case of
my constituency, There are parts of
my constituency which ire nearly 24
miles away from the sub-divisional
headquarters. Ome hag to go on foof,
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go in a bus by boat or by any other
conveyance available, for such
enquiries. In these cases it is very
difficult for the ordinary voters. We
know the poverty in our country and
we know it will be very difficult for
an ordinary citizen to spend Rs, 5 or
Rs, 10 to get himself enrolled as a
voter. It is due to the failure of the
Government that his name is not
there, Therefore, I would suggest to
the Government that efforts should be
made, if it is not possible to make a
provision in the rules themselves at
least through the executive machinery
and executive directives should be
issued that all these enquiries should
be held within one mile or two miles
from the place where the yoter
resides. Taluk or smaller units may
be taken for this purpose. It is not
necessary that these should be done
by big officials. Also, in the course
of their circuits these officers can hold
these enquiries, I hope the Govern-
ment will keep this in mind.

Lastly, there is one very important
amendment to which even the Com-
mittee on Subordinate Legislation has
fully given its support, I also find that
there a number of amendments on
this point moved by my hon. friend
over there, I must thank the hon.
Minister for reducing the fees. I hope
the fee of Rs, 5 applies to both the
cases. ’

Shri Pataskar:
cases.

Shri K. K. Basu: I am very glad.
Then I come to the last motion and
that is with regard to the supply of
copies free of cost to the candidates.
My friend Shri Sadhan Gupta has also
stressed that point. I am told, during
the last elections—Shri S. S. More was
telling us—in the Bombay State each
candidate got the copies at conces-
sional rates. Otherwise, especially if
it is a double-member constituency,
with one electoral roll it will be
nearly impossible for any person,
unless he has tons of money to buv
copies, to conduct the election, If you
compare the reimbursement that the

Yes, to both the
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Government gets for the investment
that it makes in the preparation of the
electoral rolls, it is practically
negligible. I am told in some of the
S:ates heaps of electoral rolls were
lying waste because nobody could buy
at the price at which they were sold.
Had the prices been reduced, certainly
a large number of prospective candi-
dates would havg bought them.
Therefore, I urge upon the Minister to
at least accept this amendment, When
we requesied the Election Commis-
sioner he said that it is left to the
Minister to do it. Each candidae
should be given two copies free of
cost and a certain number of copies at
concessional rates. I hope the hon.
Minister will agree to this and also-
issue proper directives to the States
concerned.

Shri Ramachandra Reddi (Nellore):
Sir, I have only a very few observa-
tions and suggestions to make with
regard to these rules. In rule 4 it is
provided that the electoral rolls for
each constituency shall be prepared
“in such form and in such language or
languages as the Election Commission
may direct”. It so happens in certain
places that the electoral rolls—I mean
especially in the bilingual areas—are
printed and made up-to-date only in
one language and the other language
is usually neglected for the simple
reason that the people of that language
are not very much vocal. Recently we
have heard in the by-election in
Bellary that the electoral rolls in
Kannada were readily available and
up-to-date, but the electoral rolls in
Telugu were not made available.
Therefore, we would suggest that the
Election Commission may be directed
to get ready electoral rolls in both the
languages in a bilingual area and
make them up-to-date.

In rule 26 provision is made for the
registration on payment of certain
fees. I think there is some concession
shown by the hon. Minister for Legal
Affairs and some reduction is thought
of. It is to be noticed, in sub-clause
(2) of rule 26 it is said that the fees
specified in sub-clause (1) shall be-
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paid by means of non-judicial stamps.
This is a matter which requires some
attention. Non-judicial stamps are
available either at the premises of
civil courts or the registration offices,
- and the registration offices will not be
very many; for each group of 15 to 20
villages there will be a registration
office and men have to go a long dis-
tance to obtain a non-judicial stamp.
If there is any other method possible
to get the registration by payment of
the necessary money, not necessarily
‘by non-judicial stamps, it would have
to be considered. I would suggest that
in each village where there is a Village
_«Officer, or there is a panchayat where
there is an executive officer, certain
receipts and application forms might
‘be kept ready with them so that they
<an take the necessary registration fee
and issue a receipt, and with the
receipt the application will be sub-
mitted to the authority concerned.
“That will, to a large extent. cease
down the difficulty of securing non-
judicial stamps, and if they do aot get
it readily they will naturally forego
the opportunity of being an elector.

Then, the printing of electoral rolls
in several cases is not done correctly.
1t is often noticed that in the column
of the female, the male is entered and
in the column of the male the female
is entered. It so happens sometimes
that in the column of the female
there will be a male's name
and in the column of the hus-
band there will be the wife’s name.
That makes a very difficult position,
with the result that there can be an
objection raised while giving voting
papers to such voters because there is
an error in printing. For that, the
voters should not be penalised.

It is also seen that in certain cases
the names of dead persons are noted
down in the electoral rolls and also
the fact that he is dead is entered
there. I do not know why a dead
person should be noted there and also
mentioned as dead. It is, therefore,
uecessary that in the preparation of
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these electoral rolls, more care is
bestowed and more attention paid in
the matter of correct noting of the
names in the several columns.

As regards the supply of the elec-
toral rolls, I also agree with the other
Members who preceded me in sug-
gesting that the price of the electoral
rolls should be reduced. Especially, in
double-member  constituencies for
Parliament, the electoral roll will be
a very huge bundle and the cost of
it would be prohibitive. In the case
of double-member constituencies,
where the Scheduled Caste candidates
are poor, some concession would be
given to them, but, instead of making
concessions to only one community, it
is much better that the electoral rolls
are given at a concession rate at least
to those people who are found in the
final valid list of candidates.

The hon. Minister was saying that
copies of the electoral rolls will be
given to political parties. There might
be people who do not belong to any
political party and they may stand as
independents. So, the same kind of
facility as is given to the political
parties should.be given to such of the
candidates as are standing for the
election or contesting the election as
independents, once a symbol has been
granted to them.

With regard to the printing of the
electoral rolls, I have got another sug-
gestion to make. It is this. Let the
rolls be printed only on one side of
the page and not on either side. If it
is printed only on one side, it is easily
detachable and distrihutable to the
several workers on behalf of the candi-
dates or of the political parties.
Otherwise, since the electoral rolls are
very costly, manuscripts will have to
be made ready and that will not only
entail cost and extra labour but also
delay. If the electoral rolls are
printed on only one side and if the
cost is also reduced, there will be a
larger number of copies sold and the
Government would not be incurring
much loss.
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Further, when the Government is
the direct purchaser of the stationery
for this purpose of printing the elec-
toral rolls, the electoral rolls need not
necessarily be very costly, because the
paper that is required for the printing
of electoral rolls can be easily secured
by the Government direct and the
other charges that will accrue if they
are sold by the wholesaler or the
retailer, can be avoided.

Another suggestion I would make is
this. While printing’ these electoral
rolls, they may be printed separately
for each village or each ward in a
municipality, so that it would be easy
for the distribution purposes after
detachment of the particular lists, and
it would facilitate speedy movement
and canvassing.

These are the few suggestions that
I wanted to make,

Shri Shree Narayan Das: Mr.
Deputy Speaker, Sir, I am one of those
who feel that in the elections money
should not count at any stage of the
elections. Either in the matter of
enrolment or in the matter of other
expenditure, money should not play
any important part in the elections.

Firstly, I would request the hon.
Mirister ‘to see that it is the duty of
the Government to see that every
qualified person is enrolled as elector.
If any names are left out, then also,
it is the duty of the State to see that
every facility is given to those whose
names have been left out for having
their names enrolled. 1 see from the
rules that when a person’s name is
not in the draft electoral roll that is
initially published, that person will
have to apply. At that stage also, it
is the duty of the Government to see
that tresh efforts are made by the
election machinery for getting those
persous enrolled.

In the case of those persons
whose names have been left out, I
think the revising authority should
B0 to the area concerned and find out
from where the applications for in-
clusion of the names have been made.
Generally it is seen that those who
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apply for enrolment or for the inclu-
sion of their names are asked to come
from their wvillages to the sub-
divisional headquarters and not even
to the thana headquarters. This will
cost much. Therefore, it is the duty of
the Government to send the revising
authorities to the places of the appli-
cants and see that the names are
enrolled. X

As has been suggested by my hon.
friend, Shri K. K. Basu, provisions
to this effect are included in the rules
and if it is not possible for them to,
do so, the Election Commission should
issue instructions to the Chief Edec-
tion Officers or the electoral registra-
tion officers to see that no applicant
is asked to come for more than two
miles to present his case to the revis-
ing authority.

Next, I should say that oo fee
should be charged at any stage As is
provided in section 23 of the Act,
when the notification about th. elee-
tions is issued, and if anyone finds
that his name has been left vut and
desires that his name be included in
the rolls, he wil have to apply to the
Chief Electoral Officer .and he will
have to pay Rs. 10. When the Govern-
ment fails to enrol his name, or when
the election machinery fails tc enrcl
his name, why should that person be
asked to pay a sum? It is sufficient
that he has found out that his name
has not been included in the rolls, and
if he files an application with the Chief
Electoral Officer that his name shoulc
be included, and if he is otherwise
qualified, his name should be eurolled
without any fee for this purpcse.

I heard that this sum has since been
reduced to Rs. 5. It is good. But then,
I think that is not also just. Why
should a person be punished for the
non-inclusion of his name in the rolls?
It may be that a person mignt not
have been present at the place wherm
the election staff enrolled the voters.
If he was not present, why should he
be punished for that? It is not fair
a person should be punished if his
name has been left out because he has
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not been alert at the time of the pre-
paration of the electoral rolls or at
the time when the draft rells were
published. Why should a poor man be
punished? He might have had no
money at that time. Why shouid the
facility of getting his name enrolled
be denied to him for his being poor,
and why should that facility of enrol-
ling names be given to the rich men
‘because the rich men have got money?
Because a person is poor, he should
,not be punished. We should see that
equal opportunity is given to all at
least in the matter of elections. I
think the directive principles of the
“Constitution should be adher:d to by
the Government. No person, il he is
entitled to or is qualified to wote.
should be penalised at any stage.

In my own constituency, in some
villages, I found that some names had
‘been left out from the electoral rol's.
I asked them to get their names
enrolled. They said that everyone of
them would have to pay Re. 1 and
that it was not possible for them
to pay. I humbiy request and appeal
to the hon. Minister that at no slage
before the election should uny person
be asked to pay anything, except that
he should be required to put in an
application. It is the duty uf the Gov-
ernment to see that his name is there
in the electoral list; but, if his name
is left out, it is sufficient that he comes
forward and applies to the prescribed
authority for the registration cf his
name. I hope the hon. Miuister will
consider this matter favourabiy and
see that this provision for the pay-
ment of money is deleted.

With regard to the supply of elec-
toral rolls, as has been pointed cut
Lv some hon. friends, it s the duty
«f the Government to supply them
ueety. There may be persons who can
afford to buy hundreds of ccpies, but
there are also pergons who find it very
difficult tr find Rs. 25 or Re. 50 to buy
a copy o1 lhe electoral rolls. Last
time for a parliamentary constituency
in the State of Bihar, the prics of a
<opy was fixed at Rs. 50 and it was
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impossible for some persons to pur-
chase it. Therefore, at least 5 copies
should be given free to every contest-
ing candidate. If any caudidate
requires more than 5 copies, a small
fee should be charged. I heard that
last time 6 copies were suppiied free
to every contesting candidate in the
State of Bombay. That method should
be followed by other States also and
at least 5 copies should be supplied
free.

With regard to the publica‘ion of
notifications etc. in the newspapers, I
do not think more than 5 per cent. of
our people read newspapers. So, every
notification should be published in the
form of small leaflets and distributed
throughout the area, so that it may
reach every village. At least such
persons who can read will tell their
friends that such and such notifica-
tion has been issued. So, publication
in the newspapers or even in the post
offices is no good When the draft
electoral rolls are published, it should
be notifled through small leaflets.
After all, it will not cost much to the
Government and everybody will know
whether his name has been included
or not.

I oppose the amendment that instead
of executive officers, judicial »fficers
should be entrusted with the task of
revision, instead of executive officers
appointed by the Government. I think
executive officers will do, because they
come into contact with the people
daily.

As far as the period prescribed is
concerned, I think if not six weeks,
at least a month should be given
within which those persons whose
names have been left out should apply
for the inclusion of their names.

I do not know about other States,
but in the State of Bihar, the names
have not been entered in the alpha-
betical order, but according to the
number of the houses. Some numbers
were given at the time the census was
taken and people do not know
whether it is the same number here
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also or whether some other procedure
has been followed. Whatever proce-
dure is followed in this regard
should be announced clearly, so
that the people may know what it
is. Otherwise, at the time of the elec-
tion even the parties will not be able
to find out the names easily from the
electoral rolls, unless they are told in
fime that the number has been given
in this way or that way. Therefore,
this difficulty should be removed.

In conclusion, I would again em-
phasise my amendment that if any
names have been left out, no money
should be charged from any person

who applies for the inclusion of his -

name, because it is the duty of the
Government to include all the names
and for the failure of the Gowvern-
ment those persons whose names
have been left out should not be
penalised. No fees should be charg-
ed at any stage, either after the noti-
fication is issued or after the applica-
tion is sent to the chief electoral offi-
cer for the enrolment of names that
have been left out. I think the Gov-
ernment will consider this matter
favourably. Reducing the fee from
Rs. 10 to Rs. 5 is not sufficient; it
should be removed altogether, so that
at least in matters of election, money
will not count and all people, whether
rich or poor, will have egual oppor-
tunities. There was a suggestion in
the Joint Committee and also in this
House from Mr. More that every
elector should be compelled to wvote,
as is the practice in some countries.
‘When we think of making voting
compulsory whether it is proper that
in cases where names have been
left out of the list, so that persons
should have to pay for a fee for in-
clusion of their name. I think
in order to make democracy a success
in this country and in order te give
equal opportunities to all, rich and
poor alike, money should not count at
least in matters of election.

Shri Dabhi: I have given amend-
ments Nos. 16, 17, 18, 24 and 25. I
shall first take up amendments Nos.
16 and 17 to rule 8. If my amend-
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ments are accepted, rule B, as amend-
ed, will read as follows:

“The electoral registration offi-
cer shall, for the purpose of pre-
paring the electoral roll, send,
either by registered post or
through the staff employed for
the purpose, letters of request in
Form 2 to the occupants of dwell-
ing houses in the constituency or
any part thereof; and every per-
son receiving such letter shall
furnish information called for
therein to the best of his ability.”

You will see that the presemnt rule
provides that the list may be sent to
certain individuals. I do not under-
stand why only selected individuals
will be sent such lists. On the con-
trary, ordinary illiterate people re-
guire such lists. You will see that
the constant complaint about the
electoral rolls is that they contain
several material errors. With all the
care that is taken to see that the
electoral rolls are correct, still we
know that they contain several mate-
rial errors. In some cases females
are mentioned as males and vice
versa. So we must see that no error
creeps into it

What is the cause of the creeping
in of these errors? The cause is thix
Ordinarily, while in towns and ¢ities
the municipal staff like clerks are
employed for preparing the rolls, in
the villages and rural areas the talatis
or village accountants are employed
What happens? None of them goes
to the houses of the electorates. They
prepare the electoral rolls from their
houses or offices and that is why so
many errors are found. Therefore, 1
suggest that letters in printed forms
should be sent not only to particular
individuals but should be sent to all
the occupants of the house in the
constituencies concerned. It is not
difficult because the form is there
and the staff can visit the houses with
the printed forms and then gather
information. There would be no
difficulty whatsoever for that. It
need not be sent through post. The
forms can be printed and the stafr



6205 Motions re.

[Shri Dabhi]

concerned can go and give it to the
occupants.

I can give the instance in the Bom-
bay State. There in cities and towns
electoral rolls have been prepared by
visiting every house. There will
practically be no difficulty for that.
The difficulty arises only in the rural
areas. The talatis do not go to the
houses of the persons concerned and
they make several mistakes. The
only thing they havs to do is to wvisit
the houses and then prepare the
electoral rolls. Because it is not done,
these mistakes are occurring frequent-
ly. Of course, it is true that under
rule 12 any person whose name is not
entered in the electoral roll can
lodge a complaint. Again, under
rules 12, 22 and 23, the electoral
registration officer can suo motu make
such amendmerits, if necessary, in
the electoral rolls. But most of the
people are illiterate in the villages
and you cannot expect them, every-
one of them, to apply for that. So
the only method, the cheap n.ethod
and the safe method to see that all
electoral rolls are correct and no
material errors have crept in is to
accept my amendment and I think
there would be no difficulty in accept-
ing_this amendment.

Then I come to my amendments 18,
25 and 24. All these three motions
are alternative amendments to rule
33. Motion No. 25 says that every
candidate should be supplied with
four copies of the electoral rolls free
of cost while my motion No. 24 says
that if not four copies, at least three
copies should be supplied free of cost.
As my hon. friend, Shri Shree
Narayan Das, has stated, there should
be mno difficulty for that. In the
Bombay State, during the last elec-
tions, every candidate whether he
was a candidate for the State Legis-
lature or for Parliament, was sup=
plied with six copies free of cost;
not a single pie was charged. And
that too was supplied without our
demand. So, there would not be any
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difficulty in accepting that four copies
should be given free of cost. So, I
would regquest you to accept my
amendment No. 25 or at least 24. But
I have moved my amendment No. 18
for this purpose. It may be that
States like Bombay may wish to give
six copies and if we limit it to four
copies or three copies, perhaps they
may also say: why should we suppiy
four copies? Therefore, if the Gov-
ernment are not going to accept
either of these amendments then at
least let it be mentioned that if State
Government wants to supply any
copies free of cost, it may supply.
Perhaps, it may not be ‘possible for
all State Governments to supply six
copies. These rules are meant for all
the States. But if the hon. Minister
will oblige us, then we are prepared
to accept six also. We require many
copies because we have to give one
copy to the nominee, one copy to the
agent and we reguire it for other
purposes also. So, at least four co-
pies must be supplied. That is the
least that every State should supply
to every candidate. I hope there will
be no difficulty in doing so because
we have the example of the Bombay
Government which has, as I have inst
now stated, supplied six copies. Seo,
it will not be difficult at all to accept
my amendment.

Shri Kamath: I support the amend-
ments that have already been moved
by my hon. friend, Mr. Basu, and I
particularly refer to amendments
No. 10, 12, 14 and 15, I shall confine
my observations to those four amend-
ments only because | do not wish to
take up much of time of the House and
I would, therefore, press the poiants
that have been incorporated in these
three or four amendments.

‘I am glad to learn—I am sorry I
was out for a short while, but my
friend Mr. Basu told me—that the
hon. Minister has promised to give
sympathetic, nay, favourable consi-
deration to the proposal made In our
joint amendment No. 14 with regard
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to the reduction of the fee from
Rs. 10/- to Rs. 5/-. That is good as
far as it goes.

I will now come to the other two
amendments, which are more or less
of a simnlar character, amendment Nos.
10 and 15, which relate to the supply
of copies of the draft roll and subse-
quently the final roll to the parties
concerned. !

S P.M.

Amendment No. 10 relates tn the
supply of a copy of the draft electoral
roll to the recognised parties. I would
here; like to make it clear that I would
be very happy indeeg if they are sup-
plied not merely to the recognised
parties, but also,—if I may use the
term-—non-recognised political parties.

After all, that is a distinction made |

by the Election Commisston. We
should not go strictly by the distine-
tion made by the Election Commission.
There are many democratic parties.
It is but meet angd preper that we
should continue to recognise . those
parties though the Election Commis-
sion, for reasons best known to them-
selves, have made , the distinction.
The Government ought not to make
such a distInction as regards the sup-
ply of electoral rolls. All parties
whether recognised at the provincial
or all-India level inust be given this
right and accorded this facilities of
persuing and scrutining the draft elec-
toral roll, so that the electoral rolls
could be made up-to-cdate and eor-
rect, in the interests of fair and fee
elections, which are the corner stone,
the foundation stone of a live and
kicking democracy,

There is another aspect to this mat-
ter which is embodieq in amendment
No. 15 which proposes that every
contesting candidate should be sup-
plied free of cost two copies of the
electoral roll and another half a dozen
copies at a concession rate, maybe
half the price or one-third of the
price—we have said half the sale
price. This is a matter of detail
-and we may make it one-third if the
House agrees. It is said,—our Gov-
ernment spokesmen are never tired of
rvepeating—that we want to make the
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elections’ so free and fair that the
poorest in the land shouid be able to
fight or oppose the richest in l1he land.
This, I suppose, I hope and trust, is
the ideal that the Government is striv-
ing to achieve or attain. That
reminds me of what a great political
thinker of England, Hareld Laski, in
his inimitable manner once said.
talking of the equallty before the law
of the rich and the poor. He said it
is like saying that “the Ritz hotel in
London is open to the rich and the
poor alike” How can ithe poor man
go to that; he cannot aftord that. We
can similarly say that the Taj in Bom-
bay or the Ambassador Hotel in Delhi
or the new Asoka Hotel springing up in
Chanakyapuri is open to the rich and
the poor alike. But, I suppose the
poor man coulq not aven have a peep
into the Hotel. That is going to be
the condition of our democracy if
things do not improve We have
alreay had a lot of discussion durlng
the passage of the big Bill, which is
now an Act, the Representation of the
People Act, 1951. It was not merely
alleged, but almost substantiated by
the Opposition that the ruling party is
busy, overbusy mnowadays, to garner
funds, by all means at their disposal.
by hook or by crook. more bv crook
than by hook, so that the scales
naturally will be tilted in favour
of the rich contesting candi-
dates. Government always talks of
sympathy for the Scheduled Castes and
Scheduled Tribes. In thiz state of
affairs. when the ruling party can put
forth Rs. 10 crores in the field, how
many Scheduled Castes and Scheduled
Tribes Candiates of the upposition, not
of the ruling party,—they will get
their need from out of the Rs. 10
crores— how many Scheduled Castes
and Scheduled Tribes candidates and
the poor of other castes and com-
munities also can stand in opposition?
People whose badge is poverty, if I
may use that expression, whose only
asset before the electorate is their
poverty and honesty which often go
together how many of these poor
candidates can fight or dare to fight
the ruling party’'s rich candidates,
unless of course, the electorate is
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educated, unless the electorate is.
literate, unless the electorate is cons-
cious. Then of ~ourse all your money
begs may not work, will not go a lang
way because [ myself had experi-
ence .of this lately in some consti-
tuencles and the electorate is conscious
pow, I am glad to see that. Their
votes cannot be purchased by money.
We used a slogan very eftectively in
some recent by-elections:

Yz A1 ITHT AT A ZART
That was the slogan used and......

Mr. Deputy-Speaker: la the hon.
Member’s constituency?
Shri Kamath: I will not specify

constituencies, but that slcgan has been
used very eflectively in many consti-
tuencies, and certainly with encourag-
ing results—encouraging for the
opposition, encouraging for democracy,
for a true and live democracy which I
hope and trust the Government also
18 aspiring to build in the country.
I am not so sure their desire, but I
hope they are trying to do so. There-
fore, 1 suggest that as far as possible
the scales must be even as between
the rich and the poor contesting candi-
dates, but 1 am afraid that.even at the
very outset, ab initio, the pitch is
queered for the candidates. It is
very unfortunate that in a poor coun-
try like India with a per capita
income of how much, Sir—I am sorry,
I want to be enlightened by you—I
think Rs. 250 per annum, a Candidate
for a parliamentary constiluency has
got to pay about Rs. 600 to Rs. 700
for one copy of the electoral roll, that
is to say, in Madhya Pradesh. Hon.
Member Sardar Saigal is also well
aware, but T know he can afford to
pay.

Sardar A. S. Saigal (Bilaspur): Not
like you.

Mr. Depuly-Speaker: Those who
work the averages do not go in for
elections!: "

., Shri Kamath: 1 am thankful to you
for your {lluminating observatlon. My
_hon. frienq Sardar Saigal need not
worry. His party will, where neces-

- but I do not think
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sary, come to the aid of their candi-
dates.

What 1 am pointing out is this, If
you want really to make the elections
free and fair, I doubt if the Govern-
ment wants to make the elections
free angd falr but assuming for the
sake nf argument that they really want
to have the elections free and fair,—
the first test of their bona fides, the
earnest of ‘their intentions will come’
at the very outset. Do you want to
see those electoral rolls without which
no candidate can fight the elections
properly ,and fairly, supplieq free or
not to the candidates? You get the
security deposit and all that. That
itself wag debated in the House some-
time ago that it should be reduced,
it was accepted.
Now, the candidate who wants to fight
the election, who perhaps with his
other qualities is eminenily suited for
Parliament or the Assembly, is handi-
rapped because he has no roney.
Even to buy one copy of the electoral
roll it costs Rs. 600 to Re. 700 in
Madhya Pradesh. 1 am sure there-
fore that you will agree, and my
hon. colleagues In ihis House also will
agree, that the first thing that the
Government should do ig to provide
two copies at least {ree to every
contesting randidate in every ronsti-
tuency.

Shri Ramachandra Reddi: Certifled.

Shri Kamath: Certified, of course.
Uncertified copies we do not want.

Sardar A. 8. Saigal: You will get
certified copies.

Shri Kamath:
saying.

Mr. Deputy-Speaker:
will *be certified

Shri Kamath: If they are not certi-
fled, we will return them.

My amendment 15 also suggests
that additional copies might be sup-
plieq at half the price. Now, the
nbjection that might be raised by the
Treasury Benches is perhaps the
actual cost of oroduction nf thess
electoral rolls. I would llke my hon.
friend, right hon friend, the Minister

That goes without

Every ropy
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of Legal Affairs to tell the House, if
not today, at least tomorrow, when he
replies—perhaps, it is too late today—
as to how much it really costs Govern-
ment to produce these electoral rolls,
per page. He may requisition or
request the services of the Finance
Ministry. I do not know whether it
could be done, but I think it could be
caleulateq within half an hour, .if he
cares to.

Shri Pataskar: The hon Member
wants the cost of printing?

Shri Kamath: Cost of printing 1s
there, of course. 1 want to know
the cost of production, that is. the
cost of paper plus the cost of print-
ing—that, I suppose, is the cost of
production, and nothing more.

Shrd Jaipal Singh (Ranchi West—
Reserved—Sch.  Tribes): Including
printing mistakes,

Shri Kamath: Mistakes ~ will be
detected by very careful observers like
my hon. frlend Shri Jaipal Singh.

I would, therefore, request the
Minister to let us know what the ac-
tual cost of production was, so far as
the last general elections were con-
cerned. 1 think the sale price was
less than one-fourth of the cost of the
production, or roundabout that. i 4
Government could sacrifice that much,
I believe they could sacrific a little
more, so0 as to make the eleclions free
and fair, so far as that first step is
concerned. Of course, there are
many more things that have to be
done to make the elections fair and
free. 1 do not think they will be
done by Government at all. At least.
they can take this little first step, and
see that the electoral rolls are sup-
plied free, that is to say, true copies
are supplied free, to every candidate.’

‘I would like to refer to amendment
No. 12 in conclusion. The import of
that amendment is very brief, namely,
that the place of enquiry shall be
situateq not at a long distance, but
within a convenient distance, say, two
or three miles, from the place of resid-
ance of the claimants.

1 shall deal with just one mnre point

and I have done. About a month or
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so ago, answering a question in this
House, the Minister referred to the
astonishing or rather the mysterious
reduction of the electorate in Madhya
Pradesh, Madhya Bharat and Bhopal,
that is, nearly three-fourths of the
pew Madhya Pradesh. I do not know
why Madhya Pradesh has suffered in
this manner. Compared to the elec-
oral roll of 1951, the electorate
today according to the 1955 rolls is
much less; it appears the population
has gone up but the - electorate has
gone down, that is to say, the total
number of electors has gone down.
This needed some explanation.

When the questlon was repeated in
this House after a few days, the Min-
ister. was content to say that instruc-
tions had been given -to the officers
concerned to avoid the mistakes that
might have otcurred in the past, and
to correctly prepare the electoral rolls
for 1956. But how this lectorate
was reduced, from what It was in
1951, suddenly by a few lakhs, in 1955
was not explained.

I do not think there has been any
large-scale migration or exodus from
Bhapal or from Madhya Bharat or
Madhya Pradesh to Bengal or* Punjab
or elsewhere. There might have been
an exouds the other way, for, today
we were told that some families from
Travancore-Cochin _have been settled
in Bhopal, That means, the electo-
ral population must have gone up,
they must have got themselves regis-
tered there, and the electorate should
have gone up. But insteag of that,
we find that the elcetorate has gone
down, that is to say, the total number
of electors has considerably decreased
in these three units of the new Madhya
Pradesh. -

Since we are dealing with electoral
rolls, which s the matter under dis-
cussion now, I hope the Minister will
look into this matter again and try to
probe this mystery of the disappear- -
ance of a large number of electors,
while the population h3as been rein-
forced, and try to arrive at a very
satisfactory solution of this gquestion.
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I would in the end request the
Minister to give wvery serious consi-
deration to this matter of Lhe elecforal
rolls and to see that copies of draft
electoral rolls are at first supplied to
the parties concermed for their scru-
tiny so that they may be corrected
and revised fully, and later on {o the
candidates.

The other day we had a confergnce
with the Chief Election Commissioner
at which all the four political parties
were represented by two members
from each party. I also hoppered to
represent my party along with my
friend, Shri Triloki Singh. There this
matter was not specifically taken up,
but we were told that the Elertion
Commissioner wag already moving in
the matter and (overnment would
give very serious consideration to this
important question and have it solved
to the satisfaction of all parties con-
cerned. I hope it will be done. 1
will again repeat my request to the
Minister to give very sympathetic
consideration to this question.

Shri K. L. More (Kolhapur cum
Satara—Reserved—Sch. Castes): I
do not wish to take up the time of the
House except to bring one fact to the
notice of the House. That is with
regard to electoral rolls. Some of
my hon, frlends have moveq for the
supply of free copies to every coniest-
ing candidate. That would be a
very good thing, if done. But if it
is impossible to supply free copies to
each and every contesting candidate,
I wish to submit that free coples
should at least be supplied to every
cendidate contesting a reserved seat,
reserved for the Bcheduled Castes and
Scheduled Tribes.

Shrimati A. Gale (Nagpur): Also
to women_

Bhri K;math: The Backward Clas-
ses. Commission has dubbed them
backward. )

Mr. Deputy-Speaker: Only caste
males are to be made untouchables?

Shri K. L. More: Many people
realise the difficulty of purchesing
copies. So I am In agreement with
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Shri Dabhi’s amendment. But I.wish
tn say that if that is not possible, at
least some concession should be
shown to Scheduleq Castes and
Scheduwled Tribes contesting candi-
dates by supplying them at least one
or two. free copies.

AR ¥o fao mpuw : Am
IUTHS AEET, 0% AT fSEEe mE
& o ®ew (FF sfafag@ faw) §
THEHe FA &7 A 2 ow w1 fF
AR AR AT A fFar &, s &
W fawre AT WRAT £ owTT @
AT T4 FiS=aH =1 fioe mHeHie
faor sma g (5% & af7 7 fearows
qEy (faearfon sqiwat) &1 9 3
FTEF TZ TN AA G | T T fAfEATET
= (amiar giwfa) § 9 o g
RUETFH AW ACE 1 3w fam &
gatfa® 7 = e & fafeaw @
ahT WY oo 919 oy arew ffimet

FUTCAR-HEAT © HAA1T qEq Iq
faer &1 garen 2 72 & oY foF 9 &Y @
HECEGREE Rl e AR

qT mo fdo wgre - # 3w
e gamw wo 2w g fe 9w
fam & geifers oY AT o qATE Qexe
IF TR AT qGH 9 T WA F fafew g
adT AT AR Aifen (wEREr) &
weE (wivwT) FW O oam A T &
Wa TR FAAT FAT & ) TWE A q
WmmtfFmeyfag e
AT ST A T gF LG

W wemar o7 gheers ver
(Frates ammafar) @& & 97% At
® & orer A7 ww W@ g | & qew
g W | dure fam ar & afz mg
TA U9 FT TF & /TR 4T W0 fo
fm & am 379 = @7 & I
wafga wr AT 97 A9 & s A
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oY & | 9 T AT FfEe (TEiEER)

# o g oy o Srw AR T R,

ug 3% A g & | o 7 Wy weAr
iz | & fag omaT 2, SEwr @@ fam
&tz 3 &1 g% A9 faar omar @ e e
Fefege fow 2€ 21T & a8 a9a g
1 wm A F wgAr weaT g fE o
TAFEITH O §, T a1 g A
wTeT e ¥ & forar s anfgw o
T ST wewTe g aar o foer ¥
ofasrd § T &t "96ET &I
s g@T 9@ F wew fqo
o wifed f6 57 = w1 oY AW
& TN "I §F T459E 3 |

TaF A% & A9 & 7 A AT
wrgar F & 9 e giwar @ §
I AL T WA Fr AT W AT
N & f 0§ f o 1 g e
FEeH (AT AaEl ¥ IEiR-
ATT) FT 4T FgAeT T1ET FESTH FY
w fear wmr wfe@ | A o WA
Tga 7 oY 7 T & 5w gfaat &
YT F1 W AeATE FT TAT =0fEd 0
a1 ot ga eww 8, ot g dfeden wd
g1 wTEd. &, mfEr IRW W a1
wrery faat & fF gAY a7 avew fane
(wemmar =) WA, e s ST A
et 1 & Fgm o1 AT ST 1 wAHSAC B,
I & AMifas TEY TEAAC A R
geATE A ATied | o avg & Tt
FCHTE A9 7gr F Hf=dem %1, 5 f&
TR %2R F3d £, A1 (e AT 8,
a’%ﬁma%wﬁﬁznmiﬁmnﬁaﬂ?ﬁ
F a7e FT & A T8 3 W W
g &1 Ty 2 f§ s fE2an g,
g 7€ TS FEH F &, 2 TS
Zigew (wg wa mfew arfoat) & &,
1R +AT FHA & &1, I FT 98 AR
T #r Ffaat 30

™ & 99 a9 § 98 9 &40
mg’ﬁ:ﬁwﬁnwﬁ:ﬁaﬁ{
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sfafadfordt (mvarior) £ 0w ¥,
@ gz 0% ¥ fag W anfe Sy
s gl I @ wew @ & g
Y 3T qOAT =T 9 & ) 9T 8 a8
g ¢ fF 99 T a9ds e g ar
T UK 9T F IV A4 5qT Arar §,
o9 9T & g aren @ @t 99 e
& 919 fagr SmaT & | 9T qeAAe 5T
fear W/ @ 99 & &€ wEey
HAMEAT | BT UF HIRH T§ A A
for & weri Wygesr &1 @7 T g o7 AT
A AR AL ST TECUg & ) wE e
g "fafatfady @, s Afewee
ufeat &), ¥} W &, T e, T
qAAE AT g A1Eg 1 W & a8

- fF 99 TERRS U FHm a1 98

TET WIETHET /T AT ARAT 1 T@ T
# o aofim 1 30 ardz F@T §

ot OF o Fg W@ 4 69 RRUL W
wew WTIA §, W § w7 gHI et
a7 wEW AT & deard w0 feard v
& & T g FwaT % g Fwl A6 a9 ¥
wiv Tafad & 0 o wfes 38 T8 Fe
Srgar | i gaaT e wgm fF gudr
FET 9T 31 AT FT W WY w0 4 70
fF oM#FETE Ueg & aH | F15 FH
wat g, @ IT R G FL AT AN
wER TG # AR o e &
aH & arfaat o §, 7 g Fgar 6
T A a7 F7 F1 T §, AT 78 IwT
gFT MEE & 9w TeEee
TS aAAr 2 Al 98 9¢ #E  fgeRT
OEET o1 w7 39 fF S TR O
g 74 § 98 % = § A A,
R FAX FrE FAHT G T4 AT I AT
TRA S e oo

o weEl & A9 AT A e O
¢, § SHw wWdA g |
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st fowoomdt age (e
TGS ALY ) © HAAE IUTAEAGIEA,
St §F TR WA AT A oaa,
& 34 & ¥ aga oY arat &1 awdT T
g1 &0 ¢ ITa F FgAT WA § F
FATL T § T IYET § o7 R
U 90 & a7 781 9 wel & fqay eaai
& ATH 4gF 9 A7 909 §, I &1 O &
&g faar sman @ 1 @ma a8 & fa et
Y §G I A8 § W e &
a1 $Y 97aTe 7E F7 v 78 997 agi
#r feadt & am famad | oERA
A T AT WY 72N F ATH v A
= T § 1 Hrge Aget F TAT G
 fs fash o franfaet & 9 o2

< i sy & 18 g & i gfrafed.

& %% a7 qEd TN F TIH Y0, Y0
At 9 T fag AT & AT ag Ageal
& ST w ga w0 & am e F 0 9w
) faw a1 fGar g awdr 2, 93
T IAT oreT aga IF AW 6 § /W
W FT 57 3 £ fF g A G g
g F fomr | FfdA oY 99 Aigel
H AT F F@T o1 a1 ;T ¥ W FH A
G g § o1 fF qEwEE O 97 9T
X | TH #T W =W &
=nfeg o
7= amq & g FeAn T § fw
da TEd FY AETEY agAT T+ ATy R,
@t ¥ www F A wrar fE oA
U= ¥ A 1 ger w6 A ag,
ag wrear I A1 I T A T
¥ a9 a1 9z & & A TN TR
A T §, T N &Y AFA 37 A1 A 2
s fo g wrafwe & & gewl wEy
qTET IA T g4 §, T T qF g
g, WIT 9@ AT gl & <l 9T F A
1Uﬁ'm3ﬁﬁﬁ?ﬁa‘l?‘ﬂﬂ?
qﬁ[{ﬁalﬁﬁﬁ%’rﬁﬁ?ﬂ'ﬂw
.y FerT g &, foeft it AT AT
ne arar 8, feely & foar &1 a7 T
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g wig waadragad
e dwC @ o § 1 g & <
AT a3 §, 37 A foree g
i & o o o o=l g ¥
it w97 g 2 & 9w fF aed e
T HT Far g 7 ¥, Svr ord o ./
wyWA | o fedr s amawd A
ELAGAH AT IAT a5 F@T A | 9d
TR qgd A9 0T 9 §, IW 9
W 1% weq AT AT EF FEET
WTEAT & &1 99 &1 Yo To T 93 &, TH
fag e & F I8 AIAT AT Aedr A
Wedt 1% ®ET &, aHT TN FT & AW
AT 9 | AgT ¥ OF A7 g & R
Yo Bo ¥ FT F WuAT 17 A& fRAFAT
HARA | AGIAT 4 B0 fF I &A™
foree & 7@ T @

& Ara & & 72 TN AR 2 fw
Y 912 foee a9, ag Fa s w1 &
1T &Y weEy & Hifw foew w6 ae 9
g A A AfewA g § | gE A -
T4 W N [RT q1 AMEY & | T
IAFTAE ALT (e AT IAFTTATE &7,
T FT AT 7341 £ .1 TH G WL Tg
favig & 91q ff Ared fme g7 fifegz
Y fosieft a1 swerwan v £y A9 g 1§
ff g8 ¥ @ A o

. g9 WAL F ATY § T q9TH AT FL
qqgT Fdr g |
Shri Jaipal Singh: Sir, I have been
{istening with much respect to the
views that have been expressed in
regard to the preparation of electoral
rolls. I am, as vou know, concerned
more with the jungle areas that are
wide and seattered, where these rules
of putting up the draft electoral rolls
in a thana or magistrate’s office have
no-meaning whatseever. You cannot
give the excuse of having .put things
in the Official Gazette of the State
calling upon electors to see the rolls,
find out for themselves whether they
have been included or whether they
have been wrongly entered. There is
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no meaning in it. In an area where
one cannot read the language exhibit-
ed to them, this sort of argument does
not hold any water.

1 maintain that just as it is the res-
ponsibility of the Government to
collect the taxes, so also in return for
taking revenue from the electorate it
is the duty, alone of the Government,
10 see to it that no adult in this coun-
try is left out. It should be a penal
offence for anyone who is making the
electoral rolls to be subjected to
severe punishment if any elector is
left out. It is easy enough for people
who are urban to find out things for
themselves. I am thinking of rural
India, and democracy, if it is to have
any meaning whatever, if it is to func-
tion in this country, should function
in the rural area. If it does not
{unction in the rural area, it will be
a sad day for this country.

Today every argument seems to be
dominated by spokesmen who are
inherently urban; they may represent
rural areas but they are urban people,
and their outlook seems to be not of
the rural point of view but of towh-
dwellers. I maintain that every
village has a chowkidar or whatever
other name we give him. In the
different parts of India the village
headman, the village chowkidar, tha
village pradhan or whatever it is, is
‘there and it is his responsibility to
keep the affairs of the village au
courant with the thana or the sub-
division or the district. It should be
his responsibility to ensure that no
one who is entitled to exercise his
franchise is left out. I have only
recently been to my own home area
and I found that as much as twenty-
five per cent. of the electars were left
out. The figure is as high as. that
And, may I tell.my hon. friend over
there how it has happened?

A couple of years back, we haa
what we called the village panchayat
elections. Parties contest these elee-
tions. In one village, it may be that
Mr. A’s party wins and in the other,
Mr. B's party wins and so on. When
the task of making the electoral rolls
is entrusted to Mr. A he sees to it that
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his followers are definitely and cer-
tainly on the rolls and the others,
beautifully left eut. That is happen-
ing. I can only talk with personal
knowledge and if 1 may say so, witn
authority and say that it is definitely
happening in the jungle tracts.

We talk of school-masters and the
like, being commitied with the task
of making the electoral rolls. In my
own home area, there are far flung
areas; areas thirty mijles away frora
the main places. Do ¥yeu expect an
urban school-master toiwalk thirty
miles into the jungle. Half-way he
will be swallowed up by a tiger.
Supposing on a market day he visits
my village, there ‘will be no one. He
will say: Yes, I went to the village
and only four people were present and
I have done my job. If they are not
there, it is their default and it is not
my job.

But, what happens when 1 have to
pay taxes? It is not a question of
whether I am in my house or not.
Government sees to it that whatever
is due from me is realised. '

And, I may tell that we have done,
on the whole, well in the last general
elections. It was a wonderful experi-
ment. Certainly, the jungle tracts
showed the way of discipline and of
exercising the franchise more than
any other place. Statistics are thei:
for the whole country to see as to
how the jungle folk responded to this
tremendous power that the Constitu-
tion had given them.

But, they were also sorely dis-
appointed. They went to the pollir.g
booths, everyone of them, inki
that they were voters. Many of them
were not in the rolls. It is not a
question of whether a man is on the
electoral rolls or not. It is sheer
waste of money to print these rolls.
Why not the elections take place in
every village? There :s the villiss«
authority. Why must people be aslcet:
to go ten miles or twenty miles ar.:
the like to cast their votes? Why ne
in the wvillage itself? It is rural
India. Surely, you know that it ix
we villagers you can trust more thon
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the lawyer type of people who come
from the towns to conduct these
things there. If voting could take
place in the village itself or a group
of a certain number of villages, 1
assure you that you can economise
crores of rupees. Crores are spent.

One hon. Member from Bombay toia
us that in his State, every contestant
was given half a dozen copies of
electoral rolls. No wonder that they
could not give text-books to the
schools. You know what happened.
Only last year, schools in Bombay had
no text-books. There was no paper.
We want to face a situation like that
when all the paper is going to be
thrown away on the printing of elec-
toral rolls and the like and the educa-
tional institutions will be starved of
the wherewithal of knowledge.

1 know I am taking a revolutionary
view. But, I do think that it is about
time we trusted ourselves. We are
relying too much on what is printed—
what is wrong. We know what is
printed is wrong. 1 ask my hon
friend to come to my own village. I
will prove it to him and show him how
the names are mis-spelt, how the ages
of ladies who are so much younger
are put down much more than what
they are. It is grossly unfair. All
that we are interested in seeing is
that the man or woman has attained
the eligible age. That is all that
matters. I cannot, for the life of me,
understand why we are wasting so
much paper, so much ink, and so much
on printing expenditure, when all
these could be obviated by having
faith in ourselves, Trust our own
people and get rid of all these. Let
every village be a polling centre, be-
cause, after all, it is the chowkidar
who is responsible for the village and
for any omission he may make let him
be punished. Who is punished at pre-
sent? May I inform you, Sir, that last
time my name was not on the electoral
rolls '

Pandit Thakur Das Bhargava (Gur-
raon): My name also was not there.
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Shri Jaipal Singh: 1 am very glad
that I am in very good company. My
hon, f{riend Pandit Thakur Das
Bhargava says that his name also was
not there. Neither he nor I grudge
giving the Government Rs. 10 or Rs.
50, whatever it is that they want.
That is not the point, The point is,
do we want democracy to function or
not? What is democracy? Does
democracy mean the functioning of
electors who can afford to pay Rs. 5
or Rs. 10?7 Democracy means that
everyone, even the humblest must be
in a position to exercise his franchise,
even the poorest man must be in a
position to stand, That is why, parti-
cularly, if I may stress, in the jungle
areas we have got to be very very
careful, where the load of finance
must not go against the very essence
of democracy.

‘With regard to the question of buy-
ing electoral rolls, in some States we
have heard that as much as Rs 600
for one copy has to be paid. What a
monstrous figure it is! To my mind,
as 1 have already said, it seems it
would be much better if we do away
with all these electoral rolls. Each
village must be taken as a unit, The
village chowkidar knows the villagers,
There can be no imposters as there
can be when people go in burkas and
the like and when the same person
ecomes in twenty times as a woman.
This has been happening. I have seen
it happen before my own eyes. None
of that monstrosity would be there if
we have faith in our villagers, We
talk a lot about the villagers, but
we do nothing to go to the villagers.

As I have already said I think much
money could be saved if we really
have faith in our villagers, Similarly,
when you go to the town, you need
not have such a very big area. You
can have one block where everybody
knows everbody else. There js no
question of importing voters from
outside,

So, to end up, I would request the
Government to make this question of
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perfecting the electoral rolls as simple
and as costless as possible, because,
now, as things are, it seems that only
money can put things right. 1 think
that is going against the spirit of
democracy, As my friend from Bihar
said, up to the very last minute it
should be possible for an elector to
be able to have his name put into the
electoral rolls. After all, who is the
man who is witness to the fact that
he is or he is not an elector? It is
the village chowkidar. Again, as I
said, for this purpose it séems to me
that the village headman or the village
‘chowkidar—whatever name ijt is, be-
cause the names are different in diff-
ernet parts of India—should be, to my
mind, the basis of the edifice of demo-
cracy that we intend building.

So, I would once again request that’

the Government should not put any
hindrances to anyone in the exercise
of his franchise, because then alone
can we say we are heading to a truly
representative and democratic gov-
ernment in this country.

Shri Pataskar: Sir, instead of reply-
ing in detail to every hon, Member I
will try to reply to the main points
which have been urged and which are
more or less common for Members
coming from different States. I would
first refer to the point that was raised
by Shri Dabhi through his amend-
ment. He has also been supported by
several other Members, The fact of
the matter is that so far as the ques-
tion of supplying free copies of the
final electoral rolls to the contesting
candidates is concerned, it has to be
considered very carefully. I have
tried to collect some information.
The system is this. The rolls are
printed by different State Govern-
ments in their own States and _ they
make their own arrangements. As
regards cost, it is shared between the
State Governments and the Central
Government. They have fixed a cer-
tain price, that is to say, the State
Governments fix the price in consul-
tation with the Election Commission,
and the Central Government does not
eome into the picture,
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The figures relating to prices are-
interesting. I have also found that so.
far as the old prices—those relating.
to 1952 to 1855—are concerned, there
is a good deal of variation between
the prices fixed by one State as
against the price fixed by another
Sgate. For instance, in Assam, it was.

annas per page. In Bihar, it.
was six pies per page.

Shri Kamath: It is ‘pies’ or ‘pice’?

Shri Pataskar: They have put
aashes. Anyway, why worry about it?
In Bihar, it was six pies per page.
Their proposal now is to keep the
same price. In Bombay, it was six
pies per page, and as yet, the Bom-
bay Government have not yet =inti-
mated as to what price they would
like to fix now. In Madhya Pradesh,
it was two annas per page, They
have proposed that it should now be
reduced to one anna three pies. In
Madras, it wag three annas per forme
of four pages, It is not calculated as
per page. They have not as yet inti-

‘mated as to what they would charge-

now. In Orissa, per ten pages or frac-
tion thereof, it was six annas six pies,
Now, they have not intimated as to
what price they would like to
fix. In  Punjab, it was one
anna per page, They have not

-yet intimated about the future

price. In Uttar Pradesh, it was two
annas per page of 100 entries. So, the
basis is different, They have not inti-
mated about the future price. In
West Bengal, it was Rs. 20 for single-
member mofussil Assembly constitu-
ency. So, it is not per page. It was
Rs. 40 for single-member Calcutta
Assembly Constituency; Rs. 40 for
double-member  mofussil Assembly
constituency and Rs. 80 for double-
member Calcutta Assembly constitu-
ency. In Madhya Bharat, it was one
anna per page, Now, they propase to
charge six pies per 100 entries 1In
Mysore, they were charging three pies
per page, and even now they propose
to adhere to the same price. In
PEPSU, it was one anna six pies per
page. Now, they propose to charge at
orie anna per 100 entries. In Rajas-
than, it was six ples per Page anfl the



612§ Motions re.

[Shri Pataskar]
same price is suggested now. In
.Saurashtra, it was six pies per page.
They have not yet intimated as to
-the future price. Obviously, they will
.merge into Bombay. In Travancore-
~Cochin, it was three pies per page plus
.sales-tax.

Shri Eamath: Sales-tax? It is mon-
. strous,

Shri Pataskar: They have not wvet
intimated their proposal for the future
price. In Ajmer, it was six pies. per
page. It will continde the same
price. In Bhopal, it was six pies per
page. They want to reduce it to three
pies per page. In Coorg, it was one
anna six pies per sheet. They have
.not yet intimated the future price.

Pandit Thakur Das Bhargava; If
:the price of the electoral rolls for the
Parliamentary constituency is given,
it would be appreciated better. In the
Punjab, it is Rs. 350.

Shri Pataskar: Please hear what 1
‘propose to do. This is previous his-
“tory,

Shri Kamath: When was the sales-
tax imposed for this purpose in
“‘Travancore-Cochin? In which year
was it? )

Shri Pataskar:
more serious,

Shri Kamath: Of course we are.

Shri Pataskar: I have given the
~price in the wvarious States only by
way of information. I am in full
Sympathy with the object that some-
thing should be done in order that
there may be some sort of uniformity
in price, There should be some
method by which it is done. We will
also examine whether we could or
could not supply any free copies....

Shri Kamath; We are trying to help
you,

Shri Pataskar: I think the basis on
‘which the prices were fixed last time
requires some modifications. T will
-exert myself tp see what best I can
.do. After’ all, the expenseg are being
shared by both the Central Govern-
-ment and the State Governmeats .

Let us be a little

. correspondence and see that
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can visualise that the costs of printing
are not likely to be uniform in all
the States, but in spite of that there
need not be so much variation in price
from State to State. [ have hearc
what hon. Members had to say and I
will try my best to see that there is
some sort of uniformity, if not abso-
lute uniformity, in the matter ot
price. .

The next point is about supply of
free copies. It is true that the Bom-
bay Government suppliel some copies
free last time. If I remember arigin,
I had to purchase the first copy myself.
After that, they supplied some rcopies
to the contesting candidates. Anyhow.
1 can assure the hon. Members of this
House that I shall try to bring about
some uniformity between the wvarious
States. Naturally, I would not like
to commit myself here to any price or
to fixing a particular number of copies
to be supplied free. But at that level
I will try to enter into discussion and
what-
ever possible is done, atter {aking
into consideration the views of hon.
Members, whether they belong to this
party or that party.

Shri K, K. Basu: I hope your inten-
tion is to have uniformity with the
Bombay Government and not with the
other Governments.

Shri Kamath: On a point of order,
Sir. I fear that the hon, Minister is
trying lo water down the provisions
of article 324 of the Constitution.
Article 324 vestg the work of prepara-
tion and revision of electoral rnllg in
the Election Commission. I submi?
that the Election Commission alone
should have the power, and not the
Central Government or the State Gov-
ernments, to fix the price also. There
should be one single - authority and
that authority should fix the price
of the electoral rolls also uniformly,
and determine whether any copies
should be supplied free to the canci-
dates or not. They should be given the

- powers and not the State Government

or the Central Government,
article 324,

.

undar
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Shri Pataskar: 1 was also a Memb>r
of the Constituent Assembly along
with. my friend and 1 have no! still
forgotten it. I hope the hon. Member
will realise the limitations of the
‘Government and the functions of the
Flection Commission. It will be far
from me ever to try to violate the
Constitution. Suggestions have been
made in this House and the Election
«LCommissioner is not a Member of this
‘House. 1 do not mean that the Gov-
ernment will assume the powers of
the FElection Commission, but just as
‘Members have got the right to express
their views, I have also the right.
without violating the Constitution, to
make certain suggestiors, after taking
into consideration the views of hon.
Members here, to the Election Com-
mission and the State Governments.
I don't think there is any such gues-
fion and I would leave the matter at
that.

Then, with respect to the amend-
iments to the rules, there are so many
amendments and I have already indi-
«ated as to which of the amendments
I would like to accept. But, of course,
they will have to be put in a little
different form.

Shri Kamath: Your decision, Sir, on
the point of order?

Mr. Deputy-Speaker; In view of tLe
statement made by the hon. Minister
it becomes a hypothetical question.
There' is nothing that | should decide.
If a question arises then it will he
Sseen as to what decision is to be given.
There is nothing beforz me that I ecan
decide.

Shrl Pataskar: With respect to the
actual amendments, I have already
indicated as to which of them o+ parts
©of them I shall accept and I have tried
to put them in a form in which they
will have to go to the other Huuse for
confirmation.

The first one 1s. with respect 1o rule
1. In clause (c), after “may” (ihat is
the amendment of Mr. Sadhan Gupta
though it contains other things also)
insert “subjett to the approval of ioe
Election Commission”. Then it will
vead;
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~ *revising autnority’ means such
person as the State Government
or an officer authorised by the

State Government in this behalf

may subject w e approval of

the Election Commission appoint
as the revising authority in res-

pect of a constituency or part of a

constituency;”

Ag the hon. Members are aware, the
hon. Member, Mr. Basu, naturally had
expressed some concern Wwith respect
to appointment bemg made by a State
Government. Ags it wag just pointed
out that Election Commission is the
fina] authority, I accept the amend-
ment of Mr. Sadhan Gupta. I have
tried to put it in this form.

Then the next one relates to rule 11.
There we have made certain verbal
amendments besides one of substance.
Our amendment is:

In clause (a) omit ‘and' at the
end and in clause (b) add at the
end ‘and’ and after clause (b) add
aénother clause, namely, clause
(¢): “(c) two copies of each sepa-
rate part of the electoral roli to
every political party to which a
symbol has been allotted by the
Election Commission.”

I think this in substance is the
amendment which was given notice of
by several hon. Members and I have
already indicated that I will accept
this. This is how it has been put In.
Along with thal I have tried to cor-
rect some mistakes,

Then there is another amendment
in rule 26 where we have agreed to
reduce the fee from Rs. 10 to Rs. 5.
The amendment will read:

In clause (a) of sub-rule (1),
for “ten rupees” substitute “five
rupees”; and L]

in sub-rule (2), for “sub-section
(1) substitute “sub-rule (1)".
The use of the expression *“sub-

section (1)” ig a printing mistake. It
ought to be “sub-rule (1)" So, that
tas been corrected.

Then there s another amendment to
rule 27. In sub-clause (b) of sub-rule
(1), for “ten rupees™ substitute “five
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Tupees” because there also the fee of
Rs. 10 will be reduced to Rs. 5.

Therefore, 1 would like to point out
that so far as supply of draft rolls to
the recognised parties who have been
allotted symbols are concerned the
amendment has been accepted and 1
think that will remove many of the
difficulties.

Shri Shree Narayaa Das: Regarding
the two copies of the draft rolls that
will be made available to each party,
will it be at various levels or to the
central party only? If it is supplied t2
the head office only then no purpose
will be served at which level?

Shri K. K. Basu: That is a working
arrangement.

Shri Pataskar: I think these are the
only rules which we are going to
frame. I am sure, whatever is neces-
gary will be done in a proper spirit of
seeing that the elections are, ag far
as possible very fair and hardships
are minimised. We cannof put every-
thing in the rules. These are the
amendments which 1 am inclined to
accept. As I have already said, with
respect to the Question raised in this
House about the free supply of elec-
toral rolls to the candidates, that is a
matter which the Election Commis-
-sion, the State Governments and
cthers will take into consideration at
a proper level and whatever is possi-
ble for the Government will be done.

With respect to the other comments
I think there hag been a general dis-
~ussion as to whether the rules are
proper, how they should be published,
ete. I think the rules themselves make
quite ample provisions. We should
not try to expand them. With re-
gard to the work of the Election Com-
mission, I find from the speeches of
the -hon. Members opposite that they
are appreciating the way in whien It
is proceeding and I do not think that
there is any ground for supposing that
things which are legitimate, reason-
able and proper would not be done by
it
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Shri Dabnl; What is the difficulty ia
accepting my aaenament to rule 8?

Shri Pataskse: What is that? Free
supply of copies?

Mr, Deputy-Speaker: Order, order,.
Now, I will put the Government
amendments.

Mr. Deputy-Speaker: Order, order.
Sir, 1 invite your attention to rule 338
of the Rules of Procedure. You will
recollect that the hon. Minister him-
self, when 1 asked at the outset.
whether he would move the motion on
his own, said that the initiative was
with us, who have given notices of
motions here with regard to the
Electoral Rolls rules and that we oR
this side of this House were to move
the motions standing in our respec-
tive names. According to rule 338(3).
a Member who hag moved a motion—
we have moved our motions—may
speak again by way of reply, and if
the motion is moved by a private
Member, the Minister concerned may,
with the permission of the Speaker,
speak—permission is not necessary
for us; in this case, your
permission is necessary for the
Minister. 1 want the right of
reply. We have moved our motions. I
rcjuest you to allow us two or three-
minutes. We do not want to speak
‘at great length. A couple:of minutes
for each of us. 1

Mr, Deputy-Speaker: I would not
object to it, certainly. But, really they
are in the formm of amendments, and
the usual procedure that we normally
follow is that amendments are moved
by hon. Members and then the Minis~
ter makes a reply to them,

Shri Kamath: If you will kindly
see here, Sir usually, in the Order’
Paper, when amendments are moved,
it is described as ‘notice of amend-
ment”. Here for the electoral rolls
Ruleg to day, it is ‘notice of motion,
not notice of amendment,

M-, Deputy-Speaker: They are
notices of motions. 1 agree that
technically they are noticee of matinus..



£231 Motions re.

Shri Kamath: A motion is a motion
according to the rules.

Mr. Deputy-Speaker: If the hon.
Member persists that he wants 1w
have two or three minutes for reply, I
“have no objection.

Shri Pataskar: I have also no objec-
tion.

Sbri Kamath: I won't take more
“than two minutes.

Some Hon. Members: We also want
a few minutes.

Shri Kamath: Mr. Deputy-Speaker,
I am grateful to you that I am reluc-
tant to say that unlike what happened
yesterday, the rules have been ob-
served today.

Mr. Deputy-Speaker: He
come to the point straightway.

Sbri Kamath: I would only submit
that in regard to our joint motion No,
15. the hon. Minister has gone, I
would not say half way, but perhaps
<only a quarter way to
demands, and I w.sh he had gone a
little farther to meet the just demands
that the Opposition has made with
respect to this -important matter of
electoral rolls, He has given an- as-
surance, however, thal this matter
‘would be looked into. I would have
been happier if the House had decid-
-ed this matter here itself once for all
#+ to whether every candidate would
‘be entitled to get two copies of the
rolls free. Even now, I would like to
have an assurance from the hon.
Minister as to whether......

Mr. Deputy-Speaker: Now there will
be no time for him to give an assur-
LAnce.

Shri Kamath: With your permission,
he can. If you do not want to give
him a chance. I will not ask for an
assurance again because it would be
Tutile.

Mr, Deputy-Speaker: He would have
‘no chance.

Shri Sadhan Gupta: He can inter-
‘Pose an assurance at this stage,

Shri Kamath: If he cannot give an
assurance on this matter, I would not
Aike to say anything further except to

should

mieet our
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state that 1 am sorry that this matter
hag not been given the earmest con-
sideration that it deserved and that
the Government is not really anxious
to promote fair and free elections in
our country.

Shri K. K. Basu: I will not say
much. I am really thankful to the
Minister that he has accepted some of
the amendments in spirit. I only
request that in respect of our amend-
ments 8 9, 11 and 12 he should at
least forward the discussiong and the
point of view we have expressed to
the Election Commissioner, because
many of these things I think can be
done through executive direction ir
the Minister wants to improve the
preparation of the electoral rolls and
Tt would be helpful, I only urge again
in respect of amendment 15 regarding
the supply of free copies that even the
Committee on Subordinate Legislation
has unanimously endorsed this view
that free copies should be supplied. I
hope the hon. Minister will keep it in
view that a Committee of Parliament
has unanimously suggested it, and will
so define his policies that the spirit of
this recommendation is accepted.

Mr. Deputy-Speaker: We shall first
dispose of Government's motions.

Motions adopted:

(i) This House resolves that in
pursuance of sub-section (3) of
section 28 of the Representation
of the People Act, 1850, ~the
following amendment be made in
rule 2 of the Representation of
the People (Preparation of Elec-
toral Rolls) Rules, 1956, laid on
the Table on the 24th July, 1956,
namely: :

In clause (c), after “may” insert:

“subject to the approval of the
Election Commission”.

This House recommends to Rajya
Sabha that Rajya Sabhg do concur in
lhe said resolution.

(ii) This House resolves that in
pursuance of sub-section (3) of
section 28 of the Representation
cf the People Act, 1950, the
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following amendments be made in This House recommends to Rajya
rule 11 of the Representation of Sabha that Rajya Sabha do concur in
the People (Preparation of Elec- the said resolution,

toral Rolls) Rules, 1956 laid on —[Shri Pataskar]
the Table on the 24th July, 1956, .
namely: Mr, Deputy-Speaker: Shall I have to

(i) in clause (a), omit “and” put every other motion?

at the end; . Shri Sadhan Gupta: Some of them
(ii) in clause (b), add at the are barred.

end “and”; and * Shri K. K. Basu: In response to the

(iii) after clause (b), add: spirit in which he has replied, we do
s t to press our amendments
“(c) supply free of cost two rot wan
coples MDDE::- h separste part ang beg leave to withdraw them.
of the electoral roll to every Mr. Deputy-Speaker: Shri Kamath '
political party to which a also follows the same course, I sup-
symbol hag beep allotted by pose.

the Election Commission.”

Kamath: I think so.
This House recommends to Rajya o -

Sabha that Rajya Sabha do concur in Mr. Deputy-Speaker: Hon. Member
the said resolution. there.
(iii) This House resolves that in Shri Shre aray
pursuance of sub-section (3) of R . q“‘ 1 do not
section 28 of the Representation " press and beg leave to withdraw them.

of the People Act, 1950, the follow-
ing amendments be made in rule
28 of the Representation of the
People (Preparation of Electoral The motions were, by leave, with~
Rolls) Rules, 1956, laid on the drawn.

Table on the 24th July, 1956,

ua.mely Mr. Deputy-Speaker: Shri Dabhi has
(i) in clause (a) of sub-rule (1), already gone.

Mr. Deputy-Speaker: So, the motions:
of these Members are withdrawn.

for “ten rupees” substitute “five . In
i " and Shri Shree Narayan Das; In  the

absence of the hon, Member I think

(i) in sub-rule (2), for “sub-sec- his motions may be put to vote.

tion (1)" substitute “sub-rule

™ Mr, Deputy-Speaker: Then I put
This House recommends to Rajya _ motions 16, 17, 18, 24 and 25 to the
Sabha that Rajya Sabha do concur mn vote of the House.

the said resclution. The question is:
(iv) This House resolves that in

i This House resolves that in
pursuance of sub-section (3) of s :
f
section 28 of the Rep i pursuance of sub-section (3) o
e A RSt ation W section 28 of the Representation of
the People Act, 1950, the following RS TOES the Taiiwr.
amendment be made in rule 27 of the People Act, . the

the Representation of the People
(Preparation of Electoral Rolls)
Rules, 1956, laid on the Table on
the 24th July, 1856, namely:
mn clause (b) of sub-rule (1),
for “ten rupees” substitute
“filve rupees”.

ing amendment be made in rule &
of the Revresentation of the Peo-
ple (Preparation of Electoral
Rolls) Rules, 1956, laid on the
Table on the' 24th July, 1986,
namely:—

for “may” substitute “shall”.
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is

This House recommends to Rajya
Sabha that Rajya Sabha do conecur in -

& said resolution.

The motion was negatived.

Mr. Deputy-Speaker: The question-

This House 'resolves that in.
pursuance of sub-section (3) of
section 28 of the Representation
of the People Act, 1950, the follow-
ing amendment be made in rule 8

nf the Representation of the Peo- -

ple (Preparation of Electoral
Rolls) Rules, 1856, laid on the
Table on thé 24th July, 1956,
namely:.—

after “send” insert:

“either by registered post or
through the staff employed for th
purpose”, v

This House recommends to Rajya
Sabha that Rajya Sabha dg concur in

the said resolution.

The motion was negatived.

This House resolves that in
pursuance of sub-section (3) of
section 28 of the Representation of
the People Act, 1950, the follow-
Ing proviso be added tg sub-rule
(2) of rule 33 of the Representa-
tion of the People (Preparation of
Electoral Rolls) Rules, 1956, laid
on the Table on the 24th July,
namely:—

“Providei that the State Gov-
ernment may supply, free of cost
one or more copies of the electoral
roll to the candidates to the elec-
tions concerned.”

This House recommends to Rajya
8abha that Rajya Sabha do concur in

the sald resolution,

The motion was negatived.

Mr. Deputy-Speaker: The guestion
is:

People (Preperation
of Electoral Roils)
Rules

~ Mr. Deputy-Speaker: The question.
is:

This House resolves that in
pursuance of sub-section (3) of
section 28 of the Representation
of the People Act, 1950 the follow-
ing amendment be made in sub-
rule (2) of rule 33 of the Repre-
sentation of the People (Prepara-
tion of Electoral Rolls) Rules,.
1956, laid on the Table on the
24th July, 1956, namely:

add at the end:

“Provided that at every general
election or bye-election every con-
testing candidate shall be supplied
three copies free of cost.”

This House recommends to Rajya.
Sabha that Rajya Sabha do concur ima
the said resolution,

The motion was negatived.

Mr. Deputy-Speaker: The guest~n.
is:

This House resolves that in
pursuance of sub-section (3) of
section 28 of the Representation.
of the People Act, 1950 the follow-
ing amendment be made in sub-
rule (2) of rule 33 of the Repre-
sentation of the People (Prepara-
tion of Electoral Rolls) Rules,
1956, laid on the Table on the:
24th July, 1956, namely:

add at the end:

“Provided that at every general
election or bye-election every con-
testing candidate shall be supplied
four copies free of cost.™

This House r&omﬁends to Rajya-
Sabha that Rajya Sabha do concur imc
the said resolution.

The motion was negatived.

6-05 p.Mm.

The Lok Sabha then ddjourned till
Eleven of the Clock on Saturday the
8th September, 1956. :
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CoOLUMNS

MESSAGES FROM RAJYA
SABHA . . . : 6:79

Secretary reported to the Lok
Sabha that Rajya Sabha at its sitt-
ing held on the 4th September, 19
had agreed without any ame
ment to the Supreme Court (Num-
ber of Judges) Bill and the Jammu
and Kashmir (Extension of Laws)
Bill passed by the Lok Sabha on
the 20th August, 1956.

REPORT OF PUBLIC ACC)-
UNTS COMMITTEE PRE-
SENTED .. . 8 . 6082

Twentieth Report was pre-
sented.

‘CALLING ATTENTION TO
MATTER OF  URGENT
PUBLIC IMPORTANCE.

Shri. D.C. Sharma called the

“-attention” of the Prime Minister,

to the stationing of Commonwealth
and Forces in Cyprus.

6o8c-81

On behalf of the Prime Minis-
‘ter, the Minister of Finance and
Iron and Steel (Shri T.T. -
K:ishn:m:hm) made a statement
.mroprd

.MOTION FOR ELECTION TO
COMMITTEE ADOPTED .

The Deputy Minister of Ed-
-ucation (Dr. K.L. Shrimali) moved
for the election of one member
from among the Members of Lok
Sahhatobeamembe:ofthesam

sad (Court) of the Visve Bharati.

motion was a

.BILL UNDER ' CONSIDERA-
TION

. . GCBR-FIL44

The Mmum of Home Affairs
-and Heavy Industries (Pandit
G.B. Pant) moved for consideration
ef the Scheduled Castes and Sch-
oduled Tribes Orders (Amend-

Jment) Bill. The discussion

6oB1-F2
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on the motion was not con-
cluded.
BILL PASSED . . 6144-69

Shri I;}tashr moved for con-

After the clause-by-clayse considera-
tion the Bill was passed.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONs
ADOPTED. . . » .

. Sixty-first Report was adop-
ted.

PRIVATE MEMBERS' BILLS
INTRODUCED " :

The following Bills were in-
¢ H

(1) The Payment of Wages
{Amendment) Bill,
1956 (Amendment of
sections I 2 and 3 etc. and
substitution of  sections
18 and 19) by Shri C. .D
Gautam. . .

(2) Th: Preventive Deten-
(Amendment)
Bﬂﬂ. 1956 (Amendment
of sections 3ig, 8 and 10)
by Shri K. K. Basu

(3) Indian Nationalisation
of Light Railways Bill,
1956 by Shri ]huhn
Sinka. . . .

(4) Indian Penal Code (Am-
endment) Bill, 1956
(Omission of Section
497) by Shri Dabhi.

Constitution  (Amend-

616970

f171-72

6171

6171

6171-79

6172

.

!
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Four further motions moved b}’
MOTIONS RE REPRESENTA- g taskar
TION OF THE PEOPLE Motions moved by Shr
(PREPARATION OF ELE i

c-
TORAL ROLLS)RULES. . 61736236  joor° mmum“ﬂb;ﬂg::“ of

the Lok Sabha.
Twenty-two  motions  re AGENDA FOR SATURDAY,
modification of the Representation 8TH SEPTEMBER, 1956—

of the People (Preparation of Elec-
toral Rolis) Rules were mowved.
After the discussion on the motions, Discussion om Resolution re
Shri Pataskar replied to the debate. Secend Five Yel.r Plan.



